FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
Operating in commercial and residential interior design services having registered office at
Plot No. B4 /37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. | RELEVANT PARTICULARS DETAILS
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private
Limited (IN CIRP)
CIN: U45402TN2007PTC063761
PAN: AACCD6366R
2. | Address of the registered office Plot No. B4 /37, CMDA's Industrial
Complex, Maraimalai Nagar, S.
No.166, 167, 168, Kilakaranai,
Chengalpettu, Kancheepuram, Tamil
Nadu — 603 209
3. | URL of website Not Available
4. | Details of place where majority of fixed assets are located Not Applicable
5. | Installed capacity of main products/ services Not Applicable
6. | Quantity and value of main products/ services sold in last NIL
financial year
7. | Number of employees/ workmen NIL
8. | Further details including last available financial statements Can be sought by writing an email to
(with schedules) of two years, lists of creditors are available at | the RP at
URL: ip.displ@gmail.com
9. | Eligibility for resolution applicants under section 25(2)(h) of Can be sought by writing an email to
the Code is available at URL: the RP at
ip.displ@gmail.com
10. | Last date for receipt of expression of interest 18" August, 2026
11. | Date of issue of provisional list of prospective resolution 20" August, 2026
applicants
12. | Last date for submission of objections to provisional list 23" August, 2026
13. | Date of issue of final list of prospective resolution applicants 24 August, 2026
14. | Date of issue of information memorandum, evaluation matrix | 24" August, 2026
and request for resolution plans to prospective resolution
applicants
15. | Last date for submission of resolution plans 8" September 2026
16. | Process email id to submit Expression of Interest ip.displ@gmail.com
17. | Details of the corporate debtor’s registration status as MSME | Not Available



mailto:ip.displ@gmail.com
mailto:ip.displ@gmail.com
mailto:ip.displ@gmail.com

* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of
CIRP of the corporate debtor by Hon’ble NCLT, Chennai Bench.

Date: 10/08/2026 Mr. G Ramachandran
Place: Chennai Resolution Professional
Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437

F-10, Syndicate Residency, Dr. Thomas First Street,

South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017
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FINANCIAL EXPRESS

__________FORMG SKIPPER _—& AMBIKA COTTON MILLS LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED | ¥ Regd. Office : 15/94, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012,
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: LAD104WB1981PLCO33408 CIN : L17115TZ1988PLC0O02269
Operating in commercial and residential interior design services having registered office at el ; 11 iy - Wi d ; . ; ' X i i i
BN, B4 57 CHDA'S nuttal Compiex, Haramala Negar. . No. 165 16716, Flﬂglwﬂpd_rinﬁﬁﬂl-ﬂgg:l Egﬁéfﬁﬂhﬁ?ﬁﬁ% 700 017 “ a Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
 Klakaranal, Ghengalpett, Kancheepuram, Tami Nady - 605 208 , Emaé: Investor relations(@ skipperlimited.com, Website: www.skippestimites.com z STATEMENT OF UNAUDITED FINANCIAL RESULTS
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India &
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) NOTICE TO SHAREHOLDERS » FOR THE QUAHTEH ENDED 30/06/2026
5 ] Rs. In Lakh hare d
SL]RELEVANT PARTICULARS DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF " {78 | LA, RIGAPE DAY Slrdow € &4
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER = i Particulars | Quarter Ended | Year Ended
Limited (IN CIRP) - 5 204¢ | 5 A |4 BE 09 31.03.2026
CIN: U45402TN2007PTC063761 Skippar Limited (the Campany) haraby informs fts sharahalders that the Securities . U 31.06.2026 | 31.03.2026 130.06.2025 | 31.03.2026
N PAN: AACCDB366R | and Exchange Board of India vide is Circular No. HO/MA8/13/11(2)2026-MIRSD- “ z (Unaudited) {Audited) (Unaudited)|  (Audited)
2. | Address of the registered office gf;};lgf;\lﬂé?;ﬁﬁ?@%ﬁdgftlr\;il.166 PODVIATH0/2026 dated January 30, 2026, hE.r:!- announced re-opening of special window ; 1. Total Income from Operations 26124 22075 19527 Ta619
167, 168, Kilakaranai, Chengalpettu, far re-lotgement of iranster requests of equity shares heid in physical mode = & 2. Operating Profit 4273 4114 3022 12943
Kancheepuram, Tamil Nadu - 603 209 To facilitaie ease of investing and safeguard the rights of imvestors.in respect of the b o o =
3. | URL of website _ Not Available | | securities purchasad by them, this special window has been opened solely for the re- ﬁ r 3. Finance Cost 295 272 403 1268
4. | Details of place where majority of fixed assets are located Not Applicable | l:rdgernem ,:,fphﬁ,si,:m tranzier deeds that ware Dr@naw exerted |:r!inr kg F'.pl"il 1. M0, 4. GI'EIE-E F'Tﬂﬂt 39?5 354.2 2519 "5?5
5. | Installed capacity of main products/ services Not Applicable =
6. | Quantity and value of main products/ services sold in last NIL This special window will remain open until February 4, 2027, providing > 5. Depreciation 524 549 488 2056
financial year shareholders with one year to re-fodge their physical transfer requests. . Net profit! i
7. | Number of employees/ workmen NIL I . ! H _ ik i L i d {Etmfﬂ pm E:?éms] fﬂFﬁﬂ'lﬂ- lll?tﬂ'l}d 3454 3293 ETET 9619
8. | Further details including last available financial statements Can be sought by writing an email to the For better uﬂderstanl:l!ng of the aloresaid circuiar |:I|E-'E15E! refer to the mairix Qven - i tdi b doid Wil EFI'IS?
(with schedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com bsow : 1. Net profiti{Loss) for the period
9. | Eligibility for resolution applicants under section 25(2)(h) of | Can be sought by writing an email to the Execution Date of | Lodged for transfer mlﬂln?t Share E!lﬁhlﬂ to lodge pt
the Code is available at URL: RP at ip displ@gmail.com Transfar Deed befare April 1, Cartificate in the current = B. Net profit/ [Loss) for the period
10/ Last date for receipt of expression ofinteest | 18th August, 2026 20197 availabla? window? after tax (after exceptional items) 2570 2453 1592 T156
11.] Date of issue of provisional list of prospective resolution 20th August, 2026 Na {itis fresh 9. Other C. h el
licant: i =
12 izrs)tlfi:esfor submission of objections to provisional list 23rd August, 2026 lodgemant) . i = - bl Ll A il 0 1-3- 0 12
' ' 10. Total Comprehensive income
13.| Date of issue of final list of prospective resolution applicants | 24th August, 2026 | Yes (il was =
14| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 BE{DE].‘AE" L r'E|E|:|E{_‘I:.'rE-|urrEd Vag e for the PE"ﬂd [EU_I'I'IFII'[SH'IQ Pmﬁt / 2570 2441 1592 T144
and request for resolution plans to prospective resolution el h {LDSE;I faor the Fﬂﬂﬂd {aﬂur tay }
applicants il . .
15, Last date for submission of resolution plans 8th September 2026 Yag Mo Mo 1. Equl[]l' Share I:Epltﬂl 37250 572.50 372,50 5?1.5!}
16.| Process email id to submit Expression of Interest ip.displ@gmail.com _ No Na No 12. Reserves (excluding Revaluation 94859
17| Details of the corporate debtor's registration status as MSME | Not Available _ e —— B —a Reserve | as per Audited Balance Sheet y
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Elgible Shareholders are requested 1o refer the Cacular for further details and re-lodge 13. Earnings Per Share y
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. pivesica shares for transfer during the special window period tothe Company’s Registrar {D’f Rs. 10/~ each) a) Basic 44.89 42.85 2781 125.00
ardg Transfer Agerd, Maheshwarl Datamatics Private Limited, 23 R. N, Mukherjes ffor C l:lﬁ'lti nuing and
Road, Sth Floor, Kolkata - TO0K, E-mail: contacti@mdplcorporate.com, 10 avall the : : : i
Mr. G Ramachandran | | o e i faciity plcop discontinued n-p-u-rahans]lh} Diluted 44.89 42.85 27.81 125.00
Resolution Professional T . - - - -
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper Limited Thie above is an exiract of the de_lauled farmat of ﬂuaﬂe-_rt]!r Fi nan_ﬂal_ Results gnded Joth JL! ne 2026 filed w|tl_1 thie
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 S Stock Exchanges under Requlation 33 of the SEBI ( Listing Obligation-and Disclosure requiremants) Regulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street, | | Place ; Kolkata Anu Singh 2015. The full format of the Unaudied Financial Resuits for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 | Date : 10.08.2026 (Company Secretary & Compliance Officer) the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE

(www.nseindia.com)

e Orbit Exports Limited For Ambika Cotton Mills Limited
# 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, Sid
ﬁ MUMBAI - 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, . P.V.Chandran,

. E-mail: investors@orbitexports.com, Website: www.orbitexports.com; Place : Coimbatore Chairman & Managing Director
orbit exports ltd. ciNNO: L40300MH1983PLC030872 Date : 08.08.2026 DIN : 00628479

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIMN: UD1131WB1952PLC020342,
Registered Office: 80/31, Diamond Harbour Road, Kolkata - T00 038,
Tel. No.: 033- 2388-3475 | 3289, Email: officiali@rawjute.in, Weabsite: www. rawjute.in

THE BUSINESS DAILY

This fowrth quariedy notice in respect of Exit Offer (“Exit Offer Notice 4™} is5 being issusd in accordance with Regulation
27 of the Secunties and Exchange Board of India (Delsting of Equity Shares) Regulations, 2021 as amended (the
"Delisting Regulations™) and in compliance with SEBI Exemption Lelter SEBWHOYCFDVCFD-RAC-
DCR/P/OWZNZ 3446671 dated November 06, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promolers!
Promofer Group (hereinafter referred 10 as the “Promoter Acgquirer” ) of Easiern General Industries Limited (hereinafies
referred 1o as the "Company ™ "EGIL"). ta provide the Remaining Public Shareholders (“Residual § Remaining Public
Shareholders") of EGIL an exit opporiunity. The Acquirer intends to acquire 4,500 (Four Thousand and Five Hundred)
equity shares representing 2.25% of fully paid-up eguity share capital of the Company hald by the Residual Public
Shameholdars. This Exl Offer Motice £ s in cordinuadion of and should b read in conpinction with the Inifial Puobdic
Announcement dated December 05, 2023 (“Initial Public Announcement™ "IPA"), the Offer Letter (“Offer Letter")

The Financials along with the Limited Review Report, have been posted on the
Company's website and can be assessed by scanning the QR code.

For and hehalf of Borad of Directors of
Orbit Exports Limited

Sd/- dated Decamber 17, 2024, the Exit Offer Public Anrauncement (“Exit Offer PA") dated July 16, 2025 publishad on July
Pankai Seth 17, 2025, Exit Offer Letter datad July 16, 2025, Exit Offer Motice 1 dated Cctober 23, 2025 published an Cctober 24, 2025,
. . I Exit Offer Notice 2 dated January 30, 2026 published on January 31, 2026 and Exit Offer Motice 3 dated May 06, 2026

Date: August 08, 2026 Chairperson and Managing Director published on May 07, 2026, _
. . D|N00027554) The equity shares of the Company have been delisted from The Calcutta Stock Exchange Limbted ("CSE™) i.e., theonly
Place: Mumbai ( . Stock Exchamge where the eguity shares of the Company were listed, with effect from Juby 08, 2025 (“Date of

Crelisting'').
1. DUTSTANDING EQUITY SHARES AFTER DELISTING:
1.1 As the equity shares of the Company have already been delisted, the Acquirer has provided an Exit Offer in
accordance with Regulation 26 of the Defisting Regulations and in compliance with. SEBI Exemption letier
SERIHOCFDICFD-RAC-DCRY/PIOVIZIZ 3446671 dated Movamber 06, 2023, as announced aarlier n tha

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

.- — Exit Offer PA. The Remaining Public Shareholders of the Company who did nol or were not able o lender thes

j green c

equity shares or wha unsucoessfdly tendered their equity shares will be able 1o offer their eguity shares o the
Acquirer at the price of Rs. 200050 (Rupeas Two Hundred and Fifty Paise Only) {"Exit Price™) for a period of two
year starting from the Date of Delisting 1., from July 08, 2025 to July 07, 2027 [“Exit Period™)

1.2 The Exit Offer Letter (“Exit OMer Letter”) in this regard has been dispalched fo the remaining Public
Shareholders whose names appeared inthe register of members of the Company as on July 11, 2025, In the event
aof any shareholder not receiving or misplacing their Exit Offer Letter, they may obtain a copy by writing to the
Company. cleary marking the envelope "EGIL- EXIT OFFER™ at 90731, Diamond Harbour Road. Kolkata- 700
038, Alternalnaly, the soft copy of the Exit Offer Latter may be downdoadad from the websile of the Company at
W, rEny |, i,

1.3 Shareholders holding In Dematerialised Form:

T benaficial ocwner and public sharabalders will be required 1o semd thair Exl Application Farm and athes
relevant documents 1o the Promioters Acguirer al 90737, Diamond Harbowr Road, Kolkata- 700038, either by
registerad post ! cowrler or by hand defivery, at address mentioned above, along with a phatocopy of the deliveny
imstructiona in "COff-markaet” mode or counterfoil of the delivery instructions in "Of-market” mode, duly
acknowledged by the depository participant (“DP"}, in favour of “Eastern General Industries Lid. Delisting

Escrow Demat Account” [llad in as per he instruclions given baloww;
Revenue EBITDA it L : : -
Mame of the Account inwhich Equity Eastern General Industries Ltd. Delisbing Escrow
GI'OWth GrOWth Sharas will be Transferred Demal Accounl
(YOY) (YOY) Mame of Depository Mational Secunties Depositony Limiled
F— —— Mame of Depository Participant Anand Rathi Share and Siock Brokers Limided

3 Months Depository Participant's 1D No. IN3H1803
Client D No. 10047128
ISIN Ho. INEQGLUICD1016

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject bo any regulatony approvals a5 may be regquired, the Acquirer imtends to make payments on monthily basis.
within 15 days of the end af the relevant calendar month (“Monthly Payment Cycle"), Tha first Monibly Payment
Cryche commencid within 15 days rom Seplembar 01, 2025 lor eguity sharas lenderad uplofugus! 31, 2025 and will

EXTRACT OF STATEM ENT OF CONSOLIDATED FI NANCIAL continue till the Exit Offer Pericd, Payments will be made only to those sharehoklers wha have validly lendered thes
RESULTS FOR THE QUARTER EN DED 30 JUNE 2026 |::~‘.' i LHFZI'IE:! equity shares by following the Instructions kaid out in the Exit Offer Letter and the Ext Application Form enclosed

therewith {“Exit Application Form™}. Please note that the-Acquerer resarves the right fo make paymemnts earlier.

: 3. TENDER DETAILS:
Consolidated | Ma equily shares have bean tendaered by the Residual Public Shareholders from the date of dispaich of the Exid Offer
Quarter Ended Year Ended Letter to L4l date. ; : :
Particulars . Capilalized terms used but not defined in this Exit Cifer Nobice 4 shall have the same meaning assigned to them as in
30/06/2026 31/03/2026 30/06/2025 31/03/2026 the IPA, Offer Letter, Exit Offer PA, Exit Offer Letter, Exit Offer Notice 1, Exit Offer Notice 2 and Exit Offer Notice 3. In
- - - - [ case the F'u_hl_tc. Eharehl:_lluser_s have any guery, they may contact the Compfiance Officer of the Company iLa., Mr. Ravi
| Unaudited Audited Audited Audited | Singh at ravisingh@rawjute.in. A
i Harsh Vardhan Kejriwal
| 1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 | s G (O BiaiE S S Ane Dlhar Songtitushts of s
2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 b IR Pramotar { Frambler G
; 3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99 '
| .
4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34 ,
| o Conpere b |y 'KIO TECHNOLOGIES LIMITED
|8 | Paic-up equity share capita 1,203.58 1,203.58 1,193.58 1,203.58 | V) (Formerly known as IKIG LIGHTING LIMITED)
: : i Oy CIN -L31401 DL2016PLC 202884
| 6 | Earnings Per Share (EPS) not annulized (FV. Rs. 2I- each) | 411, Arunachal Building 19 Barakhamba Road, Contral Delh, Connaught Place, Delhi, India, 110001
Basic EPS 0.78 1.64 0.73 4.65 E-mail -secretariali@ikiotech.com, Website - www ikiotech.in Tel No. 012)-5106867
I : ! Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 . for the Quarter Ended June 30, 2026 ZIn Millian
See accomplying note to the Financial Results ' Standalone Consolidated
; Pying : Quarter Ended Yaar Ended Quarter Ended Yaar Ended
Note: (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors atits meeting held . Unaudited | Unaudited | Unaudited | Audited |Unaudited |Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above No. Particulars Preceding | Locrespond- | Previous Praceding) Correspond-| Pravious
. . . . . . . . . . I Months | 3 Months | Ing IMonths | Year 3Months | 3 Months |ing 3 Months|  Yaar
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with Ended | Ended Ended Ended | Ended | Ended Exidéd Ended
rule 3 ofthe Companies (IndianAccounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extentapplicable. Il | 30-06-2026 | 3103-2026 | 30-06-2025 | 39-03-2026 | 30-06-2026 | I1-03-2026 | 30-06-1025 | 31-03-202%
(3) Standalone Financial Results as on 30 June 2026 are as under: 1. | Total Income o 41640 | A0BAT |  42A30 | 18MAT | 1730 170541 RanEs | 609813
- 2 | PrafifLoss| for the period belars lax 54 45 3884 | 4383 106,49 169.00 20517 | 42.25 528.95
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 3 |Profuiloss)ormeperanterias | 4511 | 2001| w84 | wimd | toss| s3] w78 | 4iess
g T R 4. | Tolad Camprahensse Incame far Lha
FOR THE QUARTER ENDED 30 JUNE 2026 (% in Lakhs) AN bl i i
[ the peod (aferiax) and Other
S | |Comprehensivo income faflr )] | 4511 | 2862 | 3204 | 15118 | 10806 | 734 | ;M | 4tr0
Sr. Particul 30/06/2026 31/03/2026 30/06/2025 31/03/2026 _ 5 | Eguity Share Capia 17281 TT281 | TTER1 | TT28 TRE | TT2B TR | T
No. Artietiers Unaudited Audited Audited Audited | LS : a x| seibesl | a r | Ao
Ermings Per Sharesfor conliraing :
: _:m-d discountingsd n_;_:emlimsh |
| 1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 B L v | i Lk L i) iR Ll
5 2. Diuled 058 037 {142 180 | 139 242 | 0,30 447
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:
. [ 1. TheSiandalons & Consolidated inancial results of IKIC Technologies Limied (Formedy krown as IKIG Lighiing Limited) {“he Company™) goe
3 | Net Profit / (LOSS) After Tax 465.32 960.81 414.73 2’726'47 ! prepared in accardanca with e repognilion and measurament prnciples af indian Accounling Siandards as r'-:lljﬁed-Jn:Iert!ﬂa Companias [Indizn
: ; [ Accaunbing Standards) RBules, 2015 (as amended) as speciflled in Section 133.of the Companies Act, 2013 and a2 per Regulation 33of the SEBI
4 | Total Comprehensive Income for the Period 467.33 966.56 413.21 2,735.64 | (Listing Obiigaiions and Disclosure Requirements) Regulaiions, 2015 (Listing Regulation.
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing | & Theunaudited Stardalons & Consolidated financial resutls.of the Lompany for Ihe quarter ended June 30, 2126 haye been reviewed by s Autt
. . . . . . . ' . Cammities and were subsequently approved by Board af Direcfors ['the Board') 81 1ls maeting held on Aegust 08, 2026, Thasa siandalanse and
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website conolicatsd financial rasulie hawe baén revieviad by the Statulary Audiecs af the Campang:
at ww.captainpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where 5 The aboie atis anaciract of ciutall Tormal of it STardsiane & Corkalldited Fienial v ulis T with fa
necessary to make it comparable with the current period. stock exchanges under the regutation 33 of SEB) (LODR) Regulations, 2045, The fll format of the quarterly resulis
For, CAPTAIN POLYPLAST LTD are availagla on tha Company's Websita at hlips:ikiolech.com and the websits of NSE R BSE,
E E Sd/- For IKIO Technologies Limited
=T =" Ritesh Rameshbhai Khichadia {(Formarly Known.as IKIO Lighting Limited)
- CAPTAIN POLYPLAST LTD. Rameshbhal Kh
e-mail : info@caplainpolyplastin | web | www.captainpobyplast.com | CIN NO. : L25208G)1997PLCO31885  DIN: 07617630 Place: Moida, Uttar Pradesh Mr. Hardeep Singh 1
Date : 08-08-2026, Place : Rajkot cubich el Managing. Dlrachor icsckisouideie
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INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED Regd. Office ; 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: L4071 04WEB 1981 PLED3340R CIN : L17115TZ1988PLCO02269
Operating in commercial and residential interior design services having registered office at Registarad Office: 34, Loudon Streat. 151 Floor, Kolkata - 700 047 ni -, . o ' . o . '
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, - 1033, SAR ST Eax (o 2900 1T a Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209 y i e i) ; Ll ;
(Under subsrogulation (1) o regslazon S6A of theplnsolvency and Bankruptoy Board of ndia Ema: investor relations@skippedimited com, Website: www skipperimited com w Eé STATEMENT OF UNAUDITED FINANCIAL RESULTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) MNOTICE TO SHAREHOLDERS H » FOR THE QUARTER ENDED ERDIQE&EEE . s
SL]/RELEVANT PARTICULARS ~ DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF . (R, I Lakn S, Sxcapt par Shiate ata)
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER = 4 Particulars Quarter Ended | Year Ended
Limited (IN CIRP) . . =) = 31.06.2026 | 31.03.2026 |30.06.2025|  31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limitad (the Company) hareby Infarms 18 sharehalders thal the Sacuntfies - 4] " . . 3
. . § PAN: AACCDE366R _ and Exchange Board of India vide its Circular No. HO/38/13/11(2)2026-MIRSD- m Z i (Unaudited) (Audited) (Unaudited)| (Audited)
2. | Address of the registered office glgrtn’;\)lloéxBll\l/I; f;higPﬁ;sggngtﬂzl 65 PODA3750/2026 dated January 30, 2026, had announced re-ogening of special window g 1. Total Income from Operations 26124 22075 19527 79619
e e | o e k- i o 07 — 2. Operating Profi 4273 | 4114 | 3022 | 12943
| Kancheepuram, Tamil Nadu - o facilitate ease of investing and safeguard the nghts of investors in respect of the .
3. | URL of website = | Not Avaiable securilies purchasad by them, this spacial window has been opened sokely for the re- n & 3. Finance Cost 295 272 403 1268
4. | Details of place where majority of fixed assets are located | Not Applicable ladgarment of physical transfer deeds that were ariginally exaculed pror to Apel 1, 2019, 4. Gross Profit 3978 3842 2619 11675
5. | Installed capacity of main products/ services | Not Applicable - -
6. | Quantity and value of main products/ services sold in last NIL This special window will remain epen until February 4, 2027, providing > 5. Depreciation 524 E49 488 56
financial year | shareholders with one year to re-lodge their physical transfer requests, 6. Net profit!{Loss) for the period
7. | Number of empioyess/ workmen N L e . : = et F't : ‘ : for ! 'l:',h } 3454 3203 2131 9510
8. | Further details including last available financial statements | Can be sought by writing an email to the Far better understanding of the aforesaid circudar, please refer to the matrix given - ore tax and exceptional items
(with schedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com betow; ﬂ T. Net FI'I:ITIUI:LHES:I far tha Ferq'nd 3454 3203 2134 9619
at URL: e ' —r——— — - ; ;
9. | Elgibilty for resolution applicants under section 25(2)(h) of | Can be Soug% by writing an email to the Eﬁr&cuh;n gatﬂduf I Lndhgfed 1:: tf_aln‘ls.fﬁr D-rég!;._ﬂli_ Share E!lg&la ta lodge before tax (after exceptional items)
the Code is available at URL: | RP at ip.displ@gmail.com ransier Led erore AR, ertncate In the current = E‘ H&t mfitf LQEE ﬁ:" the period
10.| Last date for receipt of expression of iterest _ | 18th August, 2026 20197 available? window? afier taFIH [afte{r E}l:l:e}ptinnal i':ems:l 2570 2433 1592 7156
11.| Date of issue of provisional list of prospective resolution 20th August, 2026 N it frash 3. Other C h Py 2
applicants | e v Ves Vs = . Other Comprehensive Income 0 12 0 -1
e L e o 10 Total Comprehensive income ' '
: | : Befora April 1, 25 (1l Was e i
14.| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 2-:11!5 reéﬁ-:mdlfmmme-:: Yas Yeq for the perl-:-cl [E‘.'EIEI'I‘IPHSIHE Profit | 2570 2441 1592 7144
and request for resolution plans to prospective resolution fi Earl.ia-r'l “ (Loss) for the pericd (after tax )
applicants i i i
15.| Last date for submission of resolution plans | 8th September 2026 Yasg Mo Mo 1. Eqmt'_.r Share ﬂﬂpltiﬂ 572,50 572.50 572.50 572,50
16.| Process email id to submit Expression of Interest | ip.displ@gmail.com N N N 12 Reserves (excluding Revaluation 94850
17.| Details of the corporate debtor’s registration status as MSME | Not Available . - = - 8 Reserve | as per Audifed Balance Sheal 2 T =
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligible shareholders are requastad to refer the Circular for further cetalls and re-lodga 13. Eamings Per Shara ]
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physical shares for transfer during fhe special window period fo the Company's Registrar {uf- Rs.10)- each) a) Basic 44,89 42.85 27.81 125.00
and Transfer Agenl, Maheshwari Datamatics Private Limited, 23 R N. Mukherjee (for Eéntlnuing and
Mr. G Ramachandran | | 020 °1) ;‘;‘:igflf':ﬂ'“ = 700001, E-mall: contact@mdplcarporate.com, 1o avall the discontinued operations)[P) Diluted 44,89 4285 | 2781 125.00
Resolution Professional s e : = : - : .
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper Limited The .Iahc:-ve is an extract of the detailed format of Quarterly Financial Results ended 30th June 2026 filed with the
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 _Ed.'- Stock Exchanges under Regulation 33 of the SEBI { Listing Obbgation and Disclosure requirements) Ragulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street, | | Place : Kolkata _ Anu Singh 2015, The full format of the Unaudited Financial Resulls for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 | | Date : 10.06 2026 {Company Secretary & Compliance Officer) the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE

(www.nseindia.com)

e — Orbit Exports Limited For Ambika Cotton Milis Limited
fF—_ 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, Sid
ff:-‘_-._ MUMBAI - 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, PV.Chandran,
.y E-mail: investors@orbitexports.com, Website: www.orbitexports.com; Place : Coimbatore Chairman & Managing Director
orbit exports ltd. cinNo: L40300MH1983PLC030872 Date :08.08.2026 DIN : 00628479

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UDT131WB1952PLCO20342,
Registered Office: 30/31, Diamend Harbour Road, Kolkata - 700 D38,
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

THE BUSINESS DAILY

Thiz fourth quarery nofice in respect of Exit Offer {"Exit Offer Motice 4" is being issued in accordance with Regulation
27 of the Securties and Exchange Board of India [Delieting of Equity Shares) Regulations, 2021 ag amended (the

The Financials along with the Limited Review Report, have been posted on the

Company's website and can be assessed by Scanning the QR code. “Delisting Regulations”™) and in compliance with SEBI Exemption Lefter SEBIHO/CFD/CFD-RAC-

DCRPIOWI20234466711 dated November 06, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promoters!
Promater Group {hereinafter refermad to as the "Promoter Acquirer™) of Easlern Ganeral Industries Limited [harainafter
referred to a3 the "Company ™/ “EGIL™), to provide the Remaining Public Shareholders (“Residual I Remaining Pulblic
Shareholders”) of EGIL an exil cpportunity. The Acquirar intends to acquire 4,500 {Four Thousand and Five Hundred)
equity shares representing 2.25% of fully paid-up-equity share capital of the Company held by the Residual Public
Sharehodders, This Exit Offer Nolice 4 is in continuation of and should be read In conjunction with the Initial Public
Announcemeant dated December 05, 2023 (“Initial Public Announcement™ “IPA™), the Offar Latter (“Offer Letter™)

For and behalf of Borad of Directors of
Orbit Exports Limited

Sd/- dated December 17, 2024, the Exit Offer Public Annoumcement (" Exit Offer PA"™) dated July 16, 2025 published on July
Pankaj Seth 17, 2025, Exit Offar Lattar dated July 16, 2025, Ext Offar Molice 1 dated Octobear 23, 2025 published on Oclobear 24, 20025,
Exit Offer Motice: 2 dated January 30, 2026 published on Janwary 31, 2026 and Exit Offer Notice 3 dated May 08, 2026

Date: August 08, 2026 Chairperson and Managing Director published on May 07, 2026,
. . . The equity shares of the Company have baen delisted from The Calcuita Stock Exchange Limited ("CSE™) i.e., the onliy
Place: Mumbai (DIN'00027554) Stock Exchange where the equity shares of the Company were listed, with effect from July 08, 2025 [“Date of

Delisting™ ).
1. OUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 Az the equity shares of the Company have already been delisted, the Acquirer has provided an Exit Offer in
accordance with Regulalion 28 of the Delisting Regulations and in compliance wilh SEBE Exemption latter
SEBNVHOICFDVCFD-RAC-DCR 1/P/OW 2023446671 dated November D6, 2023, as announced earlier in the
Exil Offer PA. The Ramaining Public.Shareholders of the Company who did not or wera nat ablé to tender their
eguity shares or whao unsuccassfully tanderad thair equity shares will ba able 1o offer their eguity sharas fo the
Acquirer at the price of Bs, 200,50 (Rupees Two Hundred and Fifty Palse Cnly} (“Exit Price™) for a period of two
yvaar slading from the Date of Delisting ie., from July 08, 202544 July 37, 2027 ("Exit Period")

Tha Exit Offar Letter (YExit Offer Letter™) in this reqard has been dispaiched to the remaining Public
Sharehalders whose names appearad in the register of members of the Company as on July 11, 2025, Inthe event
af any sharsholder not receiving or misplacing thair Exif Offer Letter, thay may obiain a copy by writing to the
Company, cleary marking the envelope "EGIL- EXIT OFFER" at 90/31, Diamond Harbour Road, Kolkata- 700
038, Allematbively, the solt copy of the Exit Cfler Latter may ba downloaded from the websila of the Company at
wwwrawjute.in,

Shareholders holding in Dematerialised Form:

The baneficial owner and public shareholiders will be reguired 5 sand their Exil Application Form: and ather
refevant documents to the Promoter Acguirer at 20031, Diamond Harbowr Road, Kolkata- 700038, sither by
registarad posl / courler of by hand dellvery, at address mentoned above, along wilth a photocopy of the dalivery
instructions i “Off-market” mode or counterioill of the delivery instructions in "Off-market” mode, duly
acknowledged by the depository padictpant (“DP"), in favour of “Eastern General Industries Lid, Delisting

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

®

captain
4O &

1.3

Escrow Demat Account’ filled in as per ihe instruckons given below,
Revenue EBITDA il dleados - . —
Name ofthe Account in which Equity Eastam Ganeral Indusbries Lid. Delisting Escrow
Growth Growth Shares will be Transferred Demat Account
(YOY) (YOY) Name of Depository Mational Securities Depository Limited
[ ] F————————1 Mame of Depository Participant Anand Rathi Share and Stock Brokers Limited

3 Months [Jepuﬂff_l}r FaniciEint'ﬁ ID Nao. IN301803%
ClientID No. 10047128
ISIN No, INEDGUOOI0NE

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject to any regulatory approvals as may be required, the Acquirer intends fo make payments on monthly basis
within 15 days of theend of the refevant calendar month (*Monthly Payment Cyecle”), The first Monthly Payment
Cycle commenced within 15 days from Saptember 01, 2025 for equity shares tendered upto Awgust 31, 2025 and will
continwe till the: Exit Offer Period, Payments will be made anly to those shareholders who have validly tenderad their
aquity sharaes by followimg the instruckons laid out in the Ext Offer Letter and the Exit Applcation Form enclosad
therewith (“Exit Application Form™ ) Please note that the Acquirer resenves the right o make payments earfier

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL
RESULTS FOR THE QUARTER ENDED 30 JUNE 2026

(¥ in Lakhs)

. 3. TENDER DETAILS:
Consolidated No equity shares have been tendered by the Resldual Public Shareholders from the date of dispatch of the Exit Offer
r. : Quarter Ended Year Ended L stlex o il dats.
Particulars Capitalized terms used but not defined in this Exit Offer Notice-d shall have the same meaning assigned to them-as In
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026 the IPA. Offer Lettar, Exit Offer PA, Exit Offar Letler, Exit Offer Mofica 1, Exit Offer Notice 2 and Exit Offer Motice 3. In
casa the Public Shareholdess have any query, they may contact the Compliance Oficer of the Company i.e,, Mr. Raw
Unaudited Audited Audited Audited Singh at ravisingh@rawjute.in. -
i Harsh Vardhan Kejriwal
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 Place: Kolkata {On behalf of salf and other constituents of the
2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 it bl FTOmatRES FrOmater Beiip)
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34 I KIO TE C H N 0 LOGI ES LI M ITE D
5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58 V) KD (Formerly known as IKIO LIGHTING LIMITED]
i i . e : CIN -L31401DLA016PLC202884
6 Eammgs Per Share (EPS) not annulized (FV' Rs. 2l eaCh) 411, Arunachal Buildlng 15 Barakhamba Road, Central Delhi, Connaught Placa, Delhi, india, 110001
Basic EPS 0.78 164 0.73 465 E-mail -secretariai@ikiotech.com, Website - www.ikiotech.in Tel. No. (1 20-5106867
- - - - Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 *In Millien
See accomplying note to the Financial Results Standalone _ Consolidated
; Quarter Endad | Year Ended Quarter Ended | Year Endad
Note : (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors at its meeting held S _ Unaudited | Unaudited | Unaudited | Audited | Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above Mo. Particulare — FE":‘::[:‘EH i“”;;l;i’;:s | Previous " ?:‘T;:‘Eﬂ ﬁ“”;;ﬂ::g FF:“'M
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with Ended | Endad gEnd o E‘;:‘:d Enidod” |~ Ended ] ! Ended | Enzird
rule 3 ofthe Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extent applicable. 30-06-2026 | 31-03-2026 | 30-06-2025 | 31.03-2026 | 30-06-2026 | 31-03-2026 | 30-06-2025 | 31.03-2026
(3) Standalone Financial Results as on 30 June 2026 are as under: 1. | Total Income 47808 | 40817 42830 | 184497 | 173524 | 1705410 122185 | 609813
: & |Frobbossl Tor mepeoa betom | A | WA - MO . LA L L i
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 5 [Profiloss frteparodatertax | 4501 | 01| wes| wim| ioss| mm|  mm | s
Py ' 4. | Total Camprahansive ncome fof the
FOR THE QUARTER ENDED 30 JUNE 2026 @ in Lakhs) T Conyitiaraie Prime
| tha panod (aller 1ax) and Diber
Standalone Comprehensive Income (altartax)] | 45.11 26 62 3204 | 15148 | t0o06| 4734 2341 41702
Sr. Particul 30/06/2026 31/03/2026 30/06/2025 31/03/2026 5 | Equty Share Capital 172,81 T TTeR1 | TR81 | Tm s s 7281
No ariicuiars T : . . : 6 | Other Equily | Az | 5,248 45
. naudited Audited Audited Audited — " -
Eamings Par Shanallor conbnuing
and discaunlingd cperations) -
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 AL i e ga3 ] i 0| iJ|  Ga i
2. Ditluibad (.58 037 042 | 140 1.38 232 | .50 487
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:
: 1. The Slandalone & Consolidated financial resufts of IKIC Technologies Limited {Formeny ¥nown as IKIO Lighting Limited) ("the Company®) are
3 | Net Profit/ (Loss) After Tax 465.32 960.81 414.73 2,126.47 prepanad inaccordance with the recognilion and measurement principlesof Indian Accounting Standards as nofified under the Companies (indian
; ; Accounting Standards) Rudes, 2015 (as amendad) as spacilied in Saction 133 of the Companies Act, 2013 and as per Regulaben 35 of the SEBI
4 | Total Comprehenswe Income for the Period 467.33 966.56 413.21 2,135.64 iListing Obiigations and Disclosure Requiremenis) Requlabions, 2015 (Listing Reguiation)
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing % I“E ”“_F’“dfﬁﬁ dﬁ'-ﬁr“-'ia'“:; & :JTFI*I":":EH:-E_FJI"';H;:EI rﬂzuhrs [t?f the EnTEs “gf“i -:T'E quartar ended Ji;;ﬂ i.r 2Uie '];”;[?;f”;ﬂ"- B e J"'-'d:;
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website L”_;:':E'E‘gﬂ n";;;fj'; o fﬁ;’f:&’;& :T;“’;ng; ._f: 2 S'[EESLE;L;UEE",_ n"ri:_:_1 '[ﬁl'gurﬁ:':? e stlion ol
at www.captalnpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where 1 The ahove.are an exirack of detall farmat of unaudited Slandatons: & Consalidatad Financial rasubts fied wilh tha ——
necessary to make it comparable with the current period. stock exchanges undar tha requiation 33 of SEBI (LODR) Regulations, 2015, The full format of the quarterly resuls E -:;';'i:in
For, CAPTAIN POLYPLAST LTD are-available on the Coempany's Website at https-ilikiotech.com and the websile of NSE & BSE v
Sd/- For IKIO Technologies Limited 25
CAPTAIN POLYPLAST LTD.  RiteshRameshbhai Khichadia (Formery Known as IKIO Lighing Liitd)
2 (Whole-time Director) adr-
e-mail : info@captainpolyplastin | web | www.captainpolypiast.com | CIN NO. : L25208GJ1957PLC031985  DIN: 07617630 Place: Noida, Uttar Pradesh Mr. Hardeep Singh
Date: 08.08.2026 Managing Director

Date :08-08-2026, Place : Rajkot |
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FINANCIAL EXPRESS

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UD1131TWE1952PLC020342,
Registered Office: 90/31, Diamond Harbour Road, Kolkata - 700 038,
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

SKIPPER
Larited ————
INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED Regd. Office : 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012.
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: L40104WR1981PLCOA3408 CIN : L17115TZ1988PLC002269
Operating in commercial and residential interior design services having registered office at ; - 9 15t F g 47 U E = : E - : : - :
Plot No. B4 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Pt o ;”Egg“gﬁﬁ’eﬁgl:E';‘D.;',,“']”;E"E‘g'*;f;t; e m 0 Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209 - gty ik ARl S - ;
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Er’lam.ras[-:lrrelatmn&@tﬁklppemmltedcl:lm'.I".I'emlte “i‘wmppﬂﬂmltm?ﬂm 5 m E: STATEM EHT 'u'F UHAUBITED FIHA-HEIAL HES“ LTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) NOTICE TO SHAREHOLDERS H 5 FOR THE QUAHTEH ENDED 3'“!’“51’2“25
SL.|RELEVANT PARTICULARS DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF ﬂ (Rs. In Lakhs,except per share data)
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMIMDER = < Fﬂﬂiﬂl.l;ﬂrs l‘-.'.'l!u.'_arter EI'Id_Eﬂ | Ye ?l’ En Fl'E'ﬂ
Limited (IN CIRP) - 31.06.2026 | 31.03.2026 | 30.06.2025 | 31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limited (the Company) hereby informs iis sharehaolders that the Securitiss [ ] ) R e r [
— | PAN:AACCDB36ER and Exchangs Board of India vide its Circular No, HOI38/13/11(212026-MIRSD- m z (Unaudited) (Audited) {Unaudited)] (Audited)
2. | Address of the registered office gmfgﬁ‘ﬂg ?;;n‘;?:m:g;'l"‘g“ﬂi' 65 PODVATSN2028 dated January 30, 2026, had announced re-opening of special window g 1. Total Income from Operations 76124 22075 18527 79619
167, 168, Kilakaranai, Chengalpettu, for re-lodgermeant of tranzfer requests of equity shares held in physical mode., = = 2. Operating Profit 4277 4114 3022 12943
| Kancheepuram, Tamil Nadu — 603 209 To facilitate ease of investing and safeguard the rights of investors in respact of the &
i AT | Not Available securities purchased by them, this spacial window has been opened sclely for the re- n ) 3, Finance Cost 295 272 403 1268
4. | Details of place where majority of fixed assets are located | Not Applicable lodgement of physical fransfer deeds that were originally executed pricr to Apal 1, 2019, 4. Gross Profit 3978 2842 2618 11675
5. | Installed capacity of main products/ services | Not Applicable S
6. | Quantity and value of main products/ services sold inlast | NIL This special window will remain cpen until February 4, 2027, providing > 5. Depreciation 524 243 488 2056
financial year | shareholders with one year to re-lodge their physical transfer requests. B. N Loss) for the period
7. | Number of employees/ workmen NIL 2 i Phy 3 d 3 Prﬂﬁm DEE:I t e 3454 3293 213 8618
i - i (before tax and exceptional items)
8. | Further details including last available financial statements | Can be sought by writing an email to the For better understanding of the aforesaid circular, please refer to the matrix given [ ] P
(with schedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com hetow | 7. Net profit/|Loss) for the period
at URL: | = ] r=n e = before tax (afte tional it 3454 3293 2131 2619
9. | Eligibility for resolution applicants under section 25(2)(h) of | Can be sought by writing an email o the Execution Date of | Lodged for transfer|  Original Share E!'El'h'le to lodge re tax (after exceptional items)
the Code is available at URL: | RP atip.displ@gmail.com Transfer Deed before April 1, Certificate in the current = B. Net profiti (Loss) for the period
10.| Last date for receipt of expression of interest 18th August, 2026 20197 avatlabla? window? . . 2570 2453 15492 7156
e — . . - after tax (after exceptional items)
.| Date of issue of provisional list of prospective resolution 20th August, 2026 Mo (it ke frash .
applicants _ Iu; J;-;m”j Vs Vs = 9. Other Comprehensive Incoma ] -12 0 -12
12.| Last date for submission of objections to provisional list 23rd August, 2026 paiaia "
13.| Date of issue of final list of prospective resolution applicants 24th August, 2026 Before April 1 Vs (it was = 10. Total EIEIMFTEI'IEHEIW.E income
14.| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 ?319 ' reectedinetumad Yes Y for the period (Comprising Profit / 2570 2441 1502 7144
and request for resolution plans to prospective resolution - i narlier] “ ({Loss) for the period (after tax }
applicants o : =
15.| Last date for submission of resolution plans 8th September 2026 | Yes [ i , 1. EIEIU!'.'H Share Capital 572.50 572.50 572.50 572.50
16.| Process email id to submit Expression of Interest | ip.displ@gmail.com - No ™ NG i 12. Reserves (excluding Revaluation 94859
17. _Details of the corporate debtor’s registration status as MSME_ 1 Not Available l - HEHI".I'H P as pﬂlﬁudilEd Ealan:e Sheat : ) :
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligitie Shareholders are requestad to refer the Circular for further details and re-lodge = 13. Eamings Per Share 2
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physical shares for transfier during the special window pariod 1o the Company's Registrar q f Rs.10)- each a) Basic 44.89 42.85 27.81 125.00
and Transfer Agant, Maheshwari Datamatics Privata Limited, 23 B M. Mukherjae }?H 5: ntih:ia;g Ln 4
Mr. 6 Ramachandran Eﬂfgﬁ tEt:'.;{_a:r::.r H_Tir.at:a - 700001, E-mail: contact@mdplcorporate.com, to avail the = discontinued operations| b) Diluted 44 89 42.85 27.81 125.00
. . enefit of this faclity
Resolution Professional : i " Y . . P
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper leltﬂ_-d w The above is an extract of the de!;&ﬂed format of uuanﬂ.ﬂ"r FIHHHF:E! Results ended 30th Ju.ma 'EDEE flled Imtl.-l ha
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 5:; stock Exchanges under Regulation 33 of the SEBI { Listing Obligation and Disclosure requirements) Regulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street,| | Place : Kolkata Anu Singh “ 2015, The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017} | Date : 10.08.2026 [Company Secretary & Compliance Officer) the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE
u (www.nseindia.com)
— Orbit Exports Limited = For Ambika Cotton Mills Limited
ﬁ 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, Sid
ﬁ MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, = P.V.Chandran,
_ E-mail: investors@orbitexports.com, Website: www.orbitexports.com; m Place : Coimbatore Chairman & Managing Director
orbit exports Itd. ciNNO: L40300MH1983PLC030872 = Date :08.08.2026 DIN : 00628479

This fourth guaredy nolice in réspact of Exit Offer {"Exit Offer Notice 4" is baing isued in accordansce with Regulation
27 of the Securities and Exchange Board of India [Delisting of Equity Shares) Regulations, 2021 as amended (the

The Financials along with the Limited Review Report, have been posted on the

Company's website and can be assessed by scanning the QR code. “Dalisting Regulations”) and in compliance with SEBI Exemption Letter SEBIHO/CFDICFD-RAC-

DCRY/FOWI2023/44867)1 dated Novembar 06, 2023, by Mr, Harsh Vardhan Kejriwal forming par of the Promoters!
Fromoter Group (herainafter refermad to.as the "Promober Acquirer” ) of Eastern General Industries Limited {hereinafter
refermad to as the "Company ™! “"EGIL" ), to provida the Bamaining Public Sharaholders ("Residual [ Remaining Public
Shareholders™) of EGIL an exif cpportunity. The Acquirer imfends to acquire 4, 500 {Four Thowsand and Five Hundred)
gqulty ‘shares representing 2.25% of fully paid-up equity share capifal of the Company heid by the Residual Public
Shareholders, This Exit Offer Notice 4 is in confinuation of and should be read in conjunction with the Initial Public
Anaouncement dated Decembar 05, 2023 (MInitial Public Announcement” "IPA™), the Offer Letter (“Offer Lotter™)

For and behalf of Borad of Directors of
Orbit Exports Limited

Sd/- dated December 17, 2024, the Exit Offer Public Announcement {"Exit Offer PA" | daled July 16, 2025 published on July
Pankai Seth 17, 2025, Exit Offer Letter dated July 16, 2025; Exit Offer Motice 1 dated October 23, 2025 published on October 24, 2025,
_ rankaj o€ Exit Offer Notice 2 dated January 30, 2026 published on January 31, 2026 and Exit Offer Notice 3 dated May 06, 2026

Date: August 08, 2026 Chairperson and Managing Director _F["llﬂ“ﬂﬂﬁ'?{'“ hﬂﬁhfﬂ"'{- enzéa I R —
) . . he equity shares of the Company have been delisted from The Calcutta Stock Exchange Limited (* ") La., the only
Place: Mumbai (DIN00027554) Stock Exchange where the equity shares of the Company wers listed, with effect from July 08, 2025 ("Date of

Delisting™).
1. OUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 As the equity sharas of the Company have already bean delistad, the Acquirar has provided an Exit Offer in
accordance with Regulation 26 of the Delisting FRegulations and in compliance with SEBI Exemption letter
SEBHO/CFIVCFD-RAC-DCRVP/OW2023/44667T/1 dated Movember 08, 2023, as announced sarlier in the
Exit Offer PA, The Remaining Public Shareholders of the Company who did noi or were not able ta tender their
aquity shares or who unsuccessfiully tendered thelr equity shares will be able to offer their equity shares o the
Acquirer at the price.of Rs, 200,50 (Rupees Two Hundred and Fifty Paise Only} ("Exit Price” ) for a period of two
vear starting from the Date of Delisting Le,, from July 08, 2025 to July 07, 2027 ("Exit Porlod")

The Exit Offer Leltar ("Exit Offer Letter™) in this regard has been dispalched o the remaining Public
Shareholders whose names appeared in the register of members of the Company as on July 11, 2025, Inthe event
af any shareholder nol recelving of misplacing their Exil Offer Letter, thay may oblain a copy by wrillng to the
Company, cleardy marking the envelopa "EGIL- EXIT OFFER" at 90031, Diamond Harbour Road, Kolkata- 700
038, Allernatively, the soft copy of the Exit Offer Lettar may be downloaded from the website of the Company at
WA, renmjute,in,

Shareholders holding in Dematerialised Form:

The beneficial cwner and public shareholders will be required o send their Ext Application Form and other
redevant documants to the Promoter Acguirer at 90731, Diamond Harbour Road, Kolkats- 700038, aither by
registerad post / courier ar by hand delivery, at address mentioned above, atong with a photocopy of the delivery
instructons in “Of-market” mode or counterioll of the dalivery instrections in “Off-markel” mode, duly
acknowledged by the depository paricipant ("DP"), in favour of "Eastern General Industries Lid, Delisting

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

1.2
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Escrow Demat Account’ filled in as per the instructions given below!
Revenue EBITDA ' e s
Name of the Account in which Equity Eastem General Industries Lid. Delisting Escrow
GrOWth GrOWth Shares will be Transferred Demat Account
(YOY) (YOY) MName of Depository Maticnal Securities Deposilory Limilad
] [ MName of Depository Participant Anand Rathi Share and Stock Brokars Limited

3 Months Depository Participant’s ID No, IN301803
Cliemt 1D No, 10047126
ISIN Na. INEOGUOO1016

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject to any reguialary approvals as may be raguimed, the Acguirer infends o maks paymeants on monthly basis;
within 15 days of the end of the refevant calendar monih ("Maonthly Payment Cycle™), The first Monthly Payment
Cycle commenced within 15 days from September 01, 2025 lor equity shares tendered upte Ausgust 31, 2025 and will
continue till the Exit Cffer Petiod, Fayments will be made anly to those shareholders wha have validly tendered thair
equity sharas by followng the instructons laid out in the Exit Offer Letter and the Exit Application Form enclosad
therewith (“Exit Application Form™ ). Please note that the Acguirer reservas the rnght o make paymants earfier.

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL

RESULTS FOR THE QUARTER ENDED 30 JUNE 2026

(T In Lakhs)

' : 3. TENDER DETAILS:
Consolidated Mo equity shares have been tendered by the Besidual Publkc Shareholders from ihe date of dispatch of the Exit Ofer
Sr. Quarter Ended Year Ended Letier 1o bl date.
L Partinulars Capilalized terms used but not defined in this Exit Offer Motice 4 shall have the same meaaning assigned to them as in
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026 the IPA, Offer Latter, Exit Offer PA, Exit Offer Letter, Exit Offer Notice 1, Exit Offer Notice 2 and Exit Offer Notice 3, In
T Jited Audited Audited Audited ga:—‘.arjh? F'u_l:llu: Shl'.E:E hnll:::rIE have any query, they may contact the Compliance Officer of the Company i.e., Mr. Ravi
nauail tngheat ravisnghilrawiute. in
[ sd/-
| 1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 i e v o n"“'h‘-;rf:n":‘a;gtﬁf:‘ :;E'éffi‘t‘;f:
: Date: 08.08.2026 Promotsr | Promotsr Grotip)
| 2 | Net Profit/ (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42
| 3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
| 4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34 I K'O TE C H N 0 LOGI ES LI M ITE D
|| 5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58 V| II(ID (Formerly known 35 IKIG LIGHTING LIMITED]
: : i ' CIN -L314M DL2016PLC 202884
| § | Earnings Per Share (EPS) not annulized (FV. Rs. 2!- each) 411, Arunachal Building 19 Barakhamba Road, Central Defhi, Connaught Place, Delhi, India, 110001
| Basic EPS 0.78 1.64 0.73 4.65 E-mail -zecrotariab@ikictech.com, Wabsite - www.ikiotech.in Tel. No. 20-5106867
I : ' ' ' Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 7in Million
See accomplying note to the Financial Results Standalane Consolidated
Quarter Encled | Year Ended Quarter Ended | Yoar Ended
Note: (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors at its meeting held S . Unaudited | Unaudited | Unaudited | Audited |Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above Mo, Particulars G F'sf:l"-;:l;;ﬂ ﬁ]ﬂ”;;ﬁ':ﬁ‘ . F‘f;*'ﬂ“ R F';:;—:;mﬂ ‘ E“";:g—::ﬁij "':'-fim
Financial Results have been prepared in accordance with the applicable Indian Accounting Standgrds as prescribed u/.s. 133 of the (?ompanies Act, 2013 read with Ended | Endad HEHM En;:d Ended | Ended | Ended | E:;;d
rule 3 of the Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extent applicable. 30-06-2026 | 31-03-2026 | 30-06-2025 | 31.03-2026 | 30-06-2026 | 31-03-2026 | 30-06-2025 | 31.03-2026
(3) Standalone Financial Results as on 30 June 2026 are as under: I |Totalincome | 47648 | 40817 42650 | 184407 [ 173524 | 170541 ) 1Z1185 | G09R13
| 2 [Proiiloss)brtopedodbalotas | 5445 | 3804 | 4343 | toeae | teaon| osi7]| w228 | smes
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 3. |ProfiviLoss) for he period atertax | 45,11 2901 01 | w7s0 | toss| msza|  me | 4158
iF in | alhel 4. | Total Comprehensive Income for the
FOR THE QUARTER ENDED 30 JUNE 2026 % in Lakhs) Tt oot o (41 ‘
the pesiod fafler 1ax)and Ofher
Standalone __|Comprenensive icome aftertax)) | 451 | 29A2 |  Ges4 | 1stie | 0s0R| 173s| mw | 41mee
Sr, Particul 30/06/2026 31/03/2026 30/06/2025 31/03/2026 S | Equly Share Capital e Tz TTeB 7281 mes i fTegt | Tz
No. ATHEHiars Unaudited | Audited Audited Audited AL ' ' e M ' : W
T. |Eamings PerShameiforconinuing |
ang !:Ii_su:::ur.linhj oparations) - - B B ] 1 _
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 4. Basic 2 il ARl sneell S chy G | o
2. Diluted .58 &ar 042 | 140 1.58 212 | 0.3 | 447
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:
. 1. The Standatone & Consolidated financial rasuits of IKIO Technologies Limited (Formedy known as IR0 Lighting Limited) ("the Company”) are
3 Net Profit / (LOSS) After Tax 465.32 960.81 414.73 2’72647 prepared in accerdance with the recagnilion end measuremend principles of Indisn .ﬂ.v;:nu:ﬂng Standards as nolified under the Companies {indian
4 Total comprehensive Income for the Period 467.33 966.56 413.21 2735.64 Accounting Standards) Rudes, 2015155 amended) &5 spacified in Section 133 of the Companies Act, 2013 and a3 per Requlation 33 of ike SEBI
= = = 2 = (Listing Cbigations and Disclesure Réquiremanis) Regulabions, 2015 (Listing Reguwialion),
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing 2. Theunaudited Standalans & Consclidated financial rasulls of tha Company for the quarter ended Juns 30, 2026 have bean reviswsd by the Audt

Commilles and were sibsequently spproved by Board of Direclors [ the Boaard'} alifs meeting held on Avgust 38, 2028, These standalone and
consalidated financial results have been reviewed by the Statutory Audiiors of the Company.

3. The aboyve gre anaxtract of detail formal of unsedited Standalons & Consolidsled Financial-results filed with the
stock exchanges under the requlation 33-of SEBI [LODR) Regulations, 2015, The full format of the guarierly resulis
are available on tha Company's Wabzite al hitps:flikiotech . com and tha websita of WSE & BSE.

For IKIO Technelogies Limited

(Formerly Known as IKID Lighting Limited)
Sdi-

Mr. Hardeap Singh

Managing Director

and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website
atwww.captainpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where
necessary to make it comparable with the current period.

! E] CAPTAIN POLYPLAST LID.

E e-mail : infof@captainpolyplastin | web ; www.captainpolyplast.com | CIN NO, @ L252(3GJ1997PLCO31985
Date :08-08-2026, Place : Rajkot

For, CAPTAIN POLYPLAST LTD
Sd/-
Ritesh Rameshbhai Khichadia
(Whole-time Director)
DIN : 07617630

Place: Noida, Uttar Pradesh
Date: (8.08.2028

epaperfinancialexpress.comB @ @

,., Chandigarh




MONDAY, AUGUST 10, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

INVITATION FOR EXPRESSION OF INTEREST FOR

DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
Operating in commercial and residential interior design services having registered office at
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL..RELEVANT PARTICULARS _ DETAILS
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private
Limited (IN CIRP)

CIN: U45402TN2007PTC063761

| PAN: AACCD6366R
Plot No. B4 / 37, CMDA's Industrial
Complex, Maraimalai Nagar, S. No.166,
167, 168, Kilakaranai, Chengalpettu,
Kancheepuram, Tamil Nadu — 603 209

2. | Address of the registered office

3. | URL of website Not Available
4. | Details of place where majority of fixed assets are located | Not Applicable
5. | Installed capacity of main products/ services | Not Applicable
6. | Quantity and value of main products/ services sold in last NIL

financial year
7. | Number of employees/ workmen | NIL

| Canbe sought by writing an email to the
RP at ip.displ@gmail.com

8. | Further details including last available financial statements
(with schedules) of two years, lists of creditors are available
at URL:

9. | Eligibility for resolution applicants under section 25(2)(h) of
the Code is available at URL:

10.| Last date for receipt of expression of interest

11.| Date of issue of provisional list of prospective resolution
applicants

12.| Last date for submission of objections to provisional list
13.| Date of issue of final list of prospective resolution applicants

14.| Date of issue of information memorandum, evaluation matrix
and request for resolution plans to prospective resolution
applicants

15.| Last date for submission of resolution plans
16.| Process email id to submit Expression of Interest
17.| Details of the corporate debtor’s registration status as MSME

| Canbe sought by writing an email to the
RP at ip.displ@gmail.com

| 18th August, 2026
20th August, 2026

| 23rd August, 2026
| 24th August, 2026
24th August, 2026

| 8th September 2026
| ip.displ@gmail.com
Not Available

* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench.

Mr. G Ramachandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street,

South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date: 10/08/2026
Place: Chennai

SKIPPER

il ———

SKIPPER LIMITED
CIN: L40104WEB1981PLC0I3408
Registerad Office: 3A, Louden Streat, 15t Floor, Kolkata - 700 017
Phone; (033} 2289 5731, Fax; (033) 2280 5733
Emad: investor relations@skippadimited com, Website: www_skipperfmited.com

NOTICE TO SHAREHOLDERS
SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF
EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER

Skipper Limitad (the Company) hareby Infarms 18 sharehalders thal the Sacuntfies
and Exchange Board of India vide iis Circutar Mo. HO/3881 3111 232026-MIRSD-
PODWET 2025 dated January 30, 2026, had announced re-ogening of special window
tor re-lodgement of transfer requests of equity shares held in physical mode.

To facilitate ease of Investing and safeguard he nghts of investors in respect of the
secuntes purchased by them, this special window has been opened souely for the re-
ladgarment of physical transfer deeds that were ariginally exaculed pror to Apel 1, 2019,

This special window will remain open until February 4. 2027, providing
shareholders with one year to re-lodge their physical transfer requests,

For better understanding of thie aforesaid circudar, please refar to the matrx given
betow;

Exocution Date of | Lodged for transfer| Original Share | Eligible to lodge
Transfer Deed before April 1, Certificate in the current
20197 available? window?
Mo (if i3 fresh :
ladgement) Yes Yes
Before April 1, Yes (it was
2010 rejectadiretumad Yes Yes
earlier)
Yes No No
Mo Mo NG

Eligible Shareholders are requested bo refer the Circular for further cetails and re-lodge

phyaical shares for fransfer during the special window penod 1o the Company’s Hegistrar

and Transfer Agenl, Maheshwari Datamatics Private Limited, 23 R N. Mukherjee

Road, ih Floor, Kolkata - 700001, E-mail: contact@mdpleorporate.com, 1o avail the
banadit of this fackty.

For Skipper Limited

-

Anu Singh

{Company Secretary & Compliance Officer)

Place : Kalkata
Date ; 10.08,2026

Orbit Exports Limited

orbit exports lid.

122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE,
MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031,

E-mail: investors@orbitexports.com, Website: www.orbitexports.com;

CIN NO: L40300MH1983PLC030872

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

Date: August 08, 2026
Place: Mumbai

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

The Financials along with the Limited Review Report, have been posted on the
Company's website and can be assessed by scanning the QR code.

For and behalf of Borad of Directors of
Orbit Exports Limited

Sd/-

Pankaj Seth

Chairperson and Managing Director
(DIN:00027554)

FOR DAILY BUSINESS

THE BUSINESS DAILY

®

captain
4O &

Revenue EBITDA
Growth Growth
(YoY) (YoY)

. | —_———

3 Months

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL

RESULTS FOR THE QUARTER ENDED 30 JUNE 2026 (% in Lakhs)
Consolidated
ﬁr. Particulars Quarter Ended Year Ended
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026
Unaudited Audited Audited Audited
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29
2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34
5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58
& | Earnings Per Share (EPS) not annulized (FV. Rs. 2/- each)
Basic EPS 0.78 1.64 0.73 4.65
Diluted EPS 0.78 1.64 0.73 4.65
See accomplying note to the Financial Results

' Note: (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors atits meeting held
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with
rule 3 ofthe Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extentapplicable.

' (3) Standalone Financial Results as on 30 June 2026 are as under:

EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS

FOR THE QUARTER ENDED 30 JUNE 2026

(¥ in Lakhs)

| Standalone
Sr. : 30/06/2026 31/03/2026 30/06/2025 31/03/2026
Particulars

No. Unaudited Audited Audited Audited
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90
3 | Net Profit / (Loss) After Tax 465.32 960.81 414.73 2,726.47
4 | Total Comprehensive Income for the Period 467.33 966.56 413.21 2,735.64

(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website
atwww.captainpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where

necessary to make it comparable with the current period.

CAPTAIN POLYPLAST LTD.

e-mail : info@eaptainpolypiastin | web  www captainpolyplast.com | CIN NO. : L25200GJ1997PLCO31985
Date :08-08-2026, Place : Rajkot

For, CAPTAIN POLYPLAST LTD

Sd/-
Ritesh Rameshbhai Khichadia

(Whole-time Director)
DIN : 07617630

P
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AMBIKA COTTON MILLS LIMITED

Regd. Office ; 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012

CIN : L17115TZ1988PLC002269

Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in

Particular

STATEMENT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED 30/06/2026

(Rs. In Lakhs,except p
Quarter Ended ,

2 31.06.2026 | 31.03.2026 | 30.06.2025 |

Year Ended

ar share data)

31.03.2026

— ) (Unaudited) (Audited) (Unaudited) (Audited)
1, Total Income from Operations 26124 22075 19527 79619
2, Operating Profit 4273 4114 3022 12943
3. Finance Cost 295 272 403 1268
4. Gross Profit 3978 3842 2619 11675
5. Depreciation 524 549 488 2056
6. Met profit!|Loss) for the period
(before tax and exceptional items) 3454 9293 2131 96139
T. Net profit/|Loss) for the period
before tax (after exceptional items) 3454 3293 2131 9619
B. Net profiti (Loss) for the period
after tax (after exceptional items) 2570 2433 1532 7136
9. Other Comprehensive Income 0 -12 0 -12
10. Total Comprehensive income
for the period (Comprising Profit / 2570 2441 1592 7144
(Loss) for the period (after tax )

11. Equity Share Capital 572.50 5§72.50 572.50 572.50
12 Reserves (excluding Revaluation 94850
Reserve | as per Audifed Balance Sheat : g =

{'jf' E:Tu'}@fa:ﬁ; Share 1) Basic 44.89 4285 2781| 12500
for Continuing and
Eismmin“:; Epﬂmim,s] b) Diluted 44,89 4285 | 2781 125.00

(www.nseindia.com)

Place : Coimbatore
Date :08.08.2026

The above is an extract of the detailed format of Quarterly Financial Results ended 30th June ,2026 filed with the
Stock Exchanges under Regulation 33 of the SEBI { Listing Obbgation and Disclosure requirements) Ragulations,
2015, The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE

For Ambika Cotton

Chairman & Mana

PV.Chandran,

Mills Limited
Sid

ging Director
DIN : 00628479

Regi
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

“Delistimg Regulatio

Delisting™ ).
1, OUTSTANDING EQU

wwwrawjute.in,
1.3

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UDT131WB1952PLCO20342,
gtered Office: 90/31, Diamend Harbour Road, Kolkata - 700 038,

Thiz fourth quarery nofice in respect of Exit Offer {"Exit Offer Motice 4" is being issued in accordance with Regulation
27 of the Securties and Exchange Board of India [Delieting of Equity Shares) Regulations, 2021 ag amended (the
in complianoe with SEBlI Exemplion Letter SEBI/HOICFDICFD-RAC-
DCRPIOWI20234466711 dated November 06, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promoters!
Promater Group {hereinafter refermad to as the "Promoter Acquirer™) of Easlern Ganeral Industries Limited [harainafter
referred to a3 the "Company ™/ “EGIL™), to provide the Remaining Public Shareholders (“Residual I Remaining Pulblic
Shareholders”) of EGIL an exil cpportunity. The Acquirar intends to acquire 4,500 {Four Thousand and Five Hundred)
equity shares representing 2.25% of fully paid-up-equity share capital of the Company held by the Residual Public
Sharehodders, This Exit Offer Nolice 4 is in continuation of and should be read In conjunction with the Initial Public
Announcemeant dated December 05, 2023 (“Initial Public Announcement™ “IPA™), the Offar Latter (“Offer Letter™)
dated December 17, 2024, the Exit Offer Public Annoumcement (" Exit Offer PA"™) dated July 16, 2025 published on July
17, 2025, Exit Offar Lattar dated July 16, 2025, Ext Offar Molice 1 dated Octobear 23, 2025 published on Oclobear 24, 20025,
Exit Offer Motice: 2 dated January 30, 2026 published on Janwary 31, 2026 and Exit Offer Notice 3 dated May 08, 2026
publehad onMay 07, 2026,
The equity shares of the Company have baen delisted from The Calcuita Stock Exchange Limited ("CSE™) i.e., the onliy
Stock Exchange where the equity shares of the Company were listed, with effect from July 08, 2025 [“Date of

ns") and

ITY SHARES AFTER DELISTING:

1.1 Az the equity shares of the Company have already been delisted, the Acquirer has provided an Exit Offer in
accordance with Regulalion 28 of the Delisting Regulations and in compliance wilh SEBE Exemption latter
SEBVHOICFIVCFD-RAC-DCR T/P/OW 20234466711 dated November D6, 2023,
Exil Offer PA. The Ramaining Public.Shareholders of the Company who did not or wera nat ablé to tender their
eguity shares or whao unsuccassfully tanderad thair equity shares will ba able 1o offer their eguity sharas fo the
Acquirer at the price of Rs. 200.50 (Rupees Two Hundred and Fifty Paise Only) (“Exit Price”) for a period of two
yvaar slading from the Date of Delisting ie., from July 08, 202544 July 37, 2027 ("Exit Period")
Tha Exit Offar Letter (YExit Offer Letter™) in this reqard has been dispaiched to the remaining Public
Sharehalders whose names appearad in the register of members of the Company as on July 11, 2025, Inthe event
af any sharsholder not receiving or misplacing thair Exif Offer Letter, thay may obiain a copy by writing to the
Company, cleary marking the envelope "EGIL- EXIT OFFER" at 90/31, Diamond Harbour Road, Kolkata- 700
038, Allematbively, the solt copy of the Exit Cfler Latter may ba downloaded from the websila of the Company at

Shareholders holding in Dematerialised Form:
The baneficial owner and public shareholiders will be reguired 5 sand their Exil Application Form: and ather
refevant documents to the Promoter Acguirer at 20031, Diamond Harbowr Road, Kolkata- 700038, sither by
registarad posl / courler of by hand dellvery, at address mentoned above, along wilth a photocopy of the dalivery
instructions i “Off-market” mode or counterioill of the delivery instructions in "Off-market” mode, duly
acknowledged by the depository padictpant (“DP"), in favour of “Eastern General Industries Lid, Delisting
Escrow Demat Account” filled in as per the instructions given below,

as announced earlier in the

Name ofthe Account in which Equity
Shares will be Transferred

Demat Accoumnt

Eastam Ganeral Indusbries Lid. Delisting Escrow

Name of Depository

Mational Securities Depository Limited

Mame of Depository Participant

Anand Rathi Share and Stock Brokers Limited

Depository Participant's 1D Mo, IN301803%
ClientID No. 10047128
ISIN No, INEDGUOOI0NE

2. PAYMENT OF CONSI

3. TENDER DETAILS:

Letter io 6l data.

Singh at ravisinghgira

Place: Kolkata
Date: 08.08.2026

DERATION TO RESIDUAL SHAREHOLDERS:

Subject to any regulatory approvals as may be required, the Acquirer intends fo make payments on monthly basis
within 15 days of theend of the refevant calendar month (*Monthly Payment Cyecle”), The first Monthly Payment
Cycle commenced within 15 days from Saptember 01, 2025 for equity shares tendered upto Awgust 31, 2025 and will
continwe till the: Exit Offer Period, Payments will be made anly to those shareholders who have validly tenderad their
aquity sharaes by followimg the instruckons laid out in the Ext Offer Letter and the Exit Applcation Form enclosad
therewith (“Exit Application Form™ ) Please note that the Acquirer resenves the right o make payments earfier

No equity shares have been tendered by the Resldual Public Shareholders from the date of dispatch of the Exit Offer
Capitalized terms used but not defined in this Exit Offer Notice-d shall have the same meaning assigned to them-as In

the IPA_ Offer Latter, Exit Cifer PA, Exsl Offer Letlar, Exit Offer Mofica 1, Exit Offer Nobtice 2 and Exit Offer Nobice 3. In
casa the Public Shareholdess have any query, they may contact the Compliance Oficer of the Company i.e,, Mr. Raw

wijutein.

Harsh Vardhan Kejriwal
{On behalf of self and other constituents of the

Promoter! P

adi-

romater Group)

\ KD IKIOT

411, Arunachal Buildlng 15 Barakhamba Road, Central Delhi, Connaught Placa, Delhi, india, 110001

(Farmery known as IKIO LIGHTING LIMITED)
CIN -L31401DLA016PLC202884

E-mail -secretariai@ikiotech.com, Website - www.ikiotech.in Tel. No. (1 20-5106867

Extract of Unaudited Standalone and Consolidated Financial Results

ECHNOLOGIES LIMITED

for the Quarter Ended June 30, 2026 *In Milllon
Standalone Consolidated
Quarter Endad | Year Ended Quarter Ended | Year Endad
S Unaudited | Unawdited | Unaudited | Audited | Unesudited | Unaudited | Unawdited dudited
Na Particulars Preceding [Correspond- | Pravious Preceding Correspond-| Previous
; IMonths | 3 Months |ing IMonths Year 3 Months | 3Months |ing IMonths!  Year
Endad Ended Ended | Ended Endad Endead Endead Endad
30-06-2025 | 31-03-2026 | 30-06-2025 | 31-03-2026 | 30-06-2026 | 31-03-2026 | 30-06-2025 | 31-03-2026
1. |Total Income 47849 | ABAT 42830 | 18MIT ) 17624 | A70A41) 122185 | 803A13
2 | ProfdiLoss] Tor the period balors 3y R4.45 J8.84 43,43 196 48 18900 205:17 4225 52045
3. |ProfitiLoss) for the period after Lax 45.1 25801 G294 14780 110.46 175.23 2378 | 415.55
4. | Total Comprehensive Income for the
perod [Comprsing Proitf Loss) for
the pedad (after 1) and Other
Lamprenangive insome (Ehar lax)) a0 1 2862 .54 151,18 108.06 17334 231 417
EEIU‘._{!f_E_l“-arE Capital e T2 Tre.B1 '-"'"E 4 _ 7281 T2 TTes '-"-"_2:31
6 | OtnerEquity - 418227 ' 5,248 45
Eamings Par Shanallor conbnuing '
and discaunlingd cperations) -
1. Basic .58 .36 043 l 1.91 140 213 L a1 484
2. Dilubad 058 .37 042 | 1,40 1.30 212 | (.50 487
NOTE:

1, The Standalons & Consolidated financial results of K10

iListing Obiigations and Disclosure Requiremenis) Requlabions, 2015 (Listing Reguiation)

2, Theungudited Slandalone & Consolidaied financial resulis of the Compaey for the quarter enced June 30, 2024 have besn reviewed by the Audit
Committes and were subsequenily apgroved by Board of Directors ('the Board') a1 its meeting held on August 8, 2028, These siandalona and

comsolidated financial rasults have been reviewsd by the Slatutory Auditors of the Company.

3. Theabove are an extract of detall format of unaudited Standakone & Consolidated Financial results filed with the
stock exchanges undar tha requiation 33 of SEBI (LODR) Regulations, 2015, The full format of the quarterly resuls
arz-available on the Company's Website al https_ikioksch_com and the websile of NSE & 85E

Place: Noida, Uttar Pradesh
Diate: 09.08.2026

For IKIO Technelogies Limited

[Formerly Known as [KID Lighting Limifed)
adr-

Mr. Hardeep Singh

Managing Director

iechnologies Limited {Formerdy Xnown as IKID Lighting Limited) ("the Company™) are
prepanad inaccordance with the recognilion and measurement principlesof Indian Accounting Standards as nofified under the Companies (indian
Accounting Standards) Rudes, 2015 (as amendad) as spacilied in Saction 133 of the Companies Act, 2013 and as per Regulaben 35 of the SEBI

_-E;E;J o
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STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UDT131WB1952PLC0O20342,
Registered Office: 30/31, Diamend Harbour Road, Kolkata - 700 D38,
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

= —%, AMBIKA COTTON MILLS LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED =~ Regd. Office : 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012.
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: LA0104WEB 1981 PLCDI340R CIN : L17115TZ1988PLC002269
Operating in commercial and residential interior design services having registered office at Ragisterad Office: 34, Loudon Streat. 151 Floor, Kolkala - 700 047 wi - ar L R e ' . T . '
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, H"“m{,mng.eimy E%';;gm1’??31.5[“3;”;23; bt 9 Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209 ; y i ks ) ol KT
(Under subsrogulation (1) o regSIann 36Aoftheplnsolvency and Bankruptoy Board of ndia Emad: investor relations@skippedimited com, Website: waw skipperimited com w E, STATEMENT OF UNAUDITED FINANCIAL RESULTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) MNOTICE TO SHAREHOLDERS H » FOR THE QUARTER ENDED 30/06/2026
SL/RELEVANT PARTICULARS ~ DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF 3 {Rs. In Lakhs,except per share data)
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private ECUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER = 4 Particulars M
Limited (N CIRP) . . E 25 31,06.2026 | 31.03.2026 [30.06.2025| 31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limitad (the Company) hareby infarms 18 sharehaldars thal the Sacunties — 4] s o B i 2
| . | PAN: AACCD6366R__ _ and Exchange Board of India vide itz Circular No. HOI38/1 3/11{2)2026-MIRSD- “ r 4 = (Unaudited) (Audited) (Unaudited)) [Audited)
2. | Address of the registered office ot g;XB;‘AQ ghﬁ?ﬁ?ﬁﬁgﬁd?tﬂ? 65 PODVW3TS0/2025 dated January 30. 2026, had announced re-cgening of special window § 1, Total Income from Operations 26124 22075 19527 79619
e e st oo o o 07 — 2. Operating Profi 4273 | 4114 | 3022 | 12943
| Kancheepuram, Tamil Nadu — o facilitate esse of investing and safeguard the nghts of investors in respect of the :
3. | URL of website - | Not Avaiable securilies purchased by them, this special window has been opened solety for the re- n & 3. Finance Cost 295 272 403 1268
4. ] Details of place where majority of fixed assets are located | Not Applicable ledgement of physical ransfar deads that were eriginally exaculad peior to Apel 1, 2019, 4, Gross Profit 3978 3842 2619 11675
5. | Installed capacity of main products/ services | Not Applicable - -
6. | Quantity and value of main products/ services sold in last NIL This special window will remain open until February 4, 2027, providing > 5. Depreciation 524 549 4B8 056
financial year | shareholders with one year to re-lodge their physical transfer requests, 6. Net profit/|Loss) for the period
7. | Number of employees/ workmen | NIL - - - — - H b ptﬁ ‘ d ) i Il:l.m 3454 3293 2131 9519
8. | Further details including last available financial statements | Can be sought by writing an email to the Far better understanding of the. aforesaid circudar, please refer to the matrix given [ | [before tax and exceptional items)
g\Q/iLtJhR?_c'hedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com I:Ie'l.':r_-'.l ﬂ T. MNet pmﬁﬂtl_nss,] far tha Fen’gd 3454 3203 2134 9619
9. | Elgibity for resolution applicants under section 25(2)(h) of | Can be Soughé by writing an email to the Eﬁ.ﬂcmi:: gal.ﬂduf I Lﬂdhggd 1:: tf_aln‘ls.rar Dfé:uirrﬁ Share E!iggia to In:i?n before tax (after exceptional items)
the Code is available at URL: | RP at ip.displ@gmail.com ransier Led eTore AR, eruncate I Ine Curren = E‘ H&t mfiﬂ LGEE fﬂr Ihﬂ griod
10.| Last date for receipt of expression of iterest _ | 18th August, 2026 20197 available? window? after t:; [afte{r exl:e}ptinnal i':ems:l 2570 2433 1592 7156
11.| Date of issue of provisional list of prospective resolution 20th August, 2026 N (it is frash 9. Other C h ive | 2
applicants _ St Yes Yies = . Other Comprehensive Income 0 A2 0 -1
12.| Last date for submission of objections to provisional list | 23rd August, 2026 Indg&mﬂn'j 10. Total Gnmpmhansl‘u‘n income - -
13.| Date of issue of final list of prospective resolution applicants | 24th August, 2026 Befare Aol 1. I Yes il was = : i
14.| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 . Dg;1§n reé-z::mdlﬁ.rﬂumec: Yasg YEs for the pE'F|'I:|'I:| [ED:!'HPFISIHE PIOft! 2570 2441 1592 T144
andl_requtest for resolution plans to prospective resolution ! st “ [LEI-S-E} for the pEfIﬂd I:aft-ar fax }
applicants L 2l i i
15.| Last date for submission of resolution plans | 8th September 2026 Yag M Mo > 1, Eqmt'_.r Share ﬂﬂpltiﬂ 512,50 572,50 372.50 372,50
16.| Process email id to submit Expression of Interest ip.displ@gmail.com ; 12 Reserves (excluding Revaluation
17.| Details of the corporate debtor’s registration status as MSME | Not Available No o il = Reserve | as per Audifed Balance Sheat i 3 = 94859
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligible shareholders are requasted to refer the Circular for further cetalls and re-lodga 13. Eamings Per Share ]
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physical shares for transfer during the special window period fo the Company's Registrar q {uf Rs 10 each) a) Basic 44,89 42.85 27.81 125.00
and Transfer Agenl, Maheshwari Datamatics Private Limited, 23 R N. Mukherjee (for Eénnnuing and
r [l atay I b= -l -
M. G Ramachandran | | (22 E‘i‘:;;ﬁ:ﬂ“ 700001, E-mall: contaci@mdplearporate.com, 1o avall hs — discontinued operations)[P) Diluted 44,89 4285 | 2781|  125.00
Resolution Professional " i i . - - : .
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper Limited m The .Iahme is an extract of the detailed format of Quarterly Financial Results ended 30th June 2026 filed with the
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 _Ed.'- Slock Exchanges under Regulation 33 of the SEBI { Listing Obbgation and Disclosure requirements) Ragulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street, | | Place : Kolkata _ Anu Singh m 2015. The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 Date : 10.0B.2026 {Company Secretary & Compliance Officer) the Company's websites (www.acmiils.in) and on the websites of BSE (www.bseindia.com) & NSE
m (www.nseindia.com)
o Orbit Exports Limited = For Ambika Cotton Milis Limited
ﬁ 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, Sid
= MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, e _ P.V.Chandran,
: E-mail: investors@orbitexports.com, Website: www.orbitexports.com; m Place : Coimbatore Chairman & Managing Director
orbit exports ltd. ciNNo: L40300MH1983PLC030872 — Date : 08.08.2026 DIN : 00628479

This fourth quariery nofice in respect of Exit Offer {"Exit Offer Motice 4" ] is being issued in accordance with Regulation
27 of the Secunties and Exchange Board of India [Deleting of Equity Shares) Regulations, 2021 ag amended (the
“Delisting Regulations”) and in compliance with 3EB! Exemption Letter SEBIHOICFDICFD-RALC-
DCRVPIOWI 20234466711 dated November 06, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promoters/
Promater Group {hereinafter refermad to as the "Promoter Acquirer™) of Eastern Ganeral Industries Limited {hareinafter
referred to as the "Company ™/ “EGIL™), to provide the Remaining Public Shareholders (“Residual I Remaining Public
Shareholders™) of EGIL an exil cpportunity. The Acquirar intends to acqulre 4,500 {Four Thousand and Five Hundred)
equity shares representing 2.25% of fully paid-up equity share capital of the Company held by the Residual Public
Sharehodders, This Exit Offer Nolice 4 is In continuation of-and should be read In conjunction with the Initial Public
Announcement dated December 05, 2023 (“Initial Public Announcement™ “IPA™), the Offar Latter (“Offer Letter™)

The Financials along with the Limited Review Report, have been posted on the
Company's website and can be assessed by scanning the QR code.

For and behalf of Borad of Directors of
Orbit Exports Limited

- dated December 17, 2024, the Exit Offer Public Annoumncement (" Exit Offer } dated July 16, published on July
Sd dD ber 17, 2024, the Exit Offer Public A Exit Offer PA"™) dated B, 2025 publ J
Pankai S th 17, 2025, Exit Offer Latler dated July 16, 2025, Exit Offer Molice 1 dated Oclober 23, 2025 published on Oclobar 24, 2025,
_ rankaj oé Exit Offer Notice 2 dated January 30, 2026 published on January 31, 2026 and Exit Offer Notice 3 dated May DB, 2026
Date: August 08, 2026 Chairperson and Managing Director published on May 07, 2026
. . . The equity shares of the Company have baen delisted from The Calcuita Stock Exchange Limited ("CSE™) 1.e., the onliy
Place: Mumbai (DIN'00027554) stock Exchange where the equity shares of the Company were listed, with effect from July 08, 2025 [“Date of

Delisting™ ).
1, OUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 As the equity shares of the Company have already been delisted, the Acquirer has provided an Exit Offer in
accordance with Regulalion 28 of the Dalisting Regulations and in compliance wilh SEBE Exemption latter
SEBNVHOYCFDVCFD-RAC-DCR 1/P/OW 2023446671 dated November D6, 2023, as announced earlier in the
Exil Offer PA. The Remaining Public. Shareholders of the Company who did not or wera not ablé to tender theair

I eguity shares or who unsuccassfully tanderad thair equity shares will ba able 1o offer their eguity sharas fo the

@ Acquirerat the price of Bs, 200.50 (Rupees Two Hundred and Fifty Paise Cnly} (“Exit Price™) for a period of two
i z yvaar slading from the Dats of Delisting ie., from July 08, 202516 July 37, 2027 ("Exit Period")
. t ;
" e ontion For Mg, - et EPC Eerw;:E_S
“

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

1.2 The Exl Offer Letter (“Exit Offer Letter™) in this regard has been dispatched to the remaining Public
Shareholders whose names appearad in the register of members of the Company as on July 11, 2025, Inthe avernt
af any shareholder not receiving or misplacing thair Exit Offer Letter, thay may obiain a copy by writing to the
Company, cleary marking the envelope "EGIL- EXIT OFFER" at 90/31, Diamond Harbour Road, Kolkata- 700
038, Allemeabyely, the solt copy of the Exit Cfler Letter may ba downloadad from the websita of the Company at
WAWL rawjule.in,

1.3 Shareholders holding in Dematerialised Form:

The baneficial owner and public shareholders will be required o sand their Exil Application Form:and ather
redevant documents to the Promaoter Acquirer at 20031, Diamond Harbowr Road, Kaolkaia- 700038, either by
registerad post ! courler or by hand delivery, at addrass mentoned above, along wilth a photocopy of the dalivery
instructions n “Off-market” mode or counterioill of the delivery instructicns in "Off-market” mode, duly
acknowledged by the depository padictpant (“DP"), in favour of “Eastern General Industries Lid, Delisting

Escrow Demat Account” filled in as per the inslructons given below,
Revenue EBITDA | sl veted i 2 . _
Mame ofthe Account in which Equity Eastam Ganeral Indusbries Lid. Delisting Escrow
Growth Growth Shares will be Transferred Demat Account
(YOY) (YOY) Name of Depository Mafional Securities Depository Limited
| ] F————————1 | Name of Depository Participant Anand Rathi Share and Stock Brokers Limited

3 Months Depository Participant's ID Mo, IN301803
ClientID No. 10047126
ISIN Mo, INEDGUOOI0NE

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject to any regulatory approvals as may be required, the Acquirer intends fo make payments on monthly basis,
within 15 days af the and of the retevant calendar month (“Monthly Payment Cycla™), The first Monthly Paymant
Cycle commenced within 15 days from September 01, 2025 for equity shares tendered upto Awgust 31, 2025 and will
continwe till the: Exit Offer Period, Paymeants will be made anly to those shareholders who have validly tenderad thair

RESULTS FOR THE QUARTER ENDED 30 JUNE 2026 |'f in Lakhs) aquity sharas by following the instruchons laid ool in the Exit Offar Letter and the Exit Application Farm enclosad

therewith (“Exit Application Form™ ). Please note thal the Acquirer resenves the nght o make payments earfier

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL

: 3. TENDER DETAILS:
Consolidated No equity shares have been tendered by the Resldual Public Shareholders from the date of dispatch of the Exit Offer
r. : Quarter Ended Year Ended L stter io bl dats.
Particulars Capitalized terms used but not defined In this Exit Offer Notice 4 shall have the same meaning assigned to them-as n
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026 the IPA. Offer Lettar, Exit Offer PA, Exit Offar Letler, Exit Offer Motica 1, Exit Offer Molice 2 and Exit Offer Motice 3. In
U Sited Audited Audited Audited casa the Public Shareholdess have any query, they may contact the Compliance Oficer of the Company |.e., Mr. Raw
naudite udite udite udite Singh at ravisinghgrawjute.in.
Sd/-
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 S B (G tibfiatt ot kalband Urﬂfznﬁfﬂt’:ﬂ;ﬂ;‘ﬁ;
2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 it o ol ETOMSREL FROmAIEr Beiillp]
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34 I KIO TE C H N 0 LOGI ES LI M ITE D
5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58 W | KID (Eormerly known as IKIO LIGHTING LIMITED)
) ) ) i" " CIN -L31401DLA01EPLC202584
6 Eammgs Per Share (EPS) not annulized (FV' Rs. 2l eaCh) 411, Arunachal Building 1% Barakhamba Road, Cenfral Defhi, Connaught Place, Dalhi, India, 110001
; E-mail -secretariai@ikiotech.com, Website - www.ikiotech.in Tel. No. (1 20-5106857
Basic EPS 0.78 1.64 0.73 4.65 ; : :
- Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 #in Mililon
See accomplying note to the Financial Results Standalone Consclidated
; Quarter Endad | Year Ended Quarter Ended | Year Endad
Note: (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors at its meeting held S _ Unaudited | Unaudited | Unaudited | Audited |Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above o. Particulars — FE":T:[:‘EH ﬁ“”;;l;z'::s | Previous —— ?:":::IL“EE ﬁﬁ";;ﬂ::; Ff:'-”*“*
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with Ended | Ended gEnd ed E:*:";d Endgd” |~ Ended ] : i
rule 3ofthe Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extent applicable. 30-06-2026 | 31-03-2026 | 30-06-2025 | 31.03-2026 | 30-06-2006 | 39-03-2026 | 30-06-2025 | 31.03-2026
(3) Standalone Financial Results as on 30 June 2026 are as under: 1. | Total Incorme | 4TEA8 | ADAAT | 42830 ) 18M07 | 1TIRM | 170041 ) 12ZMAE5 | 609813
: & (PoWionslioreperabetomten | Ay | el CRIBIY  TRal)  TRUD | elReli)  Mad | BRN
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 8 [Pofiloss)forveperodatertas | 4511 | 21| s | wim| o] x| am | 4sss
Py e | 4 |Total Comprahansive Income for the
FOR THE QUARTER ENDED 30 JUNE 2026 @ in Lakhs) THCelae oo o |
[ the penad (after 12w} and Other
Standalone Comprehensive Income (alartax)] | 45.11 20 62 g2 | 15148 |  toooe|  473ad 21 | 4
Sr. Particulars 30/06/2026 31/03/2026 30/06/2025 31/03/2026 5 |Equiy Share Capital 772.81 7281 TreB1 | T8t | Tiemt| TR | Tmemd | TIa@
No. Unaudited Audited Audited Audited LAl . T - 2l = ool -- L e
Eamings Par Shana(lor conbnuing
and discaunlined cperations) - | |
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 AL L il e <L 0 M | 0| 26| 0@l | e
2. Dilubad .58 .37 n42 | 140 1.38 232 | 0.3 | 487
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:
: 1. The Standalone & Consolidated financlal resufts of IKIC Technologies Limited {Formery known as IKIO Lighting Limited) ("the Company®) are
3 | Net Profit/ (Loss) After Tax 465.32 960.81 414.73 2,126.47 prepamad inaccordance with the recognilion and measurement principles of Indian Accounting Standards as rofified under the Companies (indian
; : Accounting Standards) Rudes, 2015 (as amendad) as spacified in Saction 133 of the Companias Act, 2013 and as per Regulaben 35 of the SEBI
_ 4 | Total Comprehenswe Income for the Period 467.33 966.56 413.21 2,735.64 {Listing Obligations and Disclosure Requiremants) Regulations, 2015 iListing Regulation)
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing 4 E"-E un_aaidﬂﬁed dE‘.er-ﬂalu:; & C31?T':Eajedlﬁ|;a£rf;ia?l rezunra D?f the En:l'lEa “gf“i -:T'E quarter enged Ji:;E ".—: 2026 I;;ugt?zafﬂTTw E”-_'E"f by IEE J"'-'d:;
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website cfﬂﬁﬂ'ﬁzﬂa n";;fj'; = Eﬁ:':::,};ﬁ;?ﬁwE_Lﬁgi; ._IE: o S'[E::Jmf;';fm, n}iﬁ;ﬁl}? ﬂﬂﬁﬂ:fg NEE NS e IS SN
at www.captalnpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where 3. Theahove are an exact of datall foemat of unaudited Sandaiones: & Consalidatad Financial rasubts Hied with tha
necessary to make it comparable with the current period. slock exchanges under the requlation 33 of SEBI (LODR) Reguiations, 2015, The full format of the guarterly results
For, CAPTAIN POLYPLAST LTD arz-available on the Campany's Website sl nitpsifikiotsch.com and the websile.of N3E & B3E
Sd/- For IKIQ Technelogles Limited
CA PTAI N PO I_YP I_AST LTD Ritesh Rameshbhai Khichadia [Formerly Known as IKIO Lighting Limited)
a (Whole-time Director) ad-
e-mail : info@captainpolyplastin | web : www .captainpolyplast.com | CIN NO. : L25208GJ1997PLC031985  DIN : 07617630 Place: Noida, Uttar Pradesh Mr. Hardeep Singh
Date : 08-08-2026, Place : Rajkot | Dotn: 150674 Maraging Divessor

epaper.financialexpress.cun'. . New Delhi
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INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED Regd. Office ; 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012,
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: LAD104WEB 1981 PLEDI340R CIN : L17115TZ1988PLC0O02269
Operating i ial and residential interior desi ices havi istered office at
perating In commercial and residential Interior design services having registered office a Reaistarad Office: 38, Loudon Streat, 15t Floor, Kolkata - 700 017 “:. ) . . — . . . ! . .
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, s T e LR i o e Tel ;: (0422) 2491501/02 | Email : ambika{@acmills.in | Website ;: www.acmills.in
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209 Prone: (033) 2289 5731, Fax: (033) 2269 5733 -
(Under sub-regulation (1) ,of regulation ?;GA of the Insol\ylency and Bankruptcy Board of India CARE: NS eI OB hadimnd oo fieballe. e sBmaemmlis o w EE SIATEMEN] OF UNAULITED FINANGIAL RESULTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) NOTICE TO SHAREHOLDERS » FOR THE QUARTER ENDED 30/06/2026
kel Rs. In Lakh hare data
SL]RELEVANT PARTICULARS ~ DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF . o L ANCHEL A e el
1. | Name of the corporate debtor along with PAN & CIN ' Disha Infraspace Solutions Private EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMIMDER = 4 Particulars Quarter Ended | Year Ended
Limited (IN CIRP) . : =) = 31.06.2026 | 31.03.2026 |30.06.2025|  31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limited (the Company) hersby informs its shareholders that the Securities N §) i ; g ,
, , | PAN: AACCD6366R _____ and Exchange Board of India vide its Circutar No. HOI38/13/11{2)2026-MIRSD- m z i (Unaudited) (Audited) (Unaudited)] [Audited)
2. | Address of the registered office gg’;’:f’éxBl‘\‘Aé f;;n‘;'l\gm:ggd‘éfm'. 65 POD3750/2026 dated January 30, 2026, had announced re-ogening of special window g 1, Total Income from Operations 26124 22075 19527 79619
:(g?nc :]zzp E:Ert:]arTaan:]l” ﬁggﬂgag}gt;bg -Tur :&Td&emm of rtrans’re: requedsls ;e:quﬁ 1T1ha-'-:-5hheldTl_n n“-ytﬁlw mode. s = L 2, Operating Profit 4273 4114 Jo22 12843
| ) - o facilitete ease of investing and safeguard the nghts of investors in respect of the ;
3. URLIofwebsite _ | NotAvaiIlabIe securities purchased by them, this special window has been opened solely for the re- n & 3. Finance Cost 295 272 403 1268
4. | Details of place where majority of fixed assets are located __{ Not Applicable ledgernant of physical transfar deads that wers eriginally exaculad peior to Agel 1, 2019, 4, Gross Profit 3978 3842 2619 11675
5. | Installed capacity of main products/ services | Not Applicable -
6. | Quantity and value of main products/ services sold in last NIL This special window will remain open until February 4. 2027, providing > 5. Depreciation E24 549 488 56
financial year | sharaholders with one year bo re-lodge their physical transfer requests, 1 i
7. | Number of employees/ workmen | NIL = c '.I' : EI'H' s 3 ; d J[ah:let P::'ml"LdﬂES:l fﬂTrth-'E TEILIM} 3454 3293 2131 9619
8. | Further details including last available financial statements | Can be sought by writing an email to the Far better understanding of the aforesaid circular, please refer to the matrix given - ore tax and exceptional items
g\:/iLtJhR?_(?hedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com betow; ﬂ T. Net FI'I:ITIUI:LHEE:I far tha FEI’lﬂld 3454 3203 2134 9619
9. EIigibiIiiy for resolution applicants under section 25(2)(h) of | Can be soug% by writing an email to the Eﬁrﬂcuﬁ:en gatﬂduf andhngd 1:: tf_aln‘ls.fﬁr D-rég!;ali_ Share E!iggla to lodge before tax (after exceptional items)
the Code is available at URL: | RP atip.displ@gmail.com ransfer Dee efore April 1, ertificate in the current = B. Net profiti {Loss) for the period
10.| Last date for receipt of expression of interest _ | 18th August, 2026 20197 available? window? afier t:; [afte{r exce}ptinnal i':ems:l 2570 2433 1592 7156
11.| Date of issue of provisional list of prospective resolution 20th August, 2026 N it frash 3. Other C h =y >
applicants F bbb Yod Yes = . Other Comprehensive Income 0 A2 0 -1
12.| Last date for submission of objections to provisional list | 23rd August, 2026 |I'|dgE‘-‘l'|F!rl.:l 10. Total Gnmpmhansiw income - -
13.| Date of issue of final list of prospective resolution applicants | 24th August, 2026 Bafore Aoril 1. Yes (il was e . i
14.| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 2-:11!5 reéﬂ-'_‘IEle'fﬂmmEn: Yas Yeq for the perl-:-cl [E‘.'EIEI'I‘IPFISIHE Profit | 2570 2441 1592 7144
and request for resolution plans to prospective resolution fi Earl.iér'l “ (Loss) for the period (after tax )
applicants 1 . :
15.| Last date for submission of resolution plans | 8th September 2026 Yasg Mo Mo 1. Equil‘f Share ﬂapﬂﬂ 572,50 572.50 572.50 572,50
16.] Process email id to submit Expression of Interest : ip.displ@gmail.com No No No 12 Reserves (excluding Revaluation 94850
17.| Details of the corporate debtor’s registration status as MSME | Not Available Reserve | as per Audifed Balance Sheat i g :
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligible shareholders are requastad to refer the Circular for further detalls and re-lodga 13, Eamings Per Share ]
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physical shares for transfer during fhe special window period fo the Company's Registrar {uf Rs 10 each) aj Basic 44,89 42.85 27.81 125.00
and Transfer Agenl, Maheshwari Datamatics Private Limited, 23 R N Mukherjae {for E‘;mm“mg ad
Raad, Gt Floar, Bolkats - 700001, E-mail: cont mdpleorparate.com, 1o avail the ; ; : i
B o disconinuad porton| 1) Diuted um| ass| zar| 1500
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper Limited The -:.-'IhD'-'E' is an extract of the detailed format of Quarterly Financial Results ended 30th June 2026 filed with the
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 _Ed.'- Stock Exchanges under Regulation 33 of the SEBI { Listing Obbgation and Disclosure requirements) Regulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street, | | Place : Kolkata _ Anu Singh 2015, The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 Date : 10.08.2026 {Company Secretary & Compliance Officer) the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE

(www.nseindia.com)
e — Orbit Exports Limited For Ambika Cotton Milis Limited
ﬁ 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, sid
IIl,.-ll"""---"-‘_-____ MUMBAI - 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, PV.Chandran,
.y E-mail: investors@orbitexports.com, Website: www.orbitexports.com; Place : Coimbatore Chairman & Managing Director
orbit exports {td. cINNO: L40300MH1983PLC030872 Date :08.08.2026 DIN : 00628479

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UDT131WB1952PLCO20342,
Registered Office: 30/31, Diamend Harbour Road, Kolkata - 700 D38,
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

THE BUSINESS DAILY

Thiz fourth quariery nofice in respect of Exit Offer {"Exit Offer Motice 4" is being issued in accordance with Regulation
27 of the Securties and Exchange Beard of India [Delieting of Equity Shares) Regulations, 2021 ag amended (the

The Financials along with the Limited Review Report, have been posted on the

Company's website and can be assessed by Scanning the QR code. “Delisting Regulations”™) and in compliance with SEBI Exemption Lefter SEBIHO/CFD/CFD-RAC-

DCRPIOWI20234466711 dated November 06, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promoters!
Promater Group {hereinafter refermad to as the "Promoter Acquirer™) of Easlern Ganeral Industries Limited [harainafter
referred to a3 the "Company ™/ “EGIL™), to provide the Remaining Public Shareholders (“Residual I Remaining Public
Shareholders”) of EGIL an exil cpportunity. The Acquirar intends to acqulre 4,500 {Four Thousand and Five Hundred)
equity shares representing 2.25% of fully paid-up equity share capital of the Company held by the Residual Public
Sharehodders, This Exit Offer Nolice 4 is in continuatien of and should be read 0 conjunction with the Initial Public
Announcemeant dated December 05, 2023 (“Initial Public Announcement™ “IPA™), the Offar Latter (“Offer Letter™)

For and behalf of Borad of Directors of
Orbit Exports Limited

Sd/- dated December 17, 2024, the Exit Offer Public Annoumcement (" Exit Offer PA™) dated July 16, 2025 published on July
Pankai Seth 17, 2025, Ext Offar Lattar dated July 16, 2025, Ext Offar Molice 1 dated Octobear 23, 2025 published on Oclobear 24, 20025,
_ rankaj oé Exit Offer Notice 2 dated January 30, 2026 published on January 31, 2026 and Exit Offer Notice 3 dated May 0B, 2026

Date: August 08, 2026 Chairperson and Managing Director published onMay 07, 2026.
. . . The equily shares of the Company have baen delisted from The Calcuita Stock Exchange Limited ("CSE"™) 1.e., the onliy
Place: Mumbai (DIN'00027554) Stock Exchange where the equity shares of the Company were listed, with effect from July 08, 2025 [“Date of

Delisting™ ).
1, OUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 Asg the equity shares of the Company have already been delisted, the Acquirer has provided an Exit Offer in
accordance with Regulalion 28 of the Delisting Regulations and in compliance wilh SEBE Exemption latter
SEBNVHOICFDVCFD-RAC-DCR 1/P/OW 20230446671 dated November D6, 2023, as announced earlierin the
Exil Offer PA. The Ramaining Public.Shareholders of the Company who did not or wera not ablé to tender their
eguity shares or who unsuccassfully tanderad thair equity shares will ba able 1o offer their equity sharas fo the
Acquirer at the price of Bs, 200.50 (Rupees Two Hundred and Fifty Palse Oy} (“Exit Price") for a period of two
yvaar slading from the Date of Delisting ie., from July 08, 202544 July 37, 2027 ("Exit Period")

Tha Exit Offar Letter (YExit Offer Letter™) in this reqard has been dispaiched to the remaining Public
Shareholders whose names appeared in the register of members of the Company as on July 11, 2025, Inthe event
af any sharsholder not receiving or misplacing thair Exif Offer Letter, thay may obiain a copy by writing to the
Company, cleary marking the envelope "EGIL- EXIT OFFER" at 90/31, Diamond Harbour Road, Kolkata- 700
038, Allemabyely, the solt copy of the Exit Ciffer Latter may ba downloaded from the websita of the Company at
wwwrawute.in,

Shareholders holding in Dematerialised Form:

The baneficial owner and public shareholders will be reguired 5 sand their Exil Application Form: and ather
relevant documents to the Promoter Acguirer at 20031, Diamond Harbowr Road, Kolkata- 700038, sither by
registarad post / courer of by hand dellvery, at address mentioned abowe, along with a photocopy of the dalivary
| instructions n “Off-market” mode or counterioill of the delivery instructions in "Off-market” mode, duly
acknowledged by the depository padictpant (“DP"), in favour of “Eastern General Industries Lid, Delisting

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

®
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Escrow Demat Account’ filled in as per ihe instruckons given balow;
Revenue EBITDA L - . —
Name ofthe Account in which Equity Eastam Ganeral Indusbries Lid. Delisting Escrow
Growth Growth Shares will be Transferred Demat Account
(YOY) (YOY) HName of Depository Mational Securities Depository Limited
[ ] F————————1 | Mame of Depository Participant Anand Rathi Share and Stock Brokers Limited

3 Months Depository Participant's 1D Mo, IN301803
ClientID No. 10047128
ISIN Mo, INEDGUOOI0NE

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject to any regulatory approvals as may be required, the Acquirer intends fo make payments on monthly basis
within 15 days of the-end of the refevant calendar month (*Monthly Payment Cyecle”), The first Monthly Paymant
Cycle commenced within 15 days from Saptember 01, 2025 for equity shares tendered upto Awgust 31, 2025 and will
continwe till the: Exit Offer Period, Payments will be made anly to those shareholders who have validly tenderad their
aquity sharaes by followinmg the instruckons laid oot in the Ext Offer Letter and the Exit Application Form enclosad
therewith (“Exit Application Form™ ) Please note that the Acquirer resenves the night o make payments earfier

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL
RESULTS FOR THE QUARTER ENDED 30 JUNE 2026

(¥ in Lakhs)

- 3. TENDER DETAILS:
Consolidated No equity shares have been tendered by the Resldual Public Shareholders from the date of dispatch of the Exit Offer
r. : Quarter Ended Year Ended Lstlex o il dats.
Particulars Capitalized terms used but not defined in this Exit Offer Motice-4 shall have the same meaning asssgned to them as n
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026 the IPA. Offer Lettar, Exit Offer PA, Exit Offar Letler, Exit Offer Mofica 1, Exit Offer Molice 2 and Exit Offer Motice 3. In
- - - - case the Public Shareholders have any query, they may contact the Compliance Oficer of the Company Le,, Mr. Rawi
Unaudited Audited Audited Audited Singh at ravisingh@rawjute.in. S
. Harsh Vardhan Kejriwal
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 Place: Kolkata {On behalf of salf and other constituents of the
| 2 | Net Profit/ (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 Lt i ETOMSITREL FrOmOIEr fseup)
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34
—— . T . IKIO TECHNOLOGIES LIMITED
5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58 V) KID (Formerly known as IKIO LIGHTING LIMITED)
i i 3 = : CIN -L31401DL2016PLC252884
L8 Eammgs Per Share (EPS) not annulized (FV' Rs. 2l eaCh) 411, Arunachal Building 15 Barakhamba Road, Central Delhi, Connaught Placa, Delhi, india, 110001
Basic EPS 0.78 164 0.73 465 E-mail -secretariai@ikiotech.com, Website - www.ikiotech.in Tel. No. (1 20-5106867
- - - - Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 #In Million
See accomplying note to the Financial Results Standalone Consolidated
. Quarter Ended | Year Ended Quarter Ended | Year Ended
Note : (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors at its meeting held S _ Unaudited | Unaudited | Unaudited | Audited | Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above Mo. Particulare — FE":‘;:['F:‘EH ﬁ“”;;l;i‘;:s | Previous " ?:‘T&:‘Eﬂ ﬁ“”;;ﬂ::g FF:“'M
Financial Results haye beer) prepared ip accordance with the applicable Indian Accounting Standgrds as pres_cribed u/.s. 133 of thg (?ompanies Act, 2013 read with Ended | Endad gEnd od | E‘;:‘:d Enidod” |~ Ended ] ! Ended | Enzird
rule 3 ofthe Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extent applicable. 30-06-2026 | 31-03-2026 | 30-06-2025 | 31-03-2026 | 30-06-2026 | 31-03-2026 | 30-06-2025 | $1.03-2026
(3) Standalone Financial Results as on 30 June 2026 are as under: 1. | Total Incorme 47808 | 40817 42830 | 184497 ) 173524 | 1705410 122185 | 609813
2 |Profifloss) ortveperiodbetoretax | 5445 | saea | asas | vseas | teson| asi7| w35 | smes
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 3. |ProfiLoss) for e periogaftertax | 4511 | 231 G294 | wien | nass| 523 e 41555
Py ' 4. | Total Camprahansive ncome fof the
FOR THE QUARTER ENDED 30 JUNE 2026 @ in Lakhs) TolConyisiaraie brime
the penad {after 1) and Other
Standalone Comprehensive Income (altartax)] | 45.11 29 62 3284 | 1st48 | 0806 | 7am | 2aa 41702
Sr. Particulars 30/06/2026 31/03/2026 30/06/2025 31/03/2026 5 | Equity Share Capital 772.81 77281 TIER | Trast | TRl | TmM| MM 172,81
No. Unaudited Audited Audited Audited = i I ot
Eamings Par Shana(lor conbnuing
and discaunlingd cperations) -
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 AL il R ba3] 0| 47| o had
[ 2. Diubad .58 .37 42 | 140 1.38 232 .50 487
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:

i 1. The Slandalons & Consolidated financlal resuits of IKID Technologies Limited {Formerdy $nown a5 FKID . Lighting Limited) ("the Company™) are
| 3 | Net Profit/ (Loss) After Tax 465.32 960.81 414.73 2,126.47 prepaned inaccordance with the recognition and measurement principles of Indian Accounting Standards as nofified under the Companies (indian
[ ; ; Accounting Standards) Rudes, 2015 (as amendad) as spacilied in Saction 133 of the Companies Act, 2013 and as par Regulaben 35 of the SEBI

4 Total Comprehenswe Income for the Period 467.33 966.56 413.21 2’73564 (Listing Crbiigabions and Disclosure Requiremenis) Regulations, 2015 (Lisking Reguialion)
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing = ML fi”{a'“:; b :31";.";':55"’?_”'"';3;?;' m;ul}s[:?f e “E':':i;"}’* QUBMSI BN Ji;;ﬂ i.r 2028 h:'-'ztlrze:ﬂ i ewed by lhe J"'Jd:;
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website L”_;:':E'Eﬂ:i S fﬁ;’fl':,;’g‘i“,_, ‘I’tsull_gf; ol SI[-:::I.‘:?L[IE;II.;IJEEII! il [;l'cmﬁgl:? A S st N S
at www.captalnpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where 3. The ahove.are an exiract of detall farmat of unaudited Slandatons: & Consalidatad Financial rasubts fied wilh tha
necessary to make it comparable with the current period. slack exchanges under the requiation 33 of SEBI (LODR) Requiations, 2015, The full farmat of the quarterly resuls
For, CAPTAIN POLYPLAST LTD are-available on the Company's Website al hitps2ifikiotsch.com and the websile.of N5SE & BSE
Sd/- For IKIO Technelogies Limited
CA PTAI N PO I_YP LAST LTD Ritesh Rameshbhai Khichadia [Formerly Known as IKIO Lighting Limited)
2 (Whole-time Director) adi-
e-mail : info@captainpolyplastin | web | www.captainpolyplast.com | CIN NO. : L25208GJ1957PLC031985  DIN: 07617630 Place: Noida, Uttar Pradesh Mr. Hardeep Singh
Date: 08.08.2026 Managing Director

Date :08-08-2026, Place : Rajkot |
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FINANCIAL EXPRESS

INVITATION FOR EXPRESSION OF INTEREST FOR

DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED
Operating in commercial and residential interior design services having registered office at
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168,
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL..RELEVANT PARTICULARS _ DETAILS
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private
Limited (IN CIRP)

CIN: U45402TN2007PTC063761

| PAN: AACCD6366R
Plot No. B4 / 37, CMDA's Industrial
Complex, Maraimalai Nagar, S. No.166,
167, 168, Kilakaranai, Chengalpettu,
Kancheepuram, Tamil Nadu — 603 209

2. | Address of the registered office

3. | URL of website Not Available
4. | Details of place where majority of fixed assets are located | Not Applicable
5. | Installed capacity of main products/ services | Not Applicable
6. | Quantity and value of main products/ services sold in last NIL

financial year
7. | Number of employees/ workmen | NIL

| Canbe sought by writing an email to the
RP at ip.displ@gmail.com

8. | Further details including last available financial statements
(with schedules) of two years, lists of creditors are available
at URL:

9. | Eligibility for resolution applicants under section 25(2)(h) of
the Code is available at URL:

10.| Last date for receipt of expression of interest

11.| Date of issue of provisional list of prospective resolution
applicants

12.| Last date for submission of objections to provisional list
13.| Date of issue of final list of prospective resolution applicants

14.| Date of issue of information memorandum, evaluation matrix
and request for resolution plans to prospective resolution
applicants

15.| Last date for submission of resolution plans
16.| Process email id to submit Expression of Interest
17.| Details of the corporate debtor’s registration status as MSME

| Canbe sought by writing an email to the
RP at ip.displ@gmail.com

| 18th August, 2026
20th August, 2026

| 23rd August, 2026
| 24th August, 2026
24th August, 2026

| 8th September 2026
| ip.displ@gmail.com
Not Available

* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench.

Mr. G Ramachandran

Resolution Professional

Disha Infraspace Solutions Private Limited (IN CIRP)

IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437
F-10, Syndicate Residency, Dr. Thomas First Street,

South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017

Date: 10/08/2026
Place: Chennai

SKIPPER

il ———

SKIPPER LIMITED
CIN: L40104WEB1981PLC0I3408
Registerad Office: 3A, Louden Streat, 15t Floor, Kolkata - 700 017
Phone; (033} 2289 5731, Fax; (033) 2280 5733
Emad: investor relations@skippadimited com, Website: www_skipperfmited.com

NOTICE TO SHAREHOLDERS
SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF
EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER

Skipper Limitad (the Company) hareby Infarms 18 sharehalders thal the Sacuntfies
and Exchange Board of India vide iis Circutar Mo. HO/3881 3111 232026-MIRSD-
PODWET 2025 dated January 30, 2026, had announced re-ogening of special window
tor re-lodgement of transfer requests of equity shares held in physical mode.

To facilitate ease of Investing and safeguard he nghts of investors in respect of the
secuntes purchased by them, this special window has been opened souely for the re-
ladgarment of physical transfer deeds that were ariginally exaculed pror to Apel 1, 2019,

This special window will remain open until February 4. 2027, providing
shareholders with one year to re-lodge their physical transfer requests,

For better understanding of thie aforesaid circudar, please refar to the matrx given
betow;

Exocution Date of | Lodged for transfer| Original Share | Eligible to lodge
Transfer Deed before April 1, Certificate in the current
20197 available? window?
Mo (if i3 fresh :
ladgement) Yes Yes
Before April 1, Yes (it was
2010 rejectadiretumad Yes Yes
earlier)
Yes No No
Mo Mo NG

Eligible Shareholders are requested bo refer the Circular for further cetails and re-lodge

phyaical shares for fransfer during the special window penod 1o the Company’s Hegistrar

and Transfer Agenl, Maheshwari Datamatics Private Limited, 23 R N. Mukherjee

Road, ih Floor, Kolkata - 700001, E-mail: contact@mdpleorporate.com, 1o avail the
banadit of this fackty.

For Skipper Limited

-

Anu Singh

{Company Secretary & Compliance Officer)

Place : Kalkata
Date ; 10.08,2026

Orbit Exports Limited

orbit exports lid.

122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE,
MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031,

E-mail: investors@orbitexports.com, Website: www.orbitexports.com;

CIN NO: L40300MH1983PLC030872

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

Date: August 08, 2026
Place: Mumbai

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

The Financials along with the Limited Review Report, have been posted on the
Company's website and can be assessed by scanning the QR code.

For and behalf of Borad of Directors of
Orbit Exports Limited

Sd/-

Pankaj Seth

Chairperson and Managing Director
(DIN:00027554)

FOR DAILY BUSINESS

THE BUSINESS DAILY
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(YoY) (YoY)
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3 Months

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL

RESULTS FOR THE QUARTER ENDED 30 JUNE 2026 (% in Lakhs)
Consolidated
ﬁr. Particulars Quarter Ended Year Ended
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026
Unaudited Audited Audited Audited
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29
2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34
5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58
& | Earnings Per Share (EPS) not annulized (FV. Rs. 2/- each)
Basic EPS 0.78 1.64 0.73 4.65
Diluted EPS 0.78 1.64 0.73 4.65
See accomplying note to the Financial Results

' Note: (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors atits meeting held
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with
rule 3 ofthe Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extentapplicable.

' (3) Standalone Financial Results as on 30 June 2026 are as under:

EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS

FOR THE QUARTER ENDED 30 JUNE 2026

(¥ in Lakhs)

| Standalone
Sr. : 30/06/2026 31/03/2026 30/06/2025 31/03/2026
Particulars

No. Unaudited Audited Audited Audited
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90
3 | Net Profit / (Loss) After Tax 465.32 960.81 414.73 2,726.47
4 | Total Comprehensive Income for the Period 467.33 966.56 413.21 2,735.64

(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website
atwww.captainpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where

necessary to make it comparable with the current period.

CAPTAIN POLYPLAST LTD.

e-mail : info@eaptainpolypiastin | web  www captainpolyplast.com | CIN NO. : L25200GJ1997PLCO31985
Date :08-08-2026, Place : Rajkot

For, CAPTAIN POLYPLAST LTD

Sd/-
Ritesh Rameshbhai Khichadia

(Whole-time Director)
DIN : 07617630

P
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AMBIKA COTTON MILLS LIMITED

Regd. Office ; 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012

CIN : L17115TZ1988PLC002269

Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in

Particular

STATEMENT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED 30/06/2026

(Rs. In Lakhs,except p
Quarter Ended ,

2 31.06.2026 | 31.03.2026 | 30.06.2025 |

Year Ended

ar share data)

31.03.2026

— ) (Unaudited) (Audited) (Unaudited) (Audited)
1, Total Income from Operations 26124 22075 19527 79619
2, Operating Profit 4273 4114 3022 12943
3. Finance Cost 295 272 403 1268
4. Gross Profit 3978 3842 2619 11675
5. Depreciation 524 549 488 2056
6. Met profit!|Loss) for the period
(before tax and exceptional items) 3454 9293 2131 96139
T. Net profit/|Loss) for the period
before tax (after exceptional items) 3454 3293 2131 9619
B. Net profiti (Loss) for the period
after tax (after exceptional items) 2570 2433 1532 7136
9. Other Comprehensive Income 0 -12 0 -12
10. Total Comprehensive income
for the period (Comprising Profit / 2570 2441 1592 7144
(Loss) for the period (after tax )

11. Equity Share Capital 572.50 5§72.50 572.50 572.50
12 Reserves (excluding Revaluation 94850
Reserve | as per Audifed Balance Sheat : g =

{'jf' E:Tu'}@fa:ﬁ; Share 1) Basic 44.89 4285 2781| 12500
for Continuing and
Eismmin“:; Epﬂmim,s] b) Diluted 44,89 4285 | 2781 125.00

(www.nseindia.com)

Place : Coimbatore
Date :08.08.2026

The above is an extract of the detailed format of Quarterly Financial Results ended 30th June ,2026 filed with the
Stock Exchanges under Regulation 33 of the SEBI { Listing Obbgation and Disclosure requirements) Ragulations,
2015, The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE

For Ambika Cotton

Chairman & Mana

PV.Chandran,

Mills Limited
Sid

ging Director
DIN : 00628479

Regi
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

“Delistimg Regulatio

Delisting™ ).
1, OUTSTANDING EQU

wwwrawjute.in,
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FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UDT131WB1952PLCO20342,
gtered Office: 90/31, Diamend Harbour Road, Kolkata - 700 038,

Thiz fourth quarery nofice in respect of Exit Offer {"Exit Offer Motice 4" is being issued in accordance with Regulation
27 of the Securties and Exchange Board of India [Delieting of Equity Shares) Regulations, 2021 ag amended (the
in complianoe with SEBlI Exemplion Letter SEBI/HOICFDICFD-RAC-
DCRPIOWI20234466711 dated November 06, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promoters!
Promater Group {hereinafter refermad to as the "Promoter Acquirer™) of Easlern Ganeral Industries Limited [harainafter
referred to a3 the "Company ™/ “EGIL™), to provide the Remaining Public Shareholders (“Residual I Remaining Pulblic
Shareholders”) of EGIL an exil cpportunity. The Acquirar intends to acquire 4,500 {Four Thousand and Five Hundred)
equity shares representing 2.25% of fully paid-up-equity share capital of the Company held by the Residual Public
Sharehodders, This Exit Offer Nolice 4 is in continuation of and should be read In conjunction with the Initial Public
Announcemeant dated December 05, 2023 (“Initial Public Announcement™ “IPA™), the Offar Latter (“Offer Letter™)
dated December 17, 2024, the Exit Offer Public Annoumcement (" Exit Offer PA"™) dated July 16, 2025 published on July
17, 2025, Exit Offar Lattar dated July 16, 2025, Ext Offar Molice 1 dated Octobear 23, 2025 published on Oclobear 24, 20025,
Exit Offer Motice: 2 dated January 30, 2026 published on Janwary 31, 2026 and Exit Offer Notice 3 dated May 08, 2026
publehad onMay 07, 2026,
The equity shares of the Company have baen delisted from The Calcuita Stock Exchange Limited ("CSE™) i.e., the onliy
Stock Exchange where the equity shares of the Company were listed, with effect from July 08, 2025 [“Date of

ns") and

ITY SHARES AFTER DELISTING:

1.1 Az the equity shares of the Company have already been delisted, the Acquirer has provided an Exit Offer in
accordance with Regulalion 28 of the Delisting Regulations and in compliance wilh SEBE Exemption latter
SEBVHOICFIVCFD-RAC-DCR T/P/OW 20234466711 dated November D6, 2023,
Exil Offer PA. The Ramaining Public.Shareholders of the Company who did not or wera nat ablé to tender their
eguity shares or whao unsuccassfully tanderad thair equity shares will ba able 1o offer their eguity sharas fo the
Acquirer at the price of Rs. 200.50 (Rupees Two Hundred and Fifty Paise Only) (“Exit Price”) for a period of two
yvaar slading from the Date of Delisting ie., from July 08, 202544 July 37, 2027 ("Exit Period")
Tha Exit Offar Letter (YExit Offer Letter™) in this reqard has been dispaiched to the remaining Public
Sharehalders whose names appearad in the register of members of the Company as on July 11, 2025, Inthe event
af any sharsholder not receiving or misplacing thair Exif Offer Letter, thay may obiain a copy by writing to the
Company, cleary marking the envelope "EGIL- EXIT OFFER" at 90/31, Diamond Harbour Road, Kolkata- 700
038, Allematbively, the solt copy of the Exit Cfler Latter may ba downloaded from the websila of the Company at

Shareholders holding in Dematerialised Form:
The baneficial owner and public shareholiders will be reguired 5 sand their Exil Application Form: and ather
refevant documents to the Promoter Acguirer at 20031, Diamond Harbowr Road, Kolkata- 700038, sither by
registarad posl / courler of by hand dellvery, at address mentoned above, along wilth a photocopy of the dalivery
instructions i “Off-market” mode or counterioill of the delivery instructions in "Off-market” mode, duly
acknowledged by the depository padictpant (“DP"), in favour of “Eastern General Industries Lid, Delisting
Escrow Demat Account” filled in as per the instructions given below,

as announced earlier in the

Name ofthe Account in which Equity
Shares will be Transferred

Demat Accoumnt

Eastam Ganeral Indusbries Lid. Delisting Escrow

Name of Depository

Mational Securities Depository Limited

Mame of Depository Participant

Anand Rathi Share and Stock Brokers Limited

Depository Participant's 1D Mo, IN301803%
ClientID No. 10047128
ISIN No, INEDGUOOI0NE

2. PAYMENT OF CONSI

3. TENDER DETAILS:

Letter io 6l data.

Singh at ravisinghgira

Place: Kolkata
Date: 08.08.2026

DERATION TO RESIDUAL SHAREHOLDERS:

Subject to any regulatory approvals as may be required, the Acquirer intends fo make payments on monthly basis
within 15 days of theend of the refevant calendar month (*Monthly Payment Cyecle”), The first Monthly Payment
Cycle commenced within 15 days from Saptember 01, 2025 for equity shares tendered upto Awgust 31, 2025 and will
continwe till the: Exit Offer Period, Payments will be made anly to those shareholders who have validly tenderad their
aquity sharaes by followimg the instruckons laid out in the Ext Offer Letter and the Exit Applcation Form enclosad
therewith (“Exit Application Form™ ) Please note that the Acquirer resenves the right o make payments earfier

No equity shares have been tendered by the Resldual Public Shareholders from the date of dispatch of the Exit Offer
Capitalized terms used but not defined in this Exit Offer Notice-d shall have the same meaning assigned to them-as In

the IPA_ Offer Latter, Exit Cifer PA, Exsl Offer Letlar, Exit Offer Mofica 1, Exit Offer Nobtice 2 and Exit Offer Nobice 3. In
casa the Public Shareholdess have any query, they may contact the Compliance Oficer of the Company i.e,, Mr. Raw

wijutein.

Harsh Vardhan Kejriwal
{On behalf of self and other constituents of the

Promoter! P

adi-

romater Group)

\ KD IKIOT

411, Arunachal Buildlng 15 Barakhamba Road, Central Delhi, Connaught Placa, Delhi, india, 110001

(Farmery known as IKIO LIGHTING LIMITED)
CIN -L31401DLA016PLC202884

E-mail -secretariai@ikiotech.com, Website - www.ikiotech.in Tel. No. (1 20-5106867

Extract of Unaudited Standalone and Consolidated Financial Results

ECHNOLOGIES LIMITED

for the Quarter Ended June 30, 2026 *In Milllon
Standalone Consolidated
Quarter Endad | Year Ended Quarter Ended | Year Endad
S Unaudited | Unawdited | Unaudited | Audited | Unesudited | Unaudited | Unawdited dudited
Na Particulars Preceding [Correspond- | Pravious Preceding Correspond-| Previous
; IMonths | 3 Months |ing IMonths Year 3 Months | 3Months |ing IMonths!  Year
Endad Ended Ended | Ended Endad Endead Endead Endad
30-06-2025 | 31-03-2026 | 30-06-2025 | 31-03-2026 | 30-06-2026 | 31-03-2026 | 30-06-2025 | 31-03-2026
1. |Total Income 47849 | ABAT 42830 | 18MIT ) 17624 | A70A41) 122185 | 803A13
2 | ProfdiLoss] Tor the period balors 3y R4.45 J8.84 43,43 196 48 18900 205:17 4225 52045
3. |ProfitiLoss) for the period after Lax 45.1 25801 G294 14780 110.46 175.23 2378 | 415.55
4. | Total Comprehensive Income for the
perod [Comprsing Proitf Loss) for
the pedad (after 1) and Other
Lamprenangive insome (Ehar lax)) a0 1 2862 .54 151,18 108.06 17334 231 417
EEIU‘._{!f_E_l“-arE Capital e T2 Tre.B1 '-"'"E 4 _ 7281 T2 TTes '-"-"_2:31
6 | OtnerEquity - 418227 ' 5,248 45
Eamings Par Shanallor conbnuing '
and discaunlingd cperations) -
1. Basic .58 .36 043 l 1.91 140 213 L a1 484
2. Dilubad 058 .37 042 | 1,40 1.30 212 | (.50 487
NOTE:

1, The Standalons & Consolidated financial results of K10

iListing Obiigations and Disclosure Requiremenis) Requlabions, 2015 (Listing Reguiation)

2, Theungudited Slandalone & Consolidaied financial resulis of the Compaey for the quarter enced June 30, 2024 have besn reviewed by the Audit
Committes and were subsequenily apgroved by Board of Directors ('the Board') a1 its meeting held on August 8, 2028, These siandalona and

comsolidated financial rasults have been reviewsd by the Slatutory Auditors of the Company.

3. Theabove are an extract of detall format of unaudited Standakone & Consolidated Financial results filed with the
stock exchanges undar tha requiation 33 of SEBI (LODR) Regulations, 2015, The full format of the quarterly resuls
arz-available on the Company's Website al https_ikioksch_com and the websile of NSE & 85E

Place: Noida, Uttar Pradesh
Diate: 09.08.2026

For IKIO Technelogies Limited

[Formerly Known as [KID Lighting Limifed)
adr-

Mr. Hardeep Singh

Managing Director

iechnologies Limited {Formerdy Xnown as IKID Lighting Limited) ("the Company™) are
prepanad inaccordance with the recognilion and measurement principlesof Indian Accounting Standards as nofified under the Companies (indian
Accounting Standards) Rudes, 2015 (as amendad) as spacilied in Saction 133 of the Companies Act, 2013 and as per Regulaben 35 of the SEBI

_-E;E;J o

epaper.ﬁnanﬂia!express.cun'. .
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FINANCIAL EXPRESS

MONDAY, AUGUST 10, 2026

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UD1131WB1952PLC020342,
Registered Office: 90/31, Diamond Harbour Road, Kolkata - 700 038,
Tel. No.: 033- 2398-3475 | 3289, Email: officiali@rawjute.in, Website: www.rawjute.in

_________FORMG | SKIPPER AMBIKA COTTON MILLS LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED Regd, Office : 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012,
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN- LADA04WE 1981 PLCD33408 CIN : L17115TZ1988PLC002269
Operating in commercial and residential interior design services having registered office at Reaisierad Officar 34 L treal 458 Floor, Kolkata - 700 017 0 ; ; ap . i . o . .
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, s Pm,;hgnﬁmg'] zglégusn?gﬁgrsmsgzzag;‘:} 1 m 0 Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209 e ot : ok SO £ y ’ i
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Emad: investor relationsi@skepperlimited.com, Website: www.skipperlimited.com “ EE STATEMENT OF UNAUDITED FINANCIAL RESULTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) NOTICE TO SHAREHOLDERS H e an THE HUﬁHTEH EHDED 3“.-' DE.’Z DZE
SL. RELEVANT PARTICULARS DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF 3 (Rs. In Lakhs,except per share data)
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER = q Particulars { _n i I'tE!'__E_EE'_ Ej___ IE_EI'__ _E_'!EiEd_
Limited (IN CIRP) - | 31.06.2026 | 31.03.2026 | 30.06.2025 31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limited (the Company] hereby informs its shareholders that the Securifies . U —— e T m— :
. . . PAN: AACCDB36ER . and Exchange Board of India vide itz Circular No. HOI38/13/11{2)2026-MIRSD- “ rd (Unaudited) (Audited) (Unaudited)| {Audited)
2. | Address of the registered office o ;‘;;XBR‘AQ f;hil“gm;g;d;?m 66 POD/375012026 dated January 30, 2026, had announced re-cpening of special window E 1. Total Income from Operations 26124 22075 19527 79619
167, 168, Kilakaranai, Chengalpety fior r&-i:fdgement of 1r_ansf3{ requests of equity shaﬂ:es hield in phy'slcal. made: = C 2. Operating Profit 4273 4114 3022 12043
Kancheepuram, Tamil Nadu — 603 209 To facilitate easa of investing and safeguard the rights of invesiors in respect of the & :
3. | URL of website B Not Available securiies purchased by them, this special window has been opened solely for the re- ﬂ 3. Finance Cost 295 272 403 1268
4. | Details of placg where majorlty of fixed gssets are located NotAppI!cabIe lndgement of physical transfer deeds that were originally executed prior o April 1, 2019, 4. Gross Profit 3978 1842 7619 11675
5. | Installed capacity of main products/ services Not Applicable - = e
6. | Quantity and value of main products/ services sold in last NIL This special window will remain open until February 4, 2027, providing > 5. Depreciation 524 549 488 2056
financial year shareholders with one year to re-lodge their physical transfer requests. N fi iod
7. | Number of employees/ workmen NIL _ _ _FE _ EE i, ; — d Eh [Et FE I'IJ'[I?'IJEEII .mr.ﬂ-IE [llﬂ'tf;ﬂ 3454 3293 213 9619
8. | Further details including last available financial statements | Can be sought by writing an email to the Far better undersianding of the aforesaid circular, please refer io the matnx given [ | l: x and exceptional items)
(with schedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com below : = 7. Net profitLoss) for the period 3454 1293 2131 9619
at URL: - - - - - : ;
9. | Eligibility for resolution applicants under section 25(2)(h) of | Can be sought by writing an email to the Execution Date of |Lodged for “‘_‘nﬂw [H'I:-glﬁ.al Share E!Iglhh to lodge before tax (after exceptional items)
the Code is available at URL: RP at ip.displ@gmail.com Transfer Deed |  before April 1, Certificate in the current = 8. Net profitl (Loss) for the period
10.| Last datg for receipt ?f.expre.ssion ofintere.st : t8hAugust 2026 | [ E 0197 availabla? window? after tax {aﬂar E'.I.E.EFT[-I:H'IN ".'EI'!'IE:I 2570 2453 1592 7156
11.] Date of issue of provisional list of prospective resolution 20th August, 2026 Nao (it is fresh
applicants fres! Ves Ve = 9, Other Comprehensive Income 0 12 0 42
- Py p—— lodgement) s
) Do e T e ookt s i T it | Sl — 0 Toks Comprehianslie Incoms
14.| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 ¢ E%‘IP-EH rE.'jE-IjEi:I.'I.'EEIJI'I'IEl:I Vi Vs for the period (Comprising Profit / 2570 2441 1592 7144
and request for resolution plans to prospective resolution aardier! 2 h (Loss) for the period (after tax )
applicants ey ;
15| Last date for submission of resolution plans 8th September 2026 Yes Mo ko > n. eqlﬂ!,l' Share EEFIIIL&| 572.50 572.50 372.50 572,50
16, Process email id to submit Expression of Interest ip.displ@gmail.com p 12, Reserves (excluding Revaluation
17.) Details of the corporate debtor’s registration status as MSME | Not Available Na o n d Reserye :| as per Audited Balance Sheat z E : 94859
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligible Shareholders are requestad 1o refer the Circular for further dataile and re-lodge = 13. Earnings Per Share -
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physica shares for transfer during the special window pericd to the Company's Reqgistrar ﬂ ( uf Rs.10/- each) a) Basic 44,89 42.85 27.81 125.00
and TransferAgent. Maheshwari Datamatics Private Limited, 23 R. M. Mukherjee (for EEIIHHI'IUi“ and
Mr. G Ramachandran Foad, Sth Floor, Rolkata - 700001, E-mail: contact@mdplcorporate.com, to avail the = Hiscontinied Epe ratinn5:||h} Diluted 44 89 42 B5 27.84 125.00
- . benedit of this facility.
Resol Prof | 1 - F
Disha Infraspace Solutions Prfvs;e"miterd°(f;séf$) For Skipper Limited w The abave is an extract of the de_!allﬂd format of Euama_rij_r Fman_c:al_ Results qnl:llad 30th Jl;ma ,2026 filed wuth the
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 Sdl- olock Exchanges under Regulation 33 of the SEBI ({ Listing Obligation and Disclosure requirements) Regulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street, | | Place : Kolkata _ Anu Singh w 2015. The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017| | Date : 10.08.2026 {Company Secretary & Compliance Officer) the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE
_ — H (www.nseindia.com) : _ -
g Orbit Exports Limited = For Ambika Cotton Mills Limited
# 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, - Sid
ﬁ MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, P.V.Chandran,
: E-mail: investors@orbitexports.com, Website: www.orbitexports.com; w Place : Coimbatore Chairman & Managing Director
orbit exports ltd. ciNNO: L40300MH1983PLC030872 = Date : 08.08.2026 DIN : 00628479

This fourth quarderly nalica in respedct of Exit Offer ("Exit OHfer Motice 4"} is being issued inactordance wilh Ragulation
27 of the. Securities and Exchange Board of india (Delisting of Equity Shares) Regulations, 2021 as amended {the
“Delisting Regulations”) and in complhance with 3EB| Exemption Lettar SEBIHOMCFDVCFD-RAGC-
DCRAPIOWR2023/446671 dated November 08, 2023, by Mr, Harsh Vardhan Bejriwal forming part of the Promaoiers/
Praomoter Group (hereinafter referrad to as the “Promoter Acquirer™ ) of Eastern Genearal Industrias Limited (hersinalter
referred o as the "Company™/ "EGIL" ). 10 provide the Remaining Public Shareholders (“Residual [ Remalning Public
Shareholders™) of EGIL an exit opporfunity. The Acguirer intends toacquire 4,500 (Four Thousand and Five Hundrad)
equity: shares representing 2.25% of fully pald-up equity share capital of the Company held by the Residual Public

The Financials along with the Limited Review Report, have been posted on the
Company's website and can be assessed by scanning the QR code.

For and behalf of Borad of Directors of

Orblt EXpOrtS leltﬂd Sharehalders, This Exit Offer Notice 4 is in continuaiion of and shouwld be read i conjuncion with the Initial F'LJb"l?
Announcement dated December 05, 2023 (“Initlal Public Announcement™ “IPA"), the Offer Letter (" Offer Lotter')

Sd/- dated Decembear 17, 2024, the Exit Offer Publlic Announcement {"Exit Offer PA" ) dated July 16, 2025 publishad on July

Pankai Seth t'.i': 2025, Ercit_Drfﬂr Letter dated July 16, 2025, Egil Offer Notice 1 dated October 23, _2[1-2&- punh?:heda:-ﬂ Oclober 24 2025,

Exil Offer Mobce 2 dafed January 30, 2026 published on January 31, 2026 and Exit Offar MNotice 3 dalted May 06, 2026

published on May 0T, 2026,

The aguily shares of the Company have bean delisted from The Calcutta Stock Exchangs Limited ("CSE") i.e., the only
Stock Exchange where the equity shares of the Company were listed, with effect from July 08, 2025 (“Date of
Delisting" ).

1. DUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 Az the equity shares of the Company have afréady bean delisted, the Acquirer has provided an Exil Offer in
accordance with Regulation 26 of the Delisting Hegulations and in compliance with SEBI Exemption letter
SEBIHO/CFDICFD-RAC-DCRA/PIOW20253/44667/1 dated November 06, 2023, as announced sarlier in the
Exit Offer PA. The Remaining FPublic: Shareholders of the Company wha did not or were not able to tendar their
equity shares or who unsuccassfully tendered their equity shares will be able 1o offer their equity shares 1othe
Acguirer ai the price of Rs, 200,50 (Rupees Two Hundred and Fifty Paise Only) {“Exit Price™) for a8 perod of twa
vear starting from the Date of Delisting e, from July 08, 2025 to July 07, 2027 (“Exit Period")

The Exii Offer Lettar ("Exit Offer Letter™) in this regard has been dispalched fo the remaining Public
Shareholders whose names appearad in the registerof members of the Company as onJuly 11, 2025. In the event
of any shareholder not recaiving or misplacing their Exit Offer Lellar, they may obtain a copy by wiiling to tha
Company, cleary marking the envelope "EGIL- EXIT OFFER" at 80/31, Diamond Harbour Road, Kolkata- 700
D38, Altematively, the soft copy of the Exit Offer Lefter may be downloaded from the websita of the Company at
WAW Faw|ube n.

Shareholders holding in Dematerialised Form:

The beneficial owner and public shareholders will be required to send their Exit Application Form and other
ralevant documants to the Promoler Acquifer at 20/31, Diamond Harbour Road, Kolkafa- TO0038, alther by
registered post / courier or by hand delivery, at address mentioned abave, along with a photocopy of the delivery
instructions n “Of-markel” mode or counteroll of the delivery instructions in “Off-markel” moda, duly
acknowledged by the depositony participant (“DP™), in favour of “Eastern General Industries Ltd, Delisting

Date: August 08, 2026
Place: Mumbai

Chairperson and Managing Director
(DIN:00027554)

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

;- -ﬂ | green
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Revenue EBITDA Escrow Demat Acl:uuni.!"ﬁilrsl.J inas p?r[hu insiructons given below: .
Mame ofthe Account inwhich Equity Eastem Ganeral [Industras Lid, Dehsting Escrow
Growth Growth Shares will be Transferred Demat Account
(YOY) (YOY) Name of Depository National Securities Depository Limited
= I MName of Depository Parlicipant Anand Rathi Share and Stock Brokers Limited

3 Months Depository Participant’s 1D No. IN301803
Client 1D No, 10047126
I5IN No. INEQGUOD101E

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject o any reguiatory approvals as may be required, the Acguirer intends to make payments on monthly basis,
within 15 days of the end of the relevant calendar month (“Monthly Payment Cycle™). The first Menthly Paymen
Cycle commenced within 15 days from Sepltember 01, 2025 for equity shares fendered upto August 31, 2025 and will
continue Wl the Exit Offer Period, Payments will be-made only to those shareholders who have validly tendered their
equity shares by fllowing the instrictions laid out in the Exit Offer Letter and the Exit Application Form-enclosed
tharewith {“Exit Application Form"). Pleasa noté that the Acquirer reserves the right lo make paymants garler,

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL

RESULTS FOR THE QUARTER ENDED 30 JUNE 2026

(T in Lakhs)

; 3. TENDER DETAILS:
Consolidated Mo equity shares have baen tendered by the Residual Public Sharehalders from the date of dispatch of the Exit Oifer
r. Quarter Ended Year Ended Letherte till date.
Fﬂl‘tiﬂulﬂfﬁ Capitalized ferms wsed but not defined in this Exif Offer Motice 4 shall have the sams meaning assigned to them as in
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026 tha [P, CIHﬂr_Lall-ar. Exil Offer PA, Exit Offer Letter, Exil Offer Natica 1, E:-u!'l Offer Notlce 2 and Exit Offer Notice 3. In_
- - - - case the Public Shareholders have any query, they may contact the Compliance Officer of the Company 2., Mr, Ravi
Unaudited Audited Audited Audited Singh al ravisingh@ rawjule.in, Sl
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 G (B0 bt Shmett e umaffz;ﬂ:ﬁtf:mgﬂﬂ“&ﬁ;
2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 Date: 08.00.2028 Promoter | Promater Group)
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
4 | Total Comprehensive Income for the Period 468.30 082.24 428.40 2,787.34 ) IKIO TEC H N 0 LOGI E S L I M ITE D
5 | Paid-up equity share capital 120358 | 120358 | 119358 1,203.58 v 4 IKIO oy i s
i i A gl CIN-L31401DL2016PLC292684
6 | Earnings Per Share (EPS) not annulized (FV. Rs. 2I- each) 411, Arunachal Building 19 Barakhamba Road, Central Dalhi, Connaught Place, Delhl, India, 110004
Basic EPS 0.78 164 0.73 465 E-mail -secretarial@ikiotech.com, Website - www.ikiotech.in Tel Mo, 0120-5106867
- ' ' - Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 *1n Millian
See accomplying note to the Financial Results Standalone. __Consolidates |
. Quarter Ended Year Ended Quarter Ended Year Encled
Note: (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors atits meeting held Sr _ Unaudited | Unsudited | Unaudited | Auited | Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above No. Particulars Preceding | Correspond- | Previous | Preceding | Correspond-| Previous
Fi ial Results h b di q ith th licable Indian A tina Standard ibed u/s. 133 ofthe C ies Act. 2013 read with 3 Months | 3Months | ing IMonths Year 3 Months | 3 Months |ing 3 Months|  Year
Inancial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. orthe Companies Act, 3 read wi Ended | Ended Ended Ended Ended | Ended Ended Ended
rule 3 ofthe Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extentapplicable. 30-06-2026 | 31-03-2026 | 30-06-2025 | 31-03-2026 | 30-06-2026 | 31-03-2026 | 30-06-2025 | 31-03-2026
(3) Standalone Financial Results as on 30 June 2026 are as under: 1. {TotalIncome 478.19 | ADBAT | 42830 | 1847 | s ) 1TS41) 12185 | 609813
2 |Profifloss)ortheperonbebetax | 5445 |  sess | &38| vobds | teaoo| a6u7| 4235 | saess
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 3 [ProfilLoss o beperedaterta | 4501 | 2001 | wees | ik | oks| mam| 7 | 4ism
FOR THE QUARTER ENDED 30 JUNE 2026 e 4. | Tl Comorenesive core for e | |
II_"' ”' ekl s | ﬂennﬂ[ﬂnmmslmﬂruﬁvl_DEE:IF,:{
ihe pericd [after tax) and Dthar
Standalone Comprehansive Incame (afiertax)] | 45.11 2962 | 3284 | 15148 | 10006 | 17334 | 231 417.02
ST, Particul 30/06/2026 | 31/03/2026 30/06/2025 31/03/2026 | Equtyshs o _Tredt| Th2Bt|  mad | 728t | TR1| 7I2R1| T2t T
No. AR Unaudited Audited Audited Audited A L iC o
1. |Eamings Per Sharebor conbinumg
Ang issoionedapertang - N | ! | T E——— _ -y
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 Ieawe,. i 81 i 12 LE L il i
: 2. Diluled g 037 .42 1.8 1.38 212 .30 487
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:
. 1. TheSlandalone & Consolidated financial resulls of IKIO Technologies Limited (Formerdy known as K10 Lightmg Limited) ("the Company®) ars
3 | Net Profit/ (Loss) After Tax 465.32 960.81 414.73 2,126.47 ireparﬂd in .;n:n:nn:‘anu::-; I:ﬂlh Ihe2 Bnicsngnitinn ar;l Lneasurernefn!dpnr.fiple_s of I;fia:n .I'h::cnur-ling Eia;-:lar-gjé 13; notified unr:l-qE: thle C-:mquaﬂl;'i [IEEEE.FI
TOtal Comprehensive |nc0me for the PeriOd 467 33 966 56 41 3 21 2 735 64 : EEﬂ_IJI'IL'.":;. [ancands) Kales, |E -E:‘:I‘-E:‘- &d) as specl I_EI In E-BE‘!II:II'I.'I S e Companees Ack, and &5 per Begulaten 3 of tha
’ ' ’ ! ’ | {Listing Obligations and Disclosure Requirements) Regulalions, 2015 [Lisling Regulation},
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing Z E“* PRI SiSHae 3 ’-"f‘:ﬁ--’* hania "-’I;TF-‘EE" fﬁ:ﬁ'l'Lﬁnﬂft':E g i IPERIG SLBia! SRARG W 3?1 2046 Eg'-‘gf?;f“{f”-ﬁﬂ?ﬁ By G Al
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website N HRLIBN 0N WIS EUDRBQUSNY Apgne Hf S0S 08 G 118 a0 p o U5 Mnsng JeRt o AUZHEL B, Slck: The s siandaais A
) . T ; ) - I consolidated financial resulls have been reviewed by the Satutory Auditors of the Company
atwww.captainpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where 4 The b 1 s O el et , .
. . . abiove are an exiract of datail formal of unaudited Standalone & Consolidatad Financial rasults [Hed with the
necessary to make it comparable with the current period. stock exchanges.under the regulafion 33 of SEBI (LODR} Requlations, 2015, The full format of the quartarly resulis
For, CAPTAIN POLYPLAST LTD arg-available on the Company's Wabsite al htps Vikistech.com and the website of NSE & BRE
Sd/- For IKID Technologies Limited
CAPTAI N PO I—Y P LAST LTD Ritesh Rameshbhai Khichadia (Formerly Known as IKIO Lighting Limited)
= (Whole-time Director) Sdi-
e-mall ; infoi@captainpolyplast.in | web : www.captainpolyplast com | CIN NO. : L25209GJ1997PLCO31985  DIN: 07617630 Place: Noida, Uttar Pradesh Mr, Hardeep Singh
Date : 08-08-2026, Place : Rajkot et Manosing O rentnr
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FINANCIAL EXPRESS

__________FORMG | SKIPPER
Loried
INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED Regd. Office : 15/9A, Valluvar Street, Sivanandha Colony, Coimbatare - 641 012.
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: L40104WR1981PLCOA3408 CIN : L17115TZ1988PLCD02269
Operating in commercial and residential interior design services having registered office at . izt F - TOO0AT 1 E : Rt . y i 1 .
Plot No. B4 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, ot o E;"E'gﬂgﬁﬁmﬁilihjlﬂ”gegg'ﬁ?q e m 0 Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu — 603 209 s Ll byl J s T .
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Emann'.rﬁt-:lr relatmn&@ﬂpp;emmuedcumWemltev n.:.nwmpqer*nmltedcnm = m E‘ STATEMEHT nF UHAUDITED FIHA'HEIAL REsu LTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) NOTICE TO SHAREHOLDERS H 5 FOR THE QUAHTEH ENDED 3“!“51’2“25
SL.|RELEVANT PARTICULARS DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF ﬂ (Rs. In Lakhs,except per share data)
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private EQUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER = <4 FB"“EUIHTE “l.l?lrt'EF EI'Id_Eﬂ | Ye ?l’ En FI'E'ﬂ
Limited (IN CIRP) - 31.06.2026 | 31.03.2026 | 30.06.2025 | 31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limited (the Company) hereby informs iis sharehaldess that the Securitizs [ ] 4] T e T [
| PAN: AACCDB36ER and Exchangs Board of India vide its Circular No. HOI38/13/11(212026-MIRSD- rd (Unaudited) {Audited) {Unaudited)] (Audited)
2. | Adress of the registered office gmf’éﬁ‘ﬂg f;}ng?gm:ggd?tﬂi' 65 PODNETSN2028 dated January 30, 2026, had announced re-opening of special window g 1. Total Income from Oparations 76124 22075 19527 79619
167, 168, Kilakaranai, Chengalpettu, for re-lodgement of transfer requests of equity shases held in physical mode, = = 2. Operating Profit 4273 4114 3022 12943
| Kancheepuram, Tamil Nadu — 603 209 To facilitate eass of investing and safeguard the rights of investars in respact of the &
3. | URL of website - | Not Available securites purchased by them, this spacial window has been opened schely for the re- n v 3. Finance Cost 295 2712 403 1268
4. | Details of placg where majorlty of fixed gssets are located | Not Appl!cable lodgement of physical fransfer deeds that were originally executed prior to Apal 1, 2019, 4. Gross Profit 3978 1842 2618 11675
5. | Installed capacity of main products/ services | Not Applicable o
6. | Quantity and value of main products/ services sold in last NIL This special window will remain open until February 4, 2027, providing > 5. Depreciation had h49 488 2056
financial year ! shareholders with one year to re-lodge their physical transfer requests. B. Met profit/{Loss) for riod
7. | Number of employees/ workmen | NIL 2 ; i Phy a - d hefﬁt Pt:ﬁm ; :I thﬂ T?lﬁ 3454 3293 21 31 8618
8. | Further details including last available financial statements | Can be sought by writing an email to the For better understanding of the aforesaid circular, please refer to the matrix given [ ] before tax and exceptional items)
(with schedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com hefow | 7. Net profit/|Loss) for the period
at URL: | ; ] prem er watore tax (afte bional it 3454 3293 2131 2618
9. E|Ig|b|||ty for resolution applicants under section 25(2)(h) of Can be sought by Writing an email to the Elﬂﬂuhﬂﬁ DEI-’."E ﬂ"f | LﬂdHEd fi.‘rl' tﬁll‘lB-‘FEF U'I-E!nlai 511E|IE E!IE'blE tI:I |ElﬁgE g lax 1 r E:H:EF ana H']Tlsh
the Code is available at URL: | RP atip.displ@gmail.com Transfer Deed before April 1, Certificate in the current = B. Net profiti (Loss) for the period
10.| Last date for receipt of expression of interest | 18th August, 2026 201587 available? window? after tax (after exceptional items) 2570 2453 15492 7156
11.| Date of issue of provisional list of prospective resolution 20th August, 2026 Mo (it is Tresh s : P :
applicants ' . Other Comprehensive Incoma - -
12.| Last date for submission of objections to provisional list 23rd August, 2026 |ndgamant) i b = ?ﬂ Total Enmp I'IEH:WE' income - = - =
13.| Date of issue of final list of prospective resolution applicants | 24th August, 2026 Before April 1 Yes (it was = ! . pre g
14.] Date of issue of information memorandum, evaluation matrix | 24th August, 2026 ?:]19 ' resectediretumed Yes Y for the Pﬂ'rlﬂd [EIJII'I‘IPFI.‘J-IH!] Profit | 2510 244 1592 7144
and request for resolution plans to prospective resolution ' ' eatliar) “ {LEISE’ for the pEt’I-Dﬂ I:iiﬂﬂl' fax }
applicants / : =
15.| Last date for submission of resolution plans 8th September 2026 | Yeq [ Wa 1. EII:IU!'.'H Share Capital 572.50 372.50 572.50 572.50
16.| Process email id to submit Expression of Interest | ip.displ@gmail com . No No NG 12. Reserves (excluding Revaluation 94859
17.] Details of the corporate debtor’s registration status as MSME | Not Available - | - _ Resarve P as pﬂlﬁudilEd Balance Sheat : ) :
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligitie Shareholders are requested to refer the Circular for further details and re-lodge 13. Eamings Per Share _
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physical shares for transfer dunng the special window penod 1o the Company's Registrar f Rs.10/- each a) Basic 44.89 42.85 27.81 125.00
and Transfer Agant, Maheshwari Datamatics Privata Limited, 23 B M. Mukherjae {?ﬂ!’ l;;:. I'It'r;'lz?ncg LI‘I d
Mr. 6 Ramachandran Eﬂagﬁ tEt:';{_a:r::J H_Tln:at:a - 700001, E<mail: contact@mdplcorporate.com, io avail the discontinued operations| b) Diluted 44 .89 42.85 27.81 125.00
. . enefit of his fachty
Resolution Professional : s Y 1 y .
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper Limited The above is an extract of the de!;alled formal of E!uarlqu:!r Fman;:a! Results ended 30th .Ju_ma ;2026 filed -.l.ntth the
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 Sd/- stock Exchanges under Regulation 33 of the SEBI { Listing Obligation and Disclosure requirements) Regulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street,| | Place : Kolkata Anu Singh 2015, The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 Date :10.08.2026 1EDITHFIHI‘I'_|| EEEI‘ﬂErf & EEII'I‘I:[.'I"HI‘IEE ﬂmmr] the CDmpaﬁy's websites {WW.EEH‘I“IE.“‘IJ and on the wehsiles of BSE tmm.hﬁﬂinﬂlﬂ1ﬂﬂm, & NSE

(www.nseindia.com)
— Orbit Exports Limited For Ambika Cotton Mills Limited
ﬁ 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, Sid
5',"'---_“'____ MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, P.V.Chandran,
_ o E-mail: investors@orbitexports.com, Website: www.orbitexports.com; Place : Coimbatore Chairman & Managing Director
orbit exports Itd. cINNO: L40300MH1983PLC030872 Date : 08.08.2026 DIN : 00628479

STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UD1131TWE1952PLC020342,
Registered Office: 90/31, Diamond Harbour Road, Kolkata - 700 038,
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

THE BUSINESS DAILY

This fourth guaredy nolica in reéspact of Exit Dffer {"Exit Offer Notice 4" is baing issued in accordanse with Regulation
27 of the Securities and Exchange Board of India [Delisting of Equity Shares) RBegulations, 2021 as amended (the

The Financials along with the Limited Review Report, have been posted on the

Company's website and can be assessed by scanning the QR code. “Dalisting Regulations”) and in compliance with SEBI Exemption Letter SEBIHO/CFDICFD-RAC-

DCRI/POW2023/44667)1 dated Novembar 06, 2023, by Mr, Harsh Vardhan Kejriwal forming pari of the Promoters!
Promaoter Group (hereinafter refermad toas the "Promoter Acquilrer” ) of Eastern General Industries Limited {hereinafter
refermad to as the "Company ™! “"EGIL" ), to provida the Remaining Public Sharsholders ("Residual { Remaining Public
Shareholders™) of EGIL an exit cpportunity. The Acquirer imfends to acquire 4, 500 {Four Thousand and Five Hundred)
equity ‘shares representing 2.25% of fully paid-up equity share capifal of the Company heid by the Residual Public
Shareholders, This Exit Offer Notice 4 is in continuation of and should be read in conjunction with the Initial Public
Announcement daled Dacember 05, 2023 (MInitial Public Announcement”™ "IPA™), the Offer Letter (“Offer Lotter™)

For and behalf of Borad of Directors of
Orbit Exports Limited

Sd/- dated December 17, 2024, the Exit Offer Public Announcement {"Exit Offer PA" | daled July 16, 2025 published on July
Pankai Seth 17, 2025, Exit Offer Letter dated July 16, 2025; Exit Offer Motice 1 dated October 23, 2025 published on October 24, 2025,
_ rankaj o€ Exit Offer Notice 2 dated January 30, 2026 published on January 31, 2026 and Exit Offer Notice 3 dated May 06, 2026

Date: August 08, 2026 Chairperson and Managing Director _LFlrmlisnec an hﬂﬁhfﬂ"'{- enzg —— —— -
. . . e equity shares of the Company have been delisted from The Calcutta Stock Exchange Limited (* ") 18, the only
Place: Mumbai (DIN00027554) Stock Exchange where the equity shares of the Company werg listed, with sffect from July 08, 2025 ["Date of

Delisting™ ).
1. DUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 As the equity sharas of the Company have already bean delistad, the Acquirar has provided an Exit Offer in
accordance with Regulation 26 of the Delisting Fegulations and in compliance with SEBI Exemption letter
SEBHO/CFDVCFD-RAC-DCRVPIOW2023/4466 71 dated Movember D8, 2023, as announced sarlier in the
Exit Offer PA, The Remaining Public Shargholders of the Company who did noi or were not able ta tender their
aquity shares or who unsuccessfully tendered thelr equity shares will be-able to offer their equity shares o the
Acquirer at the price of Rs, 200,50 (Rupees Two Hundred and Fifty Paise Only} ("Exit Price”) for a period of two
vear starting from the Date of Delisting Le,, from July 082025 to July OF, 2027 ("Exit Porlod")

The Exil Offer Lelter ("Exit Offer Letter™) in this regard has been dispalched o the remaining Public
Shareholders whose names appeared in the register of members of the Company as on July 11, 2025, Inthe event
af any shareholder nol recelving of misplacing thelr Exil Offer Letter, thay may obain a copy by wrillng to the
Company, cleary marking the envelops "EGIL- EXIT OFFER" at 90731, Diamond Harbour Road, Kolkata- 700
038, Allernatively, the soft copy of the Exit Offer Letter may be downloaded from the website of the Company at
WA, rensjute,in,

Shareholders holding in Dematerialised Form:

The beneficial cwner and public shareholders will be required to send their Ext Application Form and ofher
relevant documants o the Promoter Acguirer at 90731, Diamond Harbour Road, Kolkats- 700038, aither by
registerad post / courierar by hand delivery, at address mentioned above, atong with a photocopy of the delivery
instructons in “Of-market” mode or counterioll of the dalivery instrections in “Off-markel” mode, duly
acknowledgad by the depository partticipant (“DP"), in favour of “Eastern General Industries Lid, Delisting
Escrow Demat Account” filled in as per the instructions given below!

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

1.2

e gvat EPC Seryjge

1.3

©> £

Revenue
EBITDA Name of the Account inwhich Equity Eastemn General Industries Lid. Delisting Escrow
GrOWth GrOWth Shares will be Transferred Demat Account
(YOY) (YOY) MName of Depository Mational Sacurities Dapository Limilad
I [ MName of Depository Participant Anand Rathi Share and Stock Brokars Limited

3 Months Depository Participant’s ID No, IN301B03
Clienmt 1D No, 10047126
ISIN No. INEDGUCOI0 G

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject to any reguialory approvals as may be reguimed, the Acguirer infends o maks paymeants on monthly basis;
within 15 days of the end of the refevant calendar monih (“Maonthly Payment Cycle™), The first Monthly Payment
Cycle commenced within 15 days from September 01, 2025 lor equity shares tendered upte Ausgust 31, 2025 and will
contimua till the Exit Cffer Petiod, Fayments will Bbe made anly to those shareholders wha have validly tendered thair
equity sharas by followmng the instructons laid out in the Exit Offer Letter and the Exit Application Form encliosad
therewith (“Exit Application Form™ ). Please note that the Acguirer reservas the rnght 1o make paymants earfier.

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL

RESULTS FOR THE QUARTER ENDED 30 JUNE 2026

(T In Lakhs)

' : 3. TENDER DETAILS:
Consolidated Mo equity shares have been tendered by the Besidual Publkc Shareholders from ihe date of dispatch of the Exit Ofer
Sr. : Quarter Ended Year Ended Letter 1o till date.
Particulars Capilalized ferms used but not defined in this Exit Offer Motice 4 shall have the same meaning assigned to them as in
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026 the B8, Offer Lattar, Exit Offer PA, Exit Offer Letiar, Exit Offer Notice 1, Exit Offer Motce 2 and Exit Offer Motice 3, In
casaihe Public Shareholders-have any query, they may contact the Compliance Officer of the Company i.e., Mr. Ravi
Unaudited Audited Audited Audited Singhat ravisinghi@rawjute. in il
i Harsh Vardhan Kejriwal
| 1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 i it Geliait o il 6 ather conatituenty of the
'| 2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 Dte: 5.00,2028 Frometacs Promatar Geatp)
| 3 | Net Profit/ (Loss) After Tax 466.32 976.32 429.92 2,777.99
'| 4 | Total Comprehensive Income for the Period 468.30 082.24 428.40 2,787.34 I K'O TE C H N 0 LOGI ES LI M ITE D
'| 5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58 V) II(ID (Formerly known as IKIO LIGHTING LIMITED)
: : i - CIN -L31401DL2016PLC 292884
| 6 | Earnings Per Share (EPS) not annulized (FV. Rs. 2/- each) 411, Arunachal Building 19 Barakhamba Road, Central Defhi, Connaught Place, Delfhi, India, 110001
| Basic EPS 0.78 1.64 0.73 4.65 E-mail -zecratariab@ikictech.com, Waobsite - www.ikiotech.in Tel. No. 20-5106867
I : ' ' ' Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 7In Million
F
See accomplying note to the Financial Results Standalane . Consolidated
Quarter Encled | Year Ended Quarter Ended | Yoar Ended
Note: (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors at its meeting held 5 . Unaudited | Unaudited | Unaudited | Audited |Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above frio. Particulars g F';;"—;:'IE‘EEI ﬁlﬂ”;;l;i'::‘ - Ff;ﬂﬂuﬂ R F;:!'fl:jl:;g E“";:m'l‘:i] P':'-fim
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with Ended | Endad HEHM En';a:d Ended | Ended | Ended | E:;;d
rule 3 of the Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extent applicable. 30-06-2026 | 31-03-2026 | 30-06-2025 | 31.03-2026 | 30-06-2026 | 31-03-2026 | 30-08-2025 | 31.03-2028
(3) Standalone Financial Results as on 30 June 2026 are as under: i |Tetelincome | 47AM9 | 40817 | 42830 ) 18407 [ 173524 | 170541 ) 122145 | GO9BN
' 2 |PeMCoet i fapehaiian  ohih |k 4383 | 19649 | 16000 20547| 4225 | SNOS
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS |2 |FrofiviLoss) for the perioaafertan | 4511 29,01 3204 | 780 | 11048 | 17523| 2378 | 4155
O R 4 | Total Comprehensive Income for the l
FOR THE QUARTER ENDED 30 JUNE 2026 @ in Lakhs) Tt e ban (1 ‘
the pesiod fafer 1ax) and Ofher
Standalone __|Comprenensive income(afertax] | 4611 | 2@z | 3234 | 1sti8| 0906 | 73@4| mm | 412
Sr. Particulars 30/06/2026 31/03/2026 30/06/2025 31/03/2026 | 5 |Equty Share Capital 71281 71281 7T2B1 | T2 MBI et | s
No. Unaudited | Audited Audited Audited e _ Sl ' W
T. |Eamings PerShaeiforcontmuing |
ang IjiEI::.'."LIF-IiI'IHI oparations| _ - B _ ] _ _
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 . ke o PN, Odii] | D)  2ad) 031 | 448
. |2 Diluted 0.58 037 42 190 138 212] om0 |  ae
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:
. 1. The Standatone & Consolidated financial rasuits of IKIO Technologies Limited (Formedy known as IR0 Lighting Limited) ("the Company”) are
3 Net Profit / (LOSS) After Tax 465.32 960.81 414.73 2’72647 preparad in accordance with the recagndtion end measurement principles of Indisn Accouniing Standards as nolified under the Companies (indian
; : Accouniing Standards) Fdes, 2015155 amended) &5 spacified in Section 133 of the Companies Act, 2013 and a3 per Requlation 33 of ike SEBI
4 Total Comprehenswe Income for the Period 467.33 966.56 413.21 2,735.64 (Listing Cbigations and Disclesure Raquiramanis) Regulabions, 2015 (Listing Reguwalian)
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing 2 (T:“‘-‘ ”"'_E'f:!”“ 5"“"'3‘:"”_’;'3 4 ':'j‘:'ﬁ'f"lﬁaf“‘d ﬁ’;*';m' s “'}5}!" '“:‘ ':':"_'_"Eg "ﬁ" r'c:;-a ‘Il'_{f"'*’ E{?“‘Jier”“ }:« EEE?EE”“I;JES”T’“"'E""ET' by 'i"": F‘J“J:;
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website E;;;'i'mp‘;”‘?n:ﬁ?;'r'efﬁ;&ﬁgﬂ;i E:EHS‘:”EE";::;:U”;' Ny QTI;?E'ED:“F';:;E SR AR R 2 T A S
atwww.captainpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where T T i i i b S S A N o
! . . 3 e aboyve gre an axtrect of detgil formal of unaedited Slandalone & Consolidaled Financial resulls filed with the
necessary to make it comparable with the current period. stock exchanges under the regulation 33 of SEBI (LODR) Reguiations, 2015. The full format of the guarterly results
For, CAPTAIN POLYPLAST LTD are avaliatle on the Company's Wabsite al https-fikiotech_com and tha website of NSE & BSE.
E E Sd/- For IKIO Tachnelogies Limited
L= . Ritesh Rameshbhai Khichadia [Formerly Known as [KIO Lighting Limited)
: CAPTAIN POLYPLAST LID. Rameshbhal Kh s
e-mail | info@captainpolyplastin | web ; www.captainpolyplast.com | CIN NO, : L25200GJ1997PLC0O31985  DIN: 07617630 Place: Noida, Uttar Pradesh Mr. Hardeep Singh
E Date :08-08-2026, Place : Rajkot Rt e, - e J
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STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: UDT131WB1952PLC020342,
Registered Office: 30/31, Diamend Harbour Road, Kolkata - 700 D38,
Tel. No.: 033- 2398-3475 / 3289, Email: official@rawjute.in, Website: www.rawjute.in

E:, AMBIKA COTTON MILLS LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED &= Regd. Office : 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012,
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: LA0104WEB 1981 PLEDI340R CIN : L17115TZ1988PLC0O02269
Operating in commercial and residential interior design services having registered office at Reagisterad Offica: 3A. Louden Streat. 15t Floor, Kolkata - 700 017 Wi -, . o . . o . '
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 168, Ehﬁﬂfﬂﬁmngﬂmw E%';;gm{E?EI.E[ME.?IDQEE; e 0 Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
Kilakaranai, Chengalpettu, Kancheepuram, Tamil Nadu - 603 209 - o A L e ] Lol ;
(Under subsrogulation (1) o regt?latﬁon 36Aoftheplnsolvency and Bankruptoy Board of ndia Ema: investor relations@skippedimited com, Website: www skipperimited com w E!' STATEMENT OF UNAUDITED FINANCIAL RESULTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) NOTICE TO SHAREHOLDERS H o FOR THE QUARTER ENDED 30/06/2026
SL]/RELEVANT PARTICULARS ~ DETAILS SPECIAL WNDOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF 5 (. I Lakns. axcept per shars cta)
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private ECUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDOER = 4 Parti | M
Linited (N CIRP) 2 SRS 31.06.2026 ] 31.03.2026 [30.06.2025|  31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limited (the Company) hereby informs 15 shareholders thal the Securilies mm U — e e ) :
| . | PAN: AACCD6366R _ and Exchange Board of India vide its Circular No. HOI38/ 3/11{2)2026-MIRSD- “ Z = (Unaudited) (Audited) (Unaudited))  (Audited)
2. | Address of the registered office P ’:FéxBlé\l/I; f;}ng?gm:ggdgsm' 65 POD/W3TS0/2025 dated January 30. 2026, had announced re-cgening of special window g 1, Total Income from Operations 76124 22075 19527 79619
167, 168, Kilakaranai, Chengalpettu, | | for e-todgement of transfer requests of equity shares held in physical mode. = m 2. Operating Profit 4273 4114 3022 12943
| Kancheepuram, Tamil Nadu — 603 209 To facilitete ease of mvesting and safeguard the nights of investors in respect of the .
3. URLOfWebSlte — 1 NOtAVa”able 5E.|:“l!”|||:_'|_.5 F””;hEE‘Ed h:l' H-IEW "1.5 5{:&.:'3: w"-"juw has hEE"' G’F‘EnEd El:fell!r er 1hE ra- n ﬁ '3'1 Flna"ce Eﬂst 295 2?2 41]3 TEE'E
4. | Details of place where majority of fixed assets are located __{ Not Applicable ledgernent of physical iransfer deeds that were originally exacuted pogr to Apel 1, 2019, 4. Gross Profit 3978 3842 2619 11675
5. | Installed capacity of main products/ services | Not Applicable =
6. | Quantity and value of main products/ services sold in last NIL This special window will remain open until February 4, 2027, providing > 5. Depreciation 524 549 488 2056
financial year | shareholders with one year to re<lodge their physical transfer requests, 6. Net profitiiLoss) for the period
7| Number of employess/ workmen N : et s : = i pta ‘ : fort 'l:',h 3454 3203 2131 9810
8. | Further details including last available financial statements | Can be sought by writing an email to the Far better understanding of the aforesaid circudar, please refer to the matrix given [ [before tax and exceptional items)
(with schedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com betow; T. Met pmﬁﬂtl_nss,] far tha FEI’lﬂlﬂ
2t URL. _ 2 . : - ﬂ e e 3454 3203 2131 9619
9. | Eligibility for resolution applicants under section 25(2)(h) of | Can be soughé by writing an email to the Eﬁrﬂcuh;ren gatﬂduf Lndhg:: 1n;p tf_aln‘ls.lnr ﬂfé:gux_iﬁ Ehare E!lgﬁia to ladge ore tax (after exceptional items)
the Code is available at URL: | RP atip displ@gmail.com ransfer Dee efore April 1, ertificate in the current = 8. Net profit! (Loss) for the period
10.| Last date for receipt of expression of interest | 18th August, 2026 20197 available? window? S tHPH [afte{r exce}ptinnal i':ems:l 2570 2453 1592 7156
11.| Date of issue of provisional list of prospective resolution 20th August, 2026 Ne (itigfresh
applicants | bl Yod Ve = 9. Other Comprehensive Income 0 12 0 -12
12.| Last date for submission of objections to provisional list | 23rd August, 2026 ladgement) 10. Total Enmpmhsnslvn income - -
13.| Date of issue of final list of prospective resolution applicants | 24th August, 2026 Before April 1. Yes il was = ¥ -
14.| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 . Dg;1§n regﬁﬂgdlﬁmumﬂc Yasg YEes for the pE'F|'IH| [Eﬂfl'l‘lﬂﬂﬁlﬂﬂ PrOfIt! 2570 2441 1532 T4
and request for resolution plans to prospective resolution £ EErIIiEF'I h (Loss) for the period (after tax )
applicants i i
15.| Last date for submission of resolution plans | 8th September 2026 Yag Na No > 1, Eqmt'_.r Share ﬂap:'tal 512,50 572,50 372.50 372,50
16.] Process email id to submit Expression of Interest | ip.displ@gmail.com 12 Reserves (excluding Revaluation
17_._ _Details of the corporate debtor’s registration status as MSME | Not Available Na - o - o = Reserve # 38 HlﬂUdi!Ed Balance Sheat = = - 84859
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligible shareholders are requestad to refer the Circular for further cetalls and re-lodga 13. Eamings Per Share ]
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physical shares for transfer during fhe special window period fo the Company's Registrar ‘ ( u-f Rs.101- each) aj Basic 44,89 42.85 27.81 125.00
and Transfer Agenl, Maheshwari Datamatics Private Limited, 23R N rdi.-kh?rjee (for Eémmuing and
M. G Ramachandran | | 122 ;‘;':;;ﬁ:ﬂ'* =700001, E-mal: contacti@maplcorporate.com, 1o avall he = discontinued operations)|®) Diluted 44,89 4285 2781  125.00
Resolution Professional s et . . - - . -
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper Limited m The .Iahc:-ve is an extract of the detailed format of Quarterly Financial Results ended 30th June 2026 filed with the
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 Sd- Stock Exchanges under Regulation 33 of the SEBI { Listing Obbgation and Disclosure requirements) Ragulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street, | | Place : Kolkala _ Anu Singh m 2015. The full format of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 | Date :10.08.2026 {Company Secretary & Compliance Officer) the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE
H (www.nselndia.com)
s — Orbit Exports Limited = For Ambika Cotton Mills Limited
ﬁ 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, Sid
= MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, e _ P.V.Chandran,
: E-mail: investors@orbitexports.com, Website: www.orbitexports.com; m Place : Coimbatore Chairman & Managing Director
orbit exports ltd. ciNNo: L40300MH1983PLC030872 — Date : 08.08.2026 DIN : 00628479

This fourth quariery nofice in respect of Exit Offer {"Exit Offer Motice 4" is being issued in accordance with Regulation
27 of the Secunties and Exchange Beard of India [Delieting of Equity Shares) Regulations, 2021 as amended (the
“Delisting Regulations”) and in compliance with 3EB] Exemption Letter SEBI/HOICFDICFD-RAC-
DCR1PIOWI2023/4466T11 dated Movember (6, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promoterss
Promater Group {hereinafter refermad to as the "Promoter Acquirer™) of Eastern Ganeral Industries Limited [hareinafter
referred to as the "Company ™/ “EGIL™), to provide the Remaining Public Shareholders (“Residual I Remaining Public
Shareholders” ) of EGIL an exil cpportunity. The Acquirar intends to acqulre 4,500 {Four Thouwsand and Five Hundred)
equity shares representing 2.25% of fully paid-up equity share capital of the Company held by the Residual Public
Sharehodders, This Exil Offer Nolice 4 is in continuatien of and should be read 0 conjunction with the Initial Public
Announcement dated Decamber 05, 2023 (“Initial Public Announcement™ “IPA™), the Offar Latter (“Offer Letter™)

The Financials along with the Limited Review Report, have been posted on the
Company's website and can be assessed by scanning the QR code.

For and behalf of Borad of Directors of
Orbit Exports Limited

Sd/- dated December 17, 2024, the Exit Offer Public Annoumcement (" Exit Offer PA™) dated July 16, 2025 published on July
Pankai s th 17, 2025, Exit Offar Lettar dated July 18, 2025, Exit Offer Motice 1 dated Oclober 23, 2025 published on Oclobar 24, 2025,
_ rankaj oé Exit Offer Notice 2 dated January 30, 2026 published on January 31, 2026 and Exit Offer Notice 3 dated May 08, 2026
Date: August 08, 2026 Chairperson and Managing Director published on May 07, 2026. |
Place: Mumbai (D|N00027554) The equily shares of the Company have been delisted from The Calcuita Stock Exchange Limited ("GSE") 1.e:, the only

Stock Exchange where the equity shares of the Company were listed, with effect from July 08, 2025 (“Date of
Delisting™ ).
1, CUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 Az the equity shares of the Company have already been delisted, the Acquirer has provided an Exit Offer in
accordance with Regulalion 28 of the Delisting Regulations and in compliance wilh SEBE Exemption latter
SEBVHOYCFDVCFD-RAC-DECR TFOWI202 34466711 dated Movember D6, 2023, as announced earlier in the

1 Exil Offer PA. The Ramaining Public. Shareholders of the Company who did not or wera not ablé to tender their
I eguity shares or who unsuccassfully tanderad thair equity shares will ba able 1o offer their eguity sharas fo the

@ Acquirer at the price of Bs, 200.50 (Rupees Two Hundred and Fifty Palse Cnly} (“Exit Price™) for a period of two
i [ : yvaarslading from the Date of Delisting ie., from July 08, 202540 July 07, 2027 ("Exit Period")
' »
won Far My EPC Sery; Ca ' ta ln
& ol o eohal Viceg
rlf.
w

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

1.2 The Exil Offer Letter ("Exit Offer Letter”) in this regard has been dispaiched to the remaining Public
Shareholders whose names appeared in the register of members of the Company as on July 11, 2025, Inthe avent
af any shargholder not receiving or misplacing thair Exif Offer Letter, thay may obiain a copy by writing to the
Company, cleary marking the envelope "EGIL- EXIT OFFER" at 90/31, Diamond Harbour Road, Kolkata- 700
038, Allemabyely, the solt copy of the Exit Cfler Letter may ba downloaded from the website of the Company at
WAL rawjule.in,

1.3 Shareholders holding in Dematerialised Form:

The baneficial owner and public shareholders will Be required o sand their Exil Application Form: and ather
redevant documents to the Promaoter Acquirer at 20731, Diamond Harbowr Road, Kalkaia- 700038, either by
registanad posl / courler of by hand dellvery, at addrass mentoned above, along wilth a photocopy of the dalivery
instructions n “Off-market” mode or counterioil of the delivery instructions in "Off-market” mode, duly
acknowledged by the depository padictpant (“DP"), in favour of “Eastern General Industries Lid, Delisting

Escrow Demat Account” filled in as par theinstructons given balow,
Revenue EBITDA | rmhilaso 2 . -
MName ofthe Account in which Equity Eastam Ganeral Indusbries Lid. Delisting Escrow
Growth Growth Shares will be Transferred Demat Account
(YOY) (YOY) Name of Depository Mafional Securities Depository Limited
[ F———————1 Mame of Depository Participant Anand Rathi Share and Stock Brokers Limited

3 Months Depository Participant's 1D Mo, IN301803
ClientID No. 10047128
ISIM Mo, INEDGUOOI0NE

2. PAYMENT OF CONSIDERATION TO RESIDUAL SHAREHOLDERS:
Subject to any regulatory approvals as may be required, the Acquirer intends o make payments on monthly basis
within 15 days of the-end of the refevant: calendar month (*Monthly Payment Cyecle”), The first Monthly Paymaent
Cycle commenced within 15 days from Saptember 01, 2025 for equity shares tendered upto Awgust 31, 2025 and will
continwe till the: Exit Offer Period, Payments will be made anly to those shareholders who have validly tenderad thair

RESULTS FOR THE QUARTER ENDED 30 JUNE 2026 (% in Lakhs) aquity sharas by following the instructkons laid ool in the Exil Offer Letter and the Exit Application Form enclosad

therewith (“Exit Application Form™ ) Please note thal the Acquirer resenves the right o make payments earfier

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL

. 3. TENDER DETAILS:
Consolidated No equity shares have been tendered by the Resldual Public Shareholders from the date of dispatch of the Exit Offer
r. : Quarter Ended Year Ended L sther o il dats.
Particulars Capitalized terms used but not defined in this Exit Offer Noticed shall have the same meaning assigned to them-as In
0. 30/06/2026 31/03/2026 30/06/2025 31/03/2026 the IPA. Offer Lettar, Exit Offer PA, Exil Offar Letler, Exit Offer Mofica 1, Exit Offer Molice 2 and Exit Offer Motice 3. In
- - - - casa the Public Shareholders have any query, they may contact the Compliance Officer of the Company |.e., Mr. Raw
Unaudited Audited Audited Audited Singh at ravisingh@@rawjute.in. S
i Harsh Vardhan Kejriwal
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 Place: Kolkata {On behalf of salf and other constituents of the
2 | Net Profit / (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 it et FTomsataE] FrOmoter feiiup)
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34 I KIO TE C H N 0 LOGI ES LI M ITE D
5 | Paid-up equity share capital 1,203.58 1,203.58 1,193.58 1,203.58 (W | KID (Eormerly known as IKIO LIGHTING LIMITED]
) ) ) i" " CIN -L31401DL2016PLC252884
6 Eammgs Per Share (EPS) not annulized (FV' Rs. 2l eaCh) 411, Arunachal Building 15 Barakhamba Road, Central Delhi, Connaught Place, Dalhi, India, 110001
Basic EPS 0.78 164 0.73 465 E-mail -secretariai@ikiotech.com, Website - www.ikiotech.in Tel. No. (1 20-5106857
- - - - Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 *In Milllen
See accomplying note to the Financial Results Standalone _ Consolidated
; Quarter Endad | Year Ended Quarter Ended | Year Endad
Note : (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors at its meeting held S _ Unaudited | Unaudited | Unaudited | Audited |Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above Mo. Particulars — F;:‘::l:‘f ﬁ“”;;ﬂ‘:s | Fraviam: | F;;‘:;'E ; ﬁ”’;;ﬂ::; FF:“'M
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with Ended | Ended gEnd ed | E‘;T;d Enidad: | Ended ? Endedt | @rdia
rule 3 ofthe Companies (Indian Accounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extent applicable. 30-06-2026 | 31-03-2006 | 30-06-2005 | 31-03-2026 | 30-06-2026 | 31-03-2026 | 30-06-2025 | 31.03-2026
(3) Standalone Financial Results as on 30 June 2026 are as under: 1. | Total Income | 47818 | ADAAT | 42830 | 18M07 | TR | 170041) 12ZMA85 | 609813
| & |FroiboslorepenoaDetomt | oAy | A | CRR3Y  TRAG| TR W] e | BANS
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 8 [Profiloss)foreperodatertax | 4511 | 01| s | wim| wods| x| am | 4sss
FOR THE QUARTER ENDED 30 JUNE 2026 (% in Lakhs) | % |Isallaompisherans Foum ortis
| / pedod [Comprsiag Prolitd Loss) for
the pedad (after 12x) and Other
Standalone Comprehensive Income (altartax)] | 45.11 26 62 204 | 15148 | t0ooe| 4734 21 | 4
Sr. Particul 30/06/2026 31/03/2026 30/06/2025 31/03/2026 5 | Equity Share Capital Tiest | T el | TRM [ e | TR s | s
No aruciiars , , : , 6 |OtherEquty - =i | adem | : 1 5,248.45
. Unaudited Audited Audited Audited —— : :
7. |Eamings Per Shana(lor conbnuing
and discaunlined cparations) - | |
1 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 1; Eosic Gof | 05 023 o o | 4| 081 | o
2 Dilubad .58 .37 042 | 180 1.38 212 | 0 | 487
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 NOTE:
i 1. The Siandalone & Consolidated financial results of IKIC Technologies Limited {Formery known as KD Lighting Limited) ("the Company”™) are
3 | Net Profit/ (Loss) After Tax 465.32 960.81 414.73 2,126.47 prepanad inaccordance with the recognilion and measurement principles of Indian Accounting Standards as nofified under the Companies (Indian
; ; Accounting Standards) Rudes, 2015 (as amendad) as spacilied in Saction 133 of the Companies Act, 2013 and as per Regulaben 35 of the SEBI
4 | Total Comprehensive Income for the Period 467.33 966.56 413.21 2,735.64 (Listing Obligations and Disclosurs Requirements) Regulations, 2015 (Listing Regulalion)
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing 2 I"-E U“_F*“dfﬁﬁ dﬁ?ﬁ:ﬂ‘-alﬂ:; & ETIFI*II'IA':EH:EFJIHI;H;:EI re;uhra D?f the EmpEs anﬁ:i jr:qle quarter ensed Ji;;ﬂ Jn 2026 ';;'-'gt?zﬂfﬂTT*“ E"-_'E'f by ‘iEE' J"'Jd:;
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website E;:':E'E;‘g‘mi n",: nfflt s fﬁ:'}: w’g“p“jﬁwﬁ_’;egﬂ ._f: 2 S'[EESEL;UEE",_ n;{ '[ﬁl'tg ﬂ?;']';'ﬂlllg R S Tkt TS Scop T
at www.captalnpolyplast.com and on the website of the Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where 1 The ahove-are an exiact of detall farmat of unaudited Slandatons:& Consalidatad Financial rasubts fied wilh the
necessary to make it comparable with the current period. stock exchanges undar tha requiation 33 of SEBI (LODR) Regulations, 2015, The full farmat of the quarterly resulls
For, CAPTAIN POLYPLAST LTD are-available on the Company's Website al hitpsilikiotsch.com and the websile.of N5E & BSE
Sd/- For IKIO Technelogles Limited
C A PT Al N PO LYP LAST LTD Ritesh Rameshbhai Khichadia (Formerly Known as IKIO Lighting Limited)
. (Whole-time Director) adi-
e-mail : info@captainpolyplastin | web : www .captainpolyplast.com | CIN NO. : L25208GJ1997PLC031985  DIN : 07617630 Place: Noida, Uttar Pradesh Mr. Hardeep Singh
Date : 08-08-2026, Place : Rajkot | Dtn: T8 Maraging Divesior

epaper.financialexpress.cun'. .
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STATEMENT OF UNAUDITED FINANCIAL RESULTS (STANDALONE & CONSOLIDATED)
FOR THE QUARTER ENDED JUNE 30, 2026

The Board of Directors of the Company, at the meeting held on August 8, 2026,
approved the unaudited financial results of the company for the quarter ended
June 30, 2026 ("Financial Results").

FOURTH QUARTERLY NOTICE IN RESPECT OF EXIT OFFER TO THE PUBLIC SHAREHOLDERS OF

EASTERN GENERAL INDUSTRIES LIMITED

CIN: U0O1131WB1952PLC020342,

Reqgistered Office: 30/31, Diamond Harbour Road, Rolkata - 700 038,
Tel. No.: 033- 2398-3475 ( 3288, Email: official@rawjute.in, Website: www.rawjute.in

__________FORMG $KIPPER =& AMBIKA COTTON MILLS LIMITED
INVITATION FOR EXPRESSION OF INTEREST FOR SKIPPER LIMITED — 2% Regd. Office : 15/9A, Valluvar Street, Sivanandha Colony, Coimbatore - 641 012,
DISHA INFRASPACE SOLUTIONS PRIVATE LIMITED CIN: L40104WB 1881 PLO0G3408 = CIN : L17115TZ1988PLCOD2269
Operating in commercial and residential interior design services having registered office at b = 34 - 45t Floor, Kokata - i7 Az T i o : = i . T ' .
Plot No. B4 / 37, CMDA's Industrial Complex, Maraimalai Nagar, S. No. 166, 167, 166, riegiie egh':;i:.'ﬁ[ﬂiﬂ; ﬁﬁ??ggegtﬂ.ﬁ[gffgz:g;?% il m A Tel : (0422) 2491501/02 | Email : ambika@acmills.in | Website : www.acmills.in
) . . _ : I i ¥ 8
(Under sub-regt}flllaat:(:r:a(:?I;Sr:;t?falzi:u?;::r:;rlflzpll:lfgl]\‘/::gl:jna:uBanelgipz)?:y Board of India EAVR- Ko Measpstions S sppatanid com, RO, WSt st “ E' STATEMENT OF UNAUDITED FINANCIAL RESULTS
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) MNOTICE TO SHAREHOLDERS “ b FOR THE QUARTER ENDED 30/06/2026
SL/RELEVANT PARTICULARS DETAILS SPECIAL WNOOW FOR RE-LODGMENT OF TRANSFER REQUESTS OF ﬂ {38 A1k LR ARG par-inte At
1. | Name of the corporate debtor along with PAN & CIN Disha Infraspace Solutions Private ECUITY SHARES HELD IN PHYSICAL MODE-FOURTH REMINDER = < Particulars Quarter Ended Year Ended
Limited (IN CIRP) ¢ ; : ; ; & e J1.06.2026 | 31.03.2026 | 30.06.2025 31.03.2026
CIN: U45402TN2007PTC063761 Skipper Limited (the Company) hereby informs its shareholders that the Securities | U
_ PAN: AACCD6366R . and Exchange Board of India vide its Cireular No, HO/38113/11{2)2026-MIRSD- m 2 (Unaudited) (Audited) (Unaudited)|  (Audited)
2. | Address of the registered office E'(‘)’;;‘I"éXB;\‘AQ f;hi'l\git’ﬁ:g'a”rd‘ésm' 66 POD3T50/2026 dated January 30, 2026, had announced re-opening of special window ; 1, Total Income from Operations 26124 22075 19527 79619
167, 168, Kilakaranai, Chengalpettu, for re-lodgement of transfar raquests of equily shares held in phiysical mode. = T 2. Operatin g Profit 4773 4114 3027 12943
Kancheepuram, Tamil Nadu-603209 ¥ | To facilitate ease of investing and safeguard the nghts of investors in respect of the r :
3. | URL of website — Not Available securities purchased by tham, this special window has been opened solely for the re- ﬂ & 3. Finance Cost 295 272 403 1268
4. | Details of pIace. where majorlty of fixed a.ssets are located Not Appl!cable |I:Idgﬂ'!11E'l'|| o phg,-smai [ransber deads thal ware I:Irrgrnallj,r executed prior fo April 1, 2018 4 GFDEE F'ruﬁt 39?3 3343 251 9 'H E?S
5. | Installed capacity of main products/ services Not Applicable ~EET T
6. | Quantity and value of main products/ services sold in last NIL This special window will remain open until Febroary 4, 2027, providing > 5. Depreciation 524 548 468 2056
financial year shareholders with one year to re-lodge their physical transfer raquests, i
Number of empioyees] workien NI o i thex oty iseied v ?ﬁgﬂgﬂﬂﬂfﬂﬁ a'l’m?;ﬂ 3454 3293 213 9619
8. | Further details including last available financial statements | Can be sought by writing an email to the For better understanding of the aforesaid circular, please refer fo the matrix given [ | ep
(with schedules) of two years, lists of creditors are available | RP at ip.displ@gmail.com below : ﬂ 7. Met pmﬁHEng] for the FBI‘iEI-d 2454 2293 2131 9619
at URL: q Vs i o H
9. | Eligibilty for resolution applicants under section 25(2)(h) of | Can be sought by writing an email to the Execution Date of | Lodged for fransfer |  Original Share | Eligible to lodge before tax {after exceptional items)
the Code is available at URL: RP at ip.displ@gmail.com Transfer Dead before April 1, Cortificato in the current = 8. Net profit/ {Loss) for the period
10.| Last date for receipt of expression of interest 18th August, 2026 197 available? windowy ; : 2570 2453 1592 7156
11.| Date of issue of provisional list of prospective resolution 20th August, 2026 No (il Is frasi after tax {al’tur em:eptu:mal llEI'ﬂE:l
applicants ;rg:ﬂézfl‘ Yes Ve = 9, Other Comprehensive Income 0 A2 0 12
12.| Last date for submission of objections to provisional list 23rd August, 2026 il |
13.| Date of issue of final list of prospective resolution applicants | 24th August, 2026 | Bakore Apdl 1 Yes it was = 10. Total C.'I:IH'II:'I'EI'IEHEI'FE income
14.| Date of issue of information memorandum, evaluation matrix | 24th August, 2026 "l:'r1!;'ll ' rejaciadiratumed Yes Vs for the FI'HI‘HJﬂ {Eqmprising Profit / 2570 2441 15482 T144
and request for resolution plans to prospective resolution s Earl.ier'- “ {LD‘ES' for the pEnDd {Eﬂﬂr tax II
applicants I r s
15.| Last date for submission of resolution plans 8th September 2026 Yo ko Mo > :;Hiqm'y s‘har;;apf;hl = 372.50 372.50 372.50 572.50
16.| Process email id to submit Expression of Interest ip.displ@gmail.com | . maserves [exciuaing Revaluation
17.| Details of the corporate debtor's registration status as MSME | Not Available N Mo 2l ﬂ Reserve | as per Audited Balance Sheeat - 7 N 94859
* Please note that the above timelines shall be subject to the approval of extension of timeline for completion of Eligibde Shareholders ane requestad o refer the Circular for further detads and re-lodge = 13. Earninas Per Shara
CIRP of the corporate debtor by Hon'ble NCLT, Chennai Bench. physacal shares for transfer during the special window penad o the Company's Regsirar = h’:lfR 1ﬂ.|'ngﬂat.'|'l a) Basic 44.89 42.85 27.81 125.00
and Transfer Agent. Maheshwari Datamatics Private Limifed, 23 B N, Mukherjes (for & ﬂﬂ;\Uin p }m d
Feoad, Sth Floor, Kolkata - TO0001, E-mail: contactfimdplcorporate.com, to avail the =
. Remachandran | |,crefy of hi faciiy, preme discontinued operations)| ) Diluted 4489 |  4285| 2781| 12500
Disha Infraspace Solutions Private Limited (IN CIRP) For Skipper Limited w The aboveis an extract of the detalled format of Quarterly Financial Results ended 20th June ,2026 filed with the
IP Registration No: IBBI/IPA-002/IP-N00167/2017-18/10437 Sdi- Stock Exchanges under Regulation 33 of the SEBI ( Listing Obligation and Disclosure requirements) Regulations,
Date: 10/08/2026 F-10, Syndicate Residency, Dr. Thomas First Street, | | Place : Kolkata Anu Singh m 2015. The full farmal of the Unaudited Financial Results for the Quarter ended 30th June 2026 are available on
Place: Chennai South Boag Road, T. Nagar, Chennai, Tamil Nadu - 600 017 Date :10.08.2026 (Company Secretary & Compliance Officer) the Company's websites (www.acmills.in) and on the websites of BSE (www.bseindia.com) & NSE
H (www.nseindia.com)
e Orbit Exports Limited = For Ambika Cotton Mills Limited
ﬁ 122, MISTRY BHAVAN, 2ND FLOOR, NEAR K C COLLEGE, DINSHAW WACHHA ROAD, CHURCHGATE, Sid
— MUMBAI — 400 020. (MAH.) INDIA. TEL: +91-22-6625 6262, FAX: +91-22-22822031, e _ P.V.Chandran,
‘ E-mail: investors@orbitexports.com, Website: www.orbitexports.com; w Place : Coimbatore Chairman & Managing Director
orbit exports [td. CINNO: L40300MH1983PLC030872 = Date : 08.08.2026 DIN : 00628479

This fourth guarterly notice inrespact of Exil Offer {"Exit Offer Molice 47) ks being issuwad in accordance wilh Regulation
27 of ihe Securifies and Exchange Board of India (Dekstng of Eguity Shares) Regulabions, 2021 as amendad {the
"Delisting Regulations™) and in compliance with SEB! Exemption Letter SEBI/HO/CFDVCFDO-RAC-
CCRIPOWR20234466T dated MNovembsr 06, 2023, by Mr. Harsh Vardhan Kejriwal forming part of the Promolers!
Promater Group (heremafier referred to as the “Promoter Acquilrer" | of Easiemn General Industries Limited (hersinaiter
referrad to as the "Company™ “EGIL"). o provide the Remaining Public Shareholders (“Residual | Remaining Public
Shareholders™) of EGIL an exit cpporiunity, The Acquirer Intends to acquire 4,500 (Four Thousand and Five Hundred}
ggulty shares representing 2.25% of fully paid-up eqully share capital of the Company held by the Residual Public
Shareholdars, Thizs Exit Offer Motice 4 &8 in continuation of and shouwld be read in copjunction with the Initial Public

The Financials along with the Limited Review Report, have been posted on the
Company's website and can be assessed by scanning the QR code.

For and hehalf of Borad of Directors of

Orbit EXPO”S Limited Announcement dated December 05, 2023 ("Initial Public Announcemant™/ "IPA"), the Offer Lelier (“Offer Letter™)
Sd/- dated December 17, 2024, the Exit Offer Public Announcemant ("Exit Offer PA" ) dated July 16, 2025 publishad on July
Pankai Seth 17, 2025, Exil Ofer Letler dated July 16, 2025, Exl Offer Molics 1 dated Oclober 23, 2025 publishad on Octobar 24, 2025,
. . l Exi Cfer Matice 2 dated January 30, 2028 published on Januany 31, 2026 and Exit Offar Matice 3 dated May 06, 2026

Date: August 08, 2026 Chairperson and Managing Director published on May 07, 2026.
. . . The equily shares of the Company have baen defisled from The Calculla Slock Exchange Limiled ("CSE") |.a.. tha anly
Place: Mumbai (DIN00027554) Siock Exchange where the squily shares of the Company were ksted, with effect from July 08, 2025 [“Date of

Delisting').
1. DUTSTANDING EQUITY SHARES AFTER DELISTING:

1.1 As the agquily shares of the Company have already bean dolisled, the Acguirar has providad an Exit Offer in
aocordance ‘with Regulation 26 of the Delisling Begulations and In comiplianca with SEBI Exemplicn kattar
SEBUHOVCFINVCFD-RAC-DCRTPYOW2023/44867/1 dated Movember 06 2023, as announced earlier in he
Exit Offer PA. The Remaining Public Sharsholders of the Company who did not or ware not able 1o tender thair
equity shares or who unsuccessfully tendarad thair equity shares will be ahls to offer thair aguily shares o the
Acquirer at the price of Ra. 200,50 (Rupses Two Hundred and Fifty Paise Only) (“Exit Price") for a period of bvo
year starting from the Date of Defisting |.e;, from July 08, 2025 to July 07, 2027 [“Exit Period")

1.2 The Exit Offer Letter (“Exit Offer Letter™] in thiz regard has been dispatched to the remaining Publo
Shareholders whose namsas appeared in the register of members of the Compamy as on July 11, 2025, In the evenl
of ary shareholder mod receiving or misplacing their Exit Offer Letter, they may chtain a copy by wiiting io the
Company, clearly marking the envelope “EGIL- EXIT OFFER" at 20031, Diamond Harbour Road, Kalkata- 700
38, Allermatively, the soft copy of the Exit Cffer Letter may be downloaded from the website of the Company at
WO T LT N

1.3 Shareholders holding in Dematerialised Form:

Thea bensficial cwner and public shareholders will be required to send their Exit Apolication Form and other
relevant documents to the Promoter Acquirer at 80/31, Diamond Harbowr Road, Kolkata- 700033, either by
registerad post / courier or by hand delivery, af address mentioned abave, along with-a phofocopy of the defivery
imstructions in "Off-market” mode or counterfoll of the delivery Instructions m “Off-rmarket” mode, duly
acknowledgaed by the deposilory participant {"DP"), in Tavour of "Eastern General Indusiries Lid, Delisting
Escrow Damat Account” filked in a5 per the instruchons given below,

Note: The above intimation is in accordance with the Regulation 33 read with Regulation 47(1) of the SEBI (Listing
Obligation and Disclosure Requirements) Regulations, 2015

:-F"a green L= _@

> £

Revenue
EBITDA Mame of the Account inwhich Eguity Eamstern Ganeral Industries Lid. Delisting Escrow
Growth Growth Shares will be Transferred Demat Accouni
(YOY) (YOY) Name of Depository National Securities Depository Limied
I R | Mame of Depository Participant Anand Rathi Share and Stock Brokers Limitad

3 Months Depository Participant’s 1D No, IN3O1803
Client ID Mo. 100471246
ISIM Mo, INEOGLIOO 1016

2. PAYMENT OF CONSIDERATION TO RES|IDUAL SHAREHOLDERS:
Subject to any regulatory approvals as may be required, the Acquirer intends to maks paymenis on monthly basis,
within 15 days of the end of the relevant calendar month (“Monthly Payment Cycle™]. The first Monthly Paymeant
Cycle commenced within 15 days from Septermber 01, 2025 for equity shares tendered upio Awgusi 31, 2025 and will
continue till the Exit Offer Period, Paymeaniz will be made cnly to those shareholders who have validly tendered their
equity shares by following tha instructions laid out in the Exit Offer Letter and the Exit Application Form enclosed
therewith (“Exit Appllcation Form™), Please nole that the Acquirer reserves tha right 1o make payments eartier

EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL
RESULTS FOR THE QUARTER ENDED 30 JUNE 2026

(¥ in Lakhs) §

: 3. TENDER DETAILS:
Consolidated M Eth_.r_ shares have baean lenderad by the Residual Public Sharahaldars from the date of dispaich of 1he Exid Difar
Quarter Ended Year Ended = it o il cxater o _ . . .
Particulars Capitalized ferms used but mot defined in this Exit Offer Mofice 4 shall have the same meaning assigned o them as in
30/06/2026 31/03/2026 30/06/2025 31/03/2026 the IP&, Offer Letter, Exit Offer PA, Exit Offer Letter, Exit Offer Motice 1, Exit Offer Notice 2 and Exit Offer Motice 3. In
casa the Public Sharehalders have any query, they may contact the Compliance Cificer of the Company 2., Mr, Ravi
Unaudited Audited Audited Audited Singh at ravisinghf@rawute.in _—
; Harah Vardhan Kejriwal
1 | Total Income From Operations 8,116.49 14,147.18 6,974.20 41,727.29 — (O bl Gl s Cart e o Yo
2 | Net Profit/ (Loss) Before Tax 692.92 1,293.16 551.25 3,699.42 b i i EAHNOSNL - F IS SR
3 | Net Profit / (Loss) After Tax 466.32 976.32 429.92 2,777.99
'| 4 | Total Comprehensive Income for the Period 468.30 982.24 428.40 2,787.34
ekl %11 'KIO TECHNOLOGIES LIMITED
§:| Paid-up equity share capita 1,203.58 1,203.58 1,193.58 1,203.58 V' (Formerly known as IKIO LIGHTING LIMITED)
: : : e CIN-L3140DL2016PLC 292884
6 | Earnings Per Share (EPS) not annulized (FV. Rs. 2I- each) 411, Arunachal Bullding 13 Barakhamba Road, Gantral Delhi, Connaught Place, Dalhi, indla, 110001
Basic EPS 0.78 164 0.73 465 E-mall -sacretariadfiklobech. com, Website - www.IKlotech.in Tel, No. 0120-5106367
, ' ' ' Extract of Unaudited Standalone and Consolidated Financial Results
Diluted EPS 0.78 1.64 0.73 4.65 for the Quarter Ended June 30, 2026 #in Million
See accomplying note to the Financial Results ! Standalone Consolidated
. . | Quarter Ended Year Endad Quarter Ended Year Ended
Note : (1) The above Audited Consolidated Financial Results have been reviewed by the Audit Committee and approved by the Board of Directors atits meeting held Sr | _ Unaudited  Unaudited | Unaudited | Audited |Unaudited | Unaudited | Unaudited | Audited
on 08 August, 2026. The statutory auditors of the company have carried out limited review of the financial results for the quarter ended 30 June 2026. (2)The Above fo. Farticulars s Faf ;‘:;';‘sﬂ ; ‘ﬁ:‘";;ﬂi:‘rfs Pf::f'““ﬁ s ";m’ﬂf. ﬁ‘”"ﬁﬁ"{‘:t‘:; PT"‘“
Financial Results have been prepared in accordance with the applicable Indian Accounting Standards as prescribed u/s. 133 of the Companies Act, 2013 read with Ended | Ended HEMH‘ En‘m Ended | Ended gEnd ed En';a;ﬂ
rule 3 ofthe Companies (IndianAccounting Standards) Rules, 2015 as amended and other recognized accounting practices and policies to the extentapplicable. 30-06-2026 | 31-03-2026 | 30-06-2025 | 34-03-2026 | 0-06-2026 | 31-03-2026 | I0-06-2025 | 34-03-2026
(3) Standalone Financial Results as on 30 June 2026 are as under: 1. jTotal income | a7erg | 40817 |  42md0 | 184417 | 17824 | t70s4f| f2z1e5 | 608613
' 2 |ProfiffLoss)forthe periodbeforetax | 5445 | 3884 | 4083 | 1A8 | 10| WENT) A2l | oM
EXTRACT OF STATEMENT OF STANDALONE FINANCIAL RESULTS 3 | Profit{Loss) for the pariod afler (24 T 4511 201 | 12,94 14780 46| B[] 8w 41553
o S iy 4| Total Comprehensive ncome for the |
FOR THE QUARTER ENDED 30 JUNE 2026 & in Lakhs) T Coprea e B b
[ the period (efler tax) and Olher
Standalone Comgrehensive income attertax] | 4511 | 2062 | 3294 | 15148 10906 | 17334 | 234 4702
Sr. Baitisil 30/06/2026 | 31/03/2026 30/06/2025 31/03/2026 . | Equity Share Captal | Trast | mizst | trast | vramt | et | mesl | sl | 7@
H darticuiars - - N . B | Osher Eguity | - - - 418247 - = = 6,045
0. Unaudited Audited Audited Audited e — L8 — t -
. T |Earnings Par Sharedfor confinuing l
: and discountined aperations) - | | | |
4 | Total Income From Operations 8,116.49 14,221.50 6,974.20 41,974.53 pER | 0% i coi] ML 4] 218 O 409
i 2. Diluted | (.58 (.37 {42 180 1.3 | 212 .30 4 87
2 | Net Profit / (Loss) Before Tax 691.92 1,277.65 536.06 3,647.90 _ NOTE:
. | 1, TheSiendalone & Conscfidated financial resuits of IKMD Technologies Limited [Farmerly known as IKIC-Lighting Limited] {"the Company”] are
3 Net Profit / (LOSS) After Tax 465.32 960.81 414.73 2’726'47 | prapared in accordance with the recognifion and meawrem&nrpﬁn;ipifs of Indian Accounding Standards as nofified undarthe Gnmpan}ies {Indian
: : : Aocounting Standards) Rules, 2015 (as amendad} as spacified in Section 133 of the Companies &zt 2015 and as per Regulation 33 of the SEBI
[ 4 Total Comprehenswe Income for the Period 467.33 966.56 413.21 2’735'64 [ [Listing Oblipations and Disclosura Raguerements) Regidations, 2015 (Listing Regulaticn)
(4) The above is an extract of the detailed format of Audited financial results for the quarter ended 30 June 2026 filed with Stock Exchange under Regulation 33 of the SEBI (Listing 4 Ef‘-'ﬂ un BUE«IEEIjSmﬂsaIQra & Ems,lulid;::fd Fu;alg.aif.?- re;ul}snu[ the E:alpiarg rnnr:e quarter anded r;: SJEI". 2026 Egug E?*Eﬁenf?rlmm by thee Audit
and other Disclosure Requirements) Regulations, 2015. The full format of the Audited financial results for the quarter ended 30 June 2026 are available on the Company's website Eﬂg}:ﬂ;;‘;r},r:ﬁ;a?izﬁﬂ:igvﬁgg ::ﬁr Eiwmh}ﬁg é;;ﬁ]?ﬁf{iﬁuiﬁfr’-.?é'?ﬁﬁ'ﬂ.g e e
at www.captainpoly.plast.com and on the website ofthe Stock Exchange at www.bseindia.com. (5) Previous periods / years' figures have been re-grouped / re-classified, where 3 Tha above armaneshact ol deii-temat of unacdiied Standatons & Consolidatad Financial rasults flad wilt the
necessary to make it comparable with the current period. siock axchanges under Lhe requlatan 33 of SEBL|LODR) Ragutations, 2015 The full farmat of he quarkarly resulls
For, CAPTAIN POLYPLAST LTD are availabie on the Company's Website ak Mtps:Vikiotech.com and the-website of NSE & BSE,
E] E Sd/- For IKID Technelogies Limited
[ Ty pd " Ritesh Rameshbhai Khichadia [Formerly Known as KIO Lighting Limited)
: CAPTAIN POLYPLAST LTD. Rameshbhai Kh o
e-mail | info@captainpolyplastin | web | waww caplainpolyplast.com | CIN NO. : L25209GJ1997PLCO31985  DIN: 07617630 Place: Naida, Uttar Pradesh Mr, Hardeep Singh
E Date . 08'08'2026 Place . Rajkot Date: IJHJ]-HE[EE Hﬂﬂﬂgiﬂg Director

epaper.financialexpress.com



